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The Lok Sabha met at Eleven of the Clock

[M®. Serawrr in the Chair]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : A statement is laid on the
Table of the House.

Statement

The decisions taken by the Committee of
20 at its meeting in Rome on January 17-18,
1974 are reflected in the Press Communique
issued at the end of the meeting. A copy
of this communique is laid on the Table
of the House, [Placed in Library. See No.
LT-8185/74]

The Committee has recognised that the
steep increase in oil prices has created se-
rious difficulties for many developing
countries whose ueceds for financial re-
sources will be greatly increased. The
Committes has asked the IMF and IBRD
to cooperats in finding an early solution

2

to the many financial problems that have
arisen in the wake of the oil crisis pati-
cularly in relation to the difficult prob-
lem facing non-oil producing developing
countries, However, as of now it is
difficult to predict the practical outcome

of studies that are under way in these
two organisations on this matter.
The Committee also discussed a pro-

posal designed to impart a greater measure
of certainty and stability to the transac-
tion value of SDR. It was agreed that
in the interim period, and without pre-
judice to the method of valuation of SDR
to be adopted in the reformed monetary
system, it would be desirable to bass the
value of SDR on a basket of curreacies.
However, there are still many unsettled
issues such as those relating to the com-
position of the basket and the effective in-
terest rate which will have to be resolved
before the proposal can be voted upon by
members of the TMF. The Committee of
20 invited the Executive Board of the
IMF to work urgently on all these out-
standing issues. India s in favour of
fixing the value of SDR in terms of a
basket of currencies provided the interest
rate is kept low.

The Committee also agreed that in
the reformed system it would be desirable
to have a permanent council of 20 Go-
vernors with decision-making powers to
manage and adapt the monetary system,
to oversee the continuing operation of
the adjustment process and to deal with
sudden disturbances which might threaten
::eodthu interim o e

as an step, peading
the establishment of the Council, a Com:
mittee of the Board of Governors should
be created, with an advisory rols in the
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same areas as the Council and with the
same composition and procedures. This
Committee will come into being when the
present Committee of 20 has completed
its work. These decisions of the Com-
mittee are in line with India’s thinking
about the further structure of the IMF,

R A WA wew o semy o, dw Wt
et &
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SHRI K. R. GANESH :
meeting of the Committee
was held in Rome, the oil crisis naturally
dominated and took most of the time.
One of the suggestions made there was to
have a new lending facility in the IMF to
help those countries which will facc a diffi-
cull balance of payment situation as a
restlt of the hike in oil prices. It was also
suggested that assistance from the facility
would be available at rates of interest on
commercial terms. No agreement could be
reached on this, and it was decided to study
this question more in depth. The position
of India has been that India welcomes
the proposal for a special lending facility
but we are opposed to the rates of interest
being on commercial terms, because it
will involve various difficulties. Already
we arc facing debt Service difficulties, and
thercforc we wanted this on concessional
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there, One suggestion which bad been
agreed to is that there is to be an Inter-
mediate committee between the Board of
Governors and the Executive Directors.
This has been agreed to in principle; in
the transitional period an advisory council
will be formed which will look into the
problems that would come up.

Oral Answers

SHRI RANABAHADUR SINGH : In
the context of the agrcemen’ reached bet-
ween the Shah of Iran and the Inteina-
tional Monetary Fund. 1 should like to

know how far our problem concerning the
oil crisis will be helped ?

SHRI K. R. GANESH : The position
that emerged after the discussions that
took place at Rome is that as far as our
problems are concerned, we will have to
enter into bilaterial discussions and bila-
teral agicement with the oil  producing
countries.

SHRI B. V. NAIK : I hope that this
is ulso 1clevant to the Ministry of Finance
since we find in the course of our energy
crisis they are dubbing the problem of
fuel with the problem of naptha whether
with reference to SDR or any other mea-
sure. Would it not be possible to dis-
sociate these two problems and give  fist
priority for naptha because if we suffer
in fertilisers we will suffer in food produc-
tion wvhich will have a disastrous con-
sequcace ?

MR. SPEAKFR : Wheie have you gene
from the question 7

SHRI B. V. NIk : It 5 & question
of Fiance and priority shonld be accorded
to naptha and no other Ministry will ans-
wer this question,

MR. SPEAKER : Please sit down. Prl-
ority is for relevancy of the question,

SHRI BHAGWAT MIA AZAD : In
view of the recent devaluation and the
cross talk about a strong pound and
strong dollar and floating of yen and
franc in the market, did the IMF discuss
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restracturing of the monetary system on a
long term as well as a short torm basis ?
How do they propose to meet the crisis
which is thrown so often at the face of
the world ?

SHRI K. R. GANESH : This guestion
as well as the SDR came up there.
Because of two factors, fluctuation in the
currencies and also because of the delink-
ing of dollar from gold by the United
Stutes a suggestion was made that there
should be a basket of currencies for the
valuation of SDR. It was decided that
the Fund Executive directors should
study this proposal in depth because there
are certain questions such as the compo-
sition of the currencies in this basket
and what will be the ratc of interest, etc.
These problems have got to be discussed.

PROF NMADHU DANDAVATE : 1t is
true that in the recent meeting of twenty
at Rome they could not agree even on
a new dcfinition of Special Drawing Right,
let alone the wider issue concerning the
international monetary system ? Is it
also true that there is no sign that poor
developing countries like India will get
long-term financial concession or low rate
of intercst from the International Monetary
Fund through a machanism like Special
Diawimg Right ?

SHR] K. R. GANESH : As I have al-
ready indicated in the reply to the hon.
Mcmber™c  question, the issue of Special
Drawing Rights was discussed. Since it
has come up against various difficulties as
a result of the floating of the currencies and
also av . result of the delinking of the
doller [rom Gold, it was decided that there
should be a basket of currencies for the
salugtion of the Special Drawing Rights.
This would be further looked into by the
Fund Executive Director und then a deci-
sion taken, because there are many prob-
lems connected with it which have to he
thrashed out.

As far as  countries like India, the
Commitice of Twenty has recognised
that they will face quite a lot of difficul-
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ties as a result of the oil crisis and that
cfforts will have to be made to meet their
requirements.

PROF. MADHU DANDAVATE : I
asked a categorical question whether long-
term finance would be available through the
International Monetary Fund through
the mechanism of Special Drawing
Rights.

SHRI K. R. GANESH : The question
of Special Drawing Rights is there. By
July 1974 the Committee of 20 have to
finulice their rcport. This will be dis-
cussed when these reports are finalized.

Visit by 11, S, Textile Trade Mission in
Indin

*42, SHRI BIRFN DUTTA :
SHRT VIRBHADRA SINGH :

Will the Minister of COMMERCE  be
pleased to state :

(a) whether US  Tiade Mission, spe-
cinlised in the field of teatiles, had come
to India on the 28th January. 1974; and

(b) if so, the outcome of discussions with
that Mission ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
(2) and (b). A statement is laid «a the
Table of the House.

State iment

(a) Yes, Sii. An exploratory U.S. Tex-
tile Machinery Delegation led by Mr.
Carroll k. Hopkins, Director., US. De-
partment of Commerce and consisting of
Senior Frecutives of the U.S. Textile
Machinery Industry visited India between
the 28th January and 10th February, 1974.

(b) The main purpose of the delegation
was to assess the market possibility for sale
of U. S, Textile Machinery to India in the
context of our Fifth Plan requirements. Tt
was indicated to the Mission that while
a firt1 nsscssment was yet to be made nbout
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the likely lovel of machinery imaports into
Irlia for modernisation as well as expan-
sion purposes, present estimates wers that
some imports would be needed. It was
also indicated that such imports may have
to be financed from special credits. The
delegation was informed that Government
was engaged in assessing the level of imports
of textile machinery which might be neces-
sary during the Fifth Plan Period, in con-
sultation with the Textile Machinery Manu-
facturing Industry in India on one hand and
the textile mills on the other. ‘The question
of imports if any from USA would be de-
cided on the basis of demand for such ma-
chinery, availability of credits and compe-
titiveness in terms of price, quality and
delivery.

SHRI BIREN DUTTA : It is mentioned
in the statement that there is some estimate
of import of textile machinery. May I
know whether this process of modernisation
and the import of high speed machinery
will not come in the way of giving en-
couragement to the cottage and small scale
industries to meet the increasing demand
and also for export?

PROF. D. P. CHATTOPADHYAYA :
The question of import of textile machi-
nery has to be viewed in the context of
demand for increased textile production,
both {'r home morkct and alvo for cxport.
The 1acreased demand is of such a magnitude
that even if we incrcase the production of
machinery indigenously there will bea gup.
The gap has to be met from somewhere,
preferably from indigenous production if
possible, and from elsewhere if it is not
possible, from indigenous production. So,
the question of harming indigenous produc-
tion capacity or of adversely affecting the
decentralised sector does not arise at all.

SHRI R. S. PANDEY : Since there is
a good demand for textiles in the interna-
tional market and we want to earn foreign
exchange, what provision has been made
in the Fifth Plan to meet this demand bear-
ing in mind that half of the textile machi-
nery has become obsolete and we have to
provide for new machinery, automatic
looms, spindles etc.

FEBRUARY 22, 1974
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MR. SPEAKER : May T point out that
this guestion relates to the visit by a
US Textile Trade Mission 7 It s not
a comprehensive gnestion. I hope he will
sce the question now.

SHRI M. RAM GOPAL REDDY: As
far as I know, we are in a position to ex-
port our textile machinery. How does the
question of importing textile machinery
now come in ? How Joes the Minister suy
that we have to import textile machinery
from USA ?

MR. SPEAKER : You also seem to be
lost somewhere.

PROF. D. P. CHATTOPADHYAYA :
It is true that we are exporting some tex-
tile machinery abroad. But our regune-
ments are enormous. Even if the entire
quantity that we export is retained in the
country, that will be very inadequate to
meet our own demands. Secondly, our
demand is for different types of machinery
that we need for modernisation and rep-
lacement of our worn-out sections of our
textile machinery. Our demand is for
different sorts of textile machinery. It i
different from the types of textile machinery
we are cxporting.

DR. RANEN SEN : It is well known
that our textile machinery manufacturing
units are producing very highly sophis-
ticated machinery. Their capacity to pro-
duce textile machinery is much more than
what it is today. In view of this, may
I know how the Minister can reconcile
these two positions? Qur textile ma-
chinery manufacturers want to increase
production but because of the lack of
demand, they cannot increase their capa-
city whereas the Government is contemp-
lating to import textile machinery from
outside, namely, U. S. A. How does he
reconcile these two positions?  Simply
saying that our demand is much mors does
not convince us. What is the actnal po-
sition ? What is

&
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PROF. D. P. CHATTOPADHYAYA :
A» 1 bave already said, our textile machi-
nery is good but not good enough for
meeting our sophisticated demands.  This
challenge has been magnificently taken by
the textile industry taskforce consisting of
technicians and the Government represen-
tatives who have gone deep into the matter
We have every sympathy for our own in-
dustry of textile machinery manafacture.
But the question is that our projection for
expansion in the Fifth Plan is enormous.
We need 5.8 million spindles; we need
85,510 looms. AIl these huge requirements
cannot be met entircly by our indigenous
production. Even if our entire indigenous
production is retained, as I have said, that
is not enough. Secondly, the type of
machinery that we need is also impor-
tant, Some of the types are not produced
at all. Thirdly, T would like to add that
simply because the U. S. Mission has come,
there is no commitment, there is no de-

cision taken, that we are going to pur--

chase from the U.S. Mission alone. It
depends upon other factors also, the price
competitiveness, the time of delivery, the
the quality, the credit terms, etc. etc.

Cotton Corporation in a Financial
difficulty

*44, SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of COMMERCE
be pleased to state :

(a) whether Cotton Corporation of
India is in financial difficulty; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). So far as the working re-
sults of the Cotton Corporation of India
1id. are concerned, the Corporation has
been consistently making profits since its
inception. However, in rclation to  the
market purchases of cotton, the Corpora-
tion requires substantial credit facilities
from the financing institutions and there
has been some difficulty for the Corpora-
tion on account of the recent credit

PHALGUNA 3,
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squeeze resorted to by the financing insti-
tutions on a directive issued by the Re-
serve Bank of India. ‘The possibility of
increasing financial accommodation by way
of working capital advances for the Cor-
poration is under active consideration of
the Government.

qEdl
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SHRI YAMUNA PRASAD MANDAI.:
That was by way of an example, Can the
hon. Minister give the purchase figures in
respect of some cotton-growing  States—
Haryana and Punjab also; because Punjab
grows o very good variety of cotton,

vy AEiew : Gy @ Pow et d
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PROF, D. P. CHATTOPADHYAYA: 1
am very grateful to the hon. Member for
appreciating the role and function of the
Cotton Courporation of India, About his
query regarding the CCI's purchase plan
during 1973-74, in respect of Gujarat, for
example, the cstimated production in Guj-
rat is likely to be 22 lakh bales, and the
CCI proposes to purchase 12 lakh bales.
About Punjab, Haryana and Rajasthan
taken together, the estimated production
figure is 18 lakh bales and the CCI pro-
poses to purchase eight lakh bales.
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PROF. D. P. CHATTOPADHYAYA: |
have mentioned that. But the Reserve
Bank of India has its own larger point of
view, has its own difficulties. So. in resort-
ing to, and implementing. the ciedit
squecze policy, the Reserve Banh has ifs
own miorities. We have taken wp the
matter with the RBI. Thev arc sympa-
thetic. But cven otherwise we ure trying
to sort out the things and we hope that
we will be able.

gt Mo R ¢ 2

PROF. D. P. CHATTOPADHYAYA:
We have not prevente ! the private trader
to purchase. But, consistently, with our
own policy, we are tiving to see that the
Cotton Corporation assumes i command-
Ing height in the purchase of cotton so
that a fair price is given to the cotton
growers.

SHR1 P. VFNKATASUBBAIAH: The
hon. Ministcr hus taken the compliments
paid by Mr, Mandal that the Cotton Cor-
poration is earning some profits, But
may I bring to his notiece that large-scale
mal-practices have been carried on in
Andhra Pradesh and even in Gujarat by
some officers of the Corporation and if
the organisation has been streamlined, they
would have got more profits. (1) I want
to know whether any action has been taken
in that regard. (2) About the credit
squeeze, this is one commodity which is

FEBRUARY 22, 1974
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paying handsome dividends to the farmers
and it cannot be black-marketed as ground-
nut oil or any other things. If credit
squecze is imposed, 1 would like to know
whether the hon. Minister will take up
with the Reserve Bank not to impose any
credit squeeze on such commodities which
will go to help the farmers and it will
also facilitate monopoly purchase by the
Cotton Carporatlon.

PROI. D. P. CHATTOPADHYAYA
As 1 have already said, we have taken up
the matter with the Reserve Banh of India
und their response is sympathetic.

About the other questions of alleged
cortuphion. I can only submit that if there
are any specific allegations brought to our
notice, we will he very glad to look into
and remedy them,

SIHIRI P. VI'TNKRATASUBBAIAH: They
have been biought to your notice,

W qETETEr WEE : CFAT 4g e § T
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PROF D. P. CHATTOPADHYAYA:
About the specific difticulty of the cotton-
growers of Ganganagar District, 1 am not
aware of detiuils, but, since the hon Mem-
ber has mentioned it. 1 will certainly look
into it.
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PROF. D. P. CHATTOPADHYAYA:
The CCPs policy is to purchase cotton
as for as possible directly from the gro-
wels,  There may be some cases where
it may be possible that thcy may have
purchased from thc middiemen. But the
policy is to purchase as far as possible
trom the prowers directly.

SHRI 8. R. DAMANI: The hon. Minis-
ter has mentioned about the guantity that
the Corporation is going to purchase, or it
has decided to purchuse. May T know
fiom the Minister whether along with the
quantity, any price has also been fixed
for the purchase of cotton from the various
States? If so, what are the details in this
iegard?

FROF, D. P. CHATTOPADHYAYA: It
is a very lurge question. Sir. It is a very
important question, 1 don’t contest that,
But 1 am supposed to answer the ques-
tion about the financial  difficulties of
cotton weavers.  If he writes to me about
this thing 1 will be glad to collect and
supply him the information.

SHRI §. R. DAMANI: Hc has men-
tioned about the quantity, 1 would like
to put a question with reference to that
only. At what price they are going to
purchase? That is what 1 ashed. Has
that policy decision been taken in  the
matter? My question is connected with
the reply which the hon. Minister has al-
ready given in this regard on the floor of
the House about the quantity.

MR. SPEAKER: The scope of the
question was a little expanded by the first
gentleman who put the question Shri Y.P,
Mundal. He went to Gujarat and other
pluces. In spite of the fact that T invited
his attention to relevancy you replied to it
and oW you are the victim of your reply.
You can better answer it now.
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PROF. D. P. CHATTOPADHYAYA:
The CCI decides its price policy from time
to time depending upon its own commer-
cial intelligence and commercial judgment.
There is no uniform price for all the
States. There are States like Maharashtra.
Till a few days back there was monopoly
purchase price. So, it all depends upon
the commercial intelligence and commer-
cial information available with the Cotton
Corporation,

Financisl veutures by Banks for Power
Genvration and Housing Programmes
+

*47. SHRI M. RAM GOPAL REDDY :
SHRI K. MALLANNA :

Will the Minister of FINANCE be pleas-
cd to state :

(a) whether the Governur of Reserve
Bank has told thc Stales that the banhks
could not finance ventures like power gene-
ration programmwes and housing because
of great pressurc on bink resources ;

(hb) whether the Stute Government re-
presentatives have sought further acceleru-
tion of credit to priority sectors, faster
branch cxpunsion in rural areas and liberal
linancing of industries in backward areas:
and

(¢) if so, the reaction of Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH : (a) to (¢c). A statement is
laid on the Table of the House.

Statement

Presumably the hon. Members are re-
ferring to the views expressed by the Gov-
erpor of the Reserve Bank and the repre-
sentatives of the State Governments at the
Second Meeting of the Regionul Consulta-
tive Committee for nationalised banks for
the Northern Area held at New Delhi on
the 2nd January, 1974 under the Chair-
manship of the Union Finance Minister.

At this meeting the Governor referred
to the increasing commitments of the banks
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in subscribing to the market borrowings of
the Central and State Governments and
their corporate bodies and in meeting the
credit requirements of the priority sectors.
Against this background, the Governor felt
that it may not be possible for the banks
to lend substantially for power generation
schemes and housing programmes, many
of which may not be strictly bankable,
except indirectly thicugh subscription to
the market bonds that may be floated by
these bodies,

At this meeting the representatives of
the' State Governments stresscd the need
for opening more bank offices particularly
in the rural and unbanked areas and for
stepping up flow of credit to priority sec-
tors and for industries in backward areas.
These ure all accepted objectives and it
has been and would continue to be the
endeavour of the banking system to
achieve them.

SHRI M. RAM GOPAL REDDY: The
Minister said ‘for power gencration
schemes and housing programmes, many
of which may not be stricily bankable’ ete.
This is what he says in the statement. May
I know about thc details of the amounts
which have been advanced to these two
institutions? 1f so, what is the experience?

SHR1 K. R. GANI'SH: Sir, immediately
1 do not have the facts, The question
relates to certain discussion which took
place in the zonal Committee of the Nor-
thern Consultative Committee in  Delhi.
The question reluted to certnin representa-
tives of States demanding credit from the
commercial banks for housing, for gene-
ration of electricity and electricity distri-
bution purposes.

He is asking a specific question whether
any advance has been made at all. I do
not have the figures with me at the mo-
ment. But, T can supply the same to him.

SHRI M. RAM GOPAL REDDY: You
said that it is not strictly bankable. What
do you mean by this?

FEBRUARY 22, 1974
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SHRI K. R. GANESH: It means that
the banks have got money to be made
available to various sectors. Electricity as
well as housing are the long gestation
period projects, The banks would very
much like to roll their money as early ay
possible. The gentral strategy of  the
banks has been to finance short-term pro-
jects and 1o give working capital, The
Resctve Baok of India’s Governor had
said that for these long term gestation
period projects like housing and electricity
funds are available in other sectors, i.c.
in planning and various other things under
the State Governments. It may not be
possiblec for the commeicial banks to do
so. A certain liguidity ratio has also been
fixed for the commercial banks to finance
the projects.

SHRI M. RAM GOPAl REDDY: Si.
the Minister has suid that the Minister’s
from the States have requested the Resernve
Bank to open more branches in rumal
areas. But, while opening the banks In
the rutal areas, arc they alsyo taking am
precautionary measures to uvoid thefts and
other things. In Andhra Pradesh, recently a
sum of Rs. 6 lakhs had been looted from
the rural bank. So, I want to know from the
hon. Minister what is the policy in this
regard?  While opening the branches in
the rwal areas, whether any precaution
will be taken to give protection to the
employees in the rural branches.

SHRI K. R. GANESH: This question
is not undcrstandable because the demand
is to open more and more banks for the
improvement of the country’s economy.
According to that policy, more and more
banks are opened in the roral areas, And
commercial banks are also going into the
rural arcas. A majority of the banks have
been opened in the rural areas after na-
tionalisation. He is raising a specific
question about thefts and security and
vigil to be given to those branches. They
would have to be dealt with in that frame-
work.

Rt TwweR wed : oy HEIET.
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GANESH: Whatever re-
sources  are  availuble with  commercial
bunks  those will have to be allocated
according to certain priorities. There are
prionty sectors.  Ariculture, small  scale
mdustiv, road transport, self-employment
civ are some of the priority sectors.
Scme of the banks have given advances to
thon account-holders also  for  building
houses <o that they may be able to main-
tain the surplus availuble money to them.
I cannot indicate any strict policy in re-
gaud to this as it would depend upon the
avarlable resources and the allocation fo
various sectors,  In the interest of the
coonomy, it is necessary that it goes imme-
diatcly to the priotity sectors.

SHRI K. R.

SHRI K. LAKKAPPA: Mr. Speaker,
Su. the very purpose of nationalisation of
banks has been defeated because of the
recen’ restriction that has been imposed in
accelerating the process of credit facilities
in backward areas, For example, restric-
tions have been imposed for agro-based in-
dustries in rural parts of the country. That
restriction has not been removed.

MR, .SPEAKER : Mr. Lakkappa, no in-
Lrsducuon please. Please put your ques-
ns,

SHRI K. LAKKAPPA: My point is
that such restrictions on agro-based indus-
tries will create more problems in  the
already undeveloped oreas. So, I would
like 10 know from the hon. Minister
whether he would give an assurance to the
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effect that such restrictions would be re-
moved, Otherwise it will result in dissatis-
fuction in the rural backward areas.

SHRI K. R. GANESH: There is no
1estriction as far as the priority sectors are
concerned.

SHR!I K. LANKAPPA : Restrictions are
there and loans have not been piven even
for garo-based industries in the rural parts,
and all the banks are refusing loans.

MR SPEAKER: 1 am very much in
symputhy with thc hon. Member because
for such a long question the hon. Minis-
ter hus given a very summary answer. [
thinh he canot help it. That is all 1 can
say.

SHRI K. LAKKAPPA : T want answer
for that question. May | know whether
there are restrictions or not and whether
the restrictions are going to be removed?

SHRI K. R. GANESH : I have said
that there are no restrictions as far as the
priotity sectors are concerned.

SHR!I M. SUDARSANAM : The ciedit
squecze has not achieved the expected re-
sults. In fact, the production is seriously
affected because of the credit squecze. May
1 know whether Government are prepared
to reconsidet thc position ?

SHRI K. R. GANESH : Credit regula-
tions do not fall within the purview of
the main question. 1f you desire, 1 shall
try to reply to it.

MR. SPEAKER : As you please.

SHRI K. R. GANESH : The first thing
is that it is not chredit squeeze but it is
a question of the credit regulation and
planning, and it was very necessary in the
context of the present situation, in the
context of controlling the accenruation of
the inflationary sprial. As far a3 the
priority sectors are concerned, as far as
export is concerned, as far as thc bill
market scheme is concerned, and for all
geruine production requirements, it has
been stipulated that credit will be avail-
ablc.
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MR. SPEAKER : The question should
not be in this form, namely *Because this
is 50, thercfore, that is s0°, but a straight
question should be ashed.

SHRT K. R. GANLSH : | do not under-
stand the hon. Member’s question if he
is referring to the present credit repula-
tion.

MR. SPEAKER: His question is
whether because the previous loans weie
not repaid, this has been donc.

SHRI kK. R. GANESH: ‘ther: is no
restriction of credit because certain loans
have not been repaid. These are all pro-
vided for in the balance-shects, and
various other bad debts are also provided
for. ‘There will continue to be some bad
debts. There is no restriction of credit
just because certain bad debts may be
there.

SHRI BHAGWAT JHA AZAD: May
I know whether the concepts of privrity
of the Government as well as of the Re-
serve Bank are one and the same or they
differ 7 If they do not differ, how is that
in the case of power which is so essential
for increased agricultural production,
housing which is the immediate need of
the people according to the Government
and the Planning Commission and for
measures to achieve commanding heights
of the economy, advances are not being
made available ? For instance, to achieve
the commanding heights, the Cotton Cor-
poration which as the hon. Minister has
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st SR said, purchases cotton from the farmeus.

has not been given credit facilities for
increased purchases, though it is running
at a profit. How is it that the Reserve
Bank does not ollow credit to all these
three important sectors which according to
Government are priority sectors? What 1s
the concept of Government in this regard
as also that of the bunks? Is there anv
lack in policy after nationalisation?

SHRT K. R. GANESH ; T tried to indi-
cate earlier that the priority sector well
known—for direct and indirect  finance
agriculture, small scale industry. 1oad
transport and uncmployed persons. ‘This
is the concept which has now been accept-
ed us the priority seclor.

As far as the electricity generation und
housing are concerned, because of the fuct
that for these provisions are also there in
other sectors, for example. the Planning
Commission makes allotments and it s
under the Plan, and availability of finance
with the commercial banks is utfected, and
recently certuin liquidity ratio have also
been fixed, it was opined by the Reserne
Bank in that particular meeting that be-
cause all these ure long-gestation prujects.
the commercial banks may not be able to
go into this.

As for the sccond aspect concerning
rural electrification, the question of en-
ergising pump sets etc., the Reserve Bank
has indicated that it will continuc to givc
assistance,

Free Trade Zones

*48, SHRI P. R. SHENOY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether there are any “free vones”
in the country where industries are allowed
to sell on liberal terms goods meant for
100 per cent export and if so, which are
those zones and what are tha liberalised
terms; and

(b) whether there is any proposal to
estatlish some new “free zomes” of this

type ?
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‘THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (A, C.
GEORGE) : (a) No, Sir.

(b) Does not arise.

SHRI P, R. SHENOY: 1 must .y

that the answer is incorrect and evasive and
I must protest against this type of answer,
just because & coma is missing some-
where in the question, for which 1 think
1 am not responsible, the Minister cannot
brush aside the whole guestion.  The
question is regarding zones.  The
intention is very clear. | ashed whether
there are any free zones in India, 1 want
a reply to that. Therc is a fice zune in
Sunta Cruz where industries are wlowed 1o
function on liberal terms provided they
sell only abroad. Then there is the kandl
port free zone. So I sav it iy an evisive
reply.

fiee

SHRI A. C, GEORCGH : My answer, 1
humbly submit, is not incorrect., The mem-
ber asked a specific question. He hus not
confined himself to free tiade zones in
the country; he has gualified it by suaying
‘where industires are allowed 10 sell on
liberal terms'.

SHRI P. R. SHFNOY : A coma iy miss-
ing there.

SHRI A. C. GEORGE: 1t is not a
question of a coma. Me has qualified it
by saying ‘where industries wc allcwed 1o
sell on liberal terms’. That is not allowed
in the Kandla free trade zone or in the
Santa Cruz area.

SHRI VASANT SATHE : This is unfair.
He should have said that theie are free
trade zones but they are not allowed to
scll on liberal terms. To say ‘No’ and
‘Does not arise’ is not fair at all.

MR. SPEBAKER : No. It is very unjust
to make such observations. 1f there had
been any misunderstanding about the free
zone, the Minister would have easily cor-
n,-cted Shri Shenoy. But the member has
qualified it by saying, where this happens.

PHALGUNA 3,
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SHRI VASANT SATHE : He should not
have said ‘No’. ‘No’ means there is no
free zonme. The answer will mislead the
nation,

SHR1 A. C. GEORGE : | am prepared
to answer all these in  supplementaries
(Interrnptions).

SHRI D. B. CHANDRA GOWDA :
Please see the second part of the question,
‘whether there is any pioposal to establish
some new free zomes’.

MR. SPEAKER : 1 will look into it

SHRI P. G. MAVALANKAR: The
heading ‘Free Tiade Zones' is very clear.

SHRL VASANT SATHE: You Must
protect us. You cannot allow him io get
away like this.

SHRI A, C. GEORGE: May I be
permitted to read the second part of the
question also? It is ‘whether there is any
proposal to establish some new fice zones
of this type’

SHRI VASANT SATHE : Again it is
evasive.

MR. SPFAKER : To my knowledge, the
Minister is never given to evade or avoid
questions. He is sometimes as zeulous that
he comes out with answers to questions
which are not even ashed. There ix u
tendency among certain departmenits to just
get hold of a coma or full-stop and bring
the answer to the Minister. | think the
Minister was too busy to notice that,
Otherwise he is not such a person. I
have my views about it. Kindly sit down.
You betier re-examine this question and
give the reply to the Member later on.

SHRI A, C. GEORGE: FEven now T
am prepared to answer the supplemen-
taries.

MR. SPEAKER : In the light of the
observation, you supply him the informa-
tion, and do not stick on to this,
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SHRI VASANT SATSIE : The Howse iIs
entitled to have a reply. He is willing to
reply, and so why don't you allow him to
do that?

MR. SPEAKFER: Where is
Ravi to protect him!

Vayalar

SOME HON. MEMBIERS : Supplement-
aries.

MR. SPEAKER: 1 am not allowing
anything. Where the answer is “No, Sir"
and “Does not aricc.” the Members are
clever cnough to 1aise questions even in
spite of that.

SHRI BHAGWAT JHA AZAD : In the
House also he wants a protection zone for
himself, and he wants protection fiom yon,

SHRI P. R. SHENOY : He¢ has not
answered my question. What iy wrong
with my question, Sir? I would like to
sce my question in the original form.

MR. SPEAKER : You are quite right.
I have becn defending vou also,

SHRI P. R. SHENOY : But defending
without getting any replv.

MR. SPEAKER : [ have ashed him to
give a reply later on, Let me¢ know what
type of reply will suit you., J can ash him
fo send it to you. Now. ncat guestion.

Creation of More Employment Opportuni-
ties in the Handicrafts Sector
1
*51. SHRI BIRENDER SINGH RAO:
SHRI MOHINDER SINGH GILL:

Will the Minister of COMMERCE be
pleased to state :

(a) whether some measures to increase
employment potential in the handicraft
seclor have becn under the active consi-
derution of his Ministry: and

(b) of so, the progress made in this
regard ?

FEBRUARY 22, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b). Program-
me for the development of handicrafts
sector during the 5th Five Year Plan has
been formulated involving 2 finuncial out-
lay of Rs. B crores. [t is expected that this
programme, supplemented by the develop-
mental programmes of the State Govern-
ments /Union authorities would provide
employment to additional 3 to 4 lakh
persons. For the year 1974-75, implemen-
tation of the developmental programme to
the extent of Rs. 1.07 crores has been plan-
ned.

SHR1 BIRENDER SINGH RAO :
Indian handicrafts have a great exporl
potential. Would the Minister be pleased
to state what is the actual turnover from
Indian handicrafts during the last year.,
how he proposes to increase it, whether
uny facilities are being provided in the
handicraft sector to give training to artis-
ans and also to give loans at cheap in-
terest?

SHRI A. C. GEORGE : Our export of
hundicrafts is steadily increasing. In 1971-
72. our export was of the order of
Rs. 38.8 crores and in 1972-73 it has come
up to Rs. 518 crores. (redit [acilities
are provided through the Stute MHandicraft
Boards and the co-operatives From the
Central sector. the All-Indin  Hundicraft
Board is giving them necessaty facilitics
to develop mew products, new implements
and methods of manufacturing.

SHRI VASANT SATIIE: Would the
hon. Minister be pleased to state what iy
the number of persons employed in the
handicraft sector today, and by what
number have they increased during the last
two vears and what steps are being taken
to sec that this number increases 7 That
is the muain question.

SHRI A. C. GEORGE : This is a highly
decentralised and  dispersed sector. In
1961-62, it was estimated thot handicrafts
employed nearly ten lakhs of craftsmen
and in 1971-72 it had gone up to 14 lakhs.
Our intention is to increasc it by another
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four lakhs by developments like provision
of marketing facilities, more export pro-
motion, designing more aad more new
products and improving their mcthods of

proauction.

SHRI D. . DFSAL" 1n view of the
difficulty of asailubility of capital for
heavy industries, do the Ministry think of
establishing institutions for training pei-
sons in handicrafts and thereby reduce
unemployment in the country ? The per
cupita investment in the hecavy sector is
substantial.

SHRI A. C. GEORGEL : Handicrafis are
tcing handled both by the Central sector
av well as the State Governmental agen-
vies. In the Central sector we have got
provision for 8 crores in the Fifth Plan
and 1n *he firs! yemr we might spend about
Rs. 107 crores. apart fiom the fact that
the State Government have a ariety of
aclrvities and a number of ugencies to
take care of this sector. During the Fifth
Plan our intention is to increase exports
ol handicrafts to Rs. 110 crores; for this
we have chalhed out an ambitious pro-
gramme.

SHRI P. . MAVALANKAR: The
Minister 1n his original reply referred to
an increase of 3.4 lakhs; subsequently he
suid employment for four lakhs of people.
This is a wide gap. Can he tell us how
many more people really he has in view
for this employment? Secondly, there are
certain handicrafts wherein the employment
potential is less because the art is practised
by a few people and unless more assistan:
and funds are given to these specialised
handicrafts, they will die out in the next
ccu:lple of years. What is the Government
Boing to do about that also?

SHRI A. C. GEORGE: [ pointed out
carlier that this was a highly decentralised
and dispersed activity. When we speak
about employment potential, 1 hope the
hon. Member will appreciate that it will
be difficult to quantify precisely the in-
creasc in employment. That is why I
said shree to four lakhs, Our intention is
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to raise it as much as possible. Therc are
certain sectors where it is less labour inten-
sive and great skill is needed and the tradi-
tional skill is hunded down from father
to son. We have identified them and we
are taking particular carc about that also.

Procurement of new jute by J.C.I.

54. DR. RANEN SEN : Will the Minis-
ter of COMMERCE be pleased to stale -

(a) whether the procurement target of
raw jute by Jute Corporation of India was
fixed quite low in 1973 eten though there
was a bumper jute crop:

(b) whether duc to this thc raw jute
prices fell considerably cven below the
already Jow fixed price: and

(c) if so. the steps tahen by Govern-
ment to augment the purchase of raw
jute ?

THE MINISTFR OF COMMEFRCE
(PROF. D. P. CHATTOPADHYAYA) :
{a) A target of 10—12 lakh bales, which
was consistent with the capacity of the
ICI and the cooperatives, was fixed for
the scason.

(b) No, Sir.

(¢) The purchase target of the Jute
Corporation of India repiesents a substan-
tial increase over the last year, and with
a view to ensure adequatec off-take, besides
enlarging the volume of operations of the
JCI, Government have also utilised the
provisions under the Jute (Licensing and
Control) orders to make the industry pur-
chase substantial quantities of raw jute.

DR. RANEN SEN: The reply to part
(b) of the question is totally misleading.
It is known to everybody that the price
of raw jute has fallen considerably, even
below the target figure. Sir, if you will
permit me, I am prepared to lay on the
Table a statement containing the actual
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prices prevailing in the Calcutta market.
May T know whether it is a fact that the
West Bengal Government, as also many
Members of this House, wanted the price
for raw jute to be increased ? Il so, mav
I know the reason why the Government i<
Leeping the price of raw jute down ?

PROF. D. P CHATTOPA"MHYAYA
It is a fact thut many hon Micaabers have
1aised this question But th: pomt 15 that
the Agricultural Piices Coinmission has
gonc into the matter, the Agriculture Minis-
try of both the State Governments and the
Central Government have looked into the
cost of production of jute aml they have,
in fact, suggested something less, to which
we did not agrec; we had ugreed to some-
thing mote. So, the price of R.. 157.58
per quintal is <omething -ubstuntially more
than what the Agricultoral Pnces Commus-
sion suggested, namely, Rs, 125 per quintal
So, we have tricd ow best to help the
jute growers But it is a fact that be-
cause of the inadequacy of the netwurk
of the purchasing centres, we did not suc-
ceed in all cases. Our endeavour would be
to do it in the next ~rear, o fmr as
possible.

DR RANEN SEN 1t 1» known to the
Minster that both the West Beugal and
Bihar legislatne Assembly worked omt a
figure, which is much above Rs. 157.
It 1s not only the Cential Minister and the
Ministry which went into the cost of
production. When the West Bengal legis-
lative Assembly fixed Rs 180 for quintal
it also went into the cost of production,
May I know whetber these factors were
taken into consideration by the Minister ?

PROF. D. P. CHATTOPADHYAYA -
In fact, when Rs. 157.58 per quintal price
was decided by the lute Corporation of
India, the view of the Apgiicultural Minis-
ter of West Bengal was taken into consi-
deration. In fact, he was present theie and
1 too.
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Trade Reintions between ialy and India

*43 SHRI INDRAJIT GUPTA:
SHRI RAM PRAKASH :

Will the Minister of (COMMFPRCF be
pleased to state .

(a) whethei theie v a large scope for
developing trade and econotuc co opera-
tion between Jtaly and India, and

(b) if s0, the main ieatuies thereof

JHF DFPUTY MINISTI'R IN [HF
MINISTRY OF (OMM! RCE (SHRI
A. C. GEORGE) : (a) Yes. Sir There is
considerable scope for developing  trade
and economic cooperaticn between  Italy
and India.

(b) A promotional Commeivial Dieve-
lopment programme its proposed to be
launched for Developing trade and econo-
mic cooperation between India and  Italy.
Such a programme will include identsfica-
tion of pioducts which have pofentialy 1n
the markets, the sector which offer scope
for collaboration, particulurly on an expoit-
oriented basis, facilities foi creation /expla-
nation of export-production base, product
adaptation and modification. packaging and
vther marheting promotional measures

Italy, s a member of the Ioropean
Economic Community, has extended a
number of tanfT concesstons to ITndias
products She has alvo extended GSP' con-
cessions to India Efforts will be made to
utdise such concessions ¢ffectively and ¢x-
peditiously.

Rise in Prices of Essential Commodities

‘45 SHRI 5. M. BANERJFE :

SHRI BHARAT SINGH CHOW-
HAN:

Will the Minister of FINANCE be
pleased to state ;

() whether piices of all essential com-
modities have shown further increase during
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the last four ntonths, particolarly in Decem-
ter, 1973 and Jamuary, 1974;

th) if so. the percentage of increcase in
wiolesale and retail price index and how
does it compare with the corresponding pe-
riod of preceding two years; and

(c) the reasons attributable there to and
steps tuken or proposed to be tuken in
this regard ?

THE MINISTER OF FIANANCE
(SHR! YFSHWANTRAQ CHAVAN ):
(a) A Table giving the monthly whole-
wale Price Indices of selected commodi-
ties from September, 1973 to January, 1974
15 Jaid on the Table of the House, |Pluced
ir library. See No. 1 T-8186/74]

(b) The Wholesale I’rice Index rose by
8.2 per cent between September, 1973 and
January, 1974; in the corresponding period
of 1972-73, the Index had risen by 2.6 per
cent while between September, 1971 and
January, 1972 it had declined by 0.6 per
cent.  Fhe Consumer Price Inden rose by
4 & per cent between September und Dece-
ber. 1973 (the latest available). In the
eorresponding  period of 1972, the Index
had risen by 1.0 per cent. while between
September and December, 1971 it had dec-
lined by 0.5 per cent.

ic) The price risc of the last fom months
i~ a continuation of the inflationary pres-
sures which had been building up in the
economy ats a result of two poor agricul-
tural seasons and stagnation in industrial
production stemming from shortages of
raw materials and acute power shortage.
Although the current year has been a genc-
rally good one for agriculture, the effects
of the two previous bad years could not
be fully counteracted, with the result that,
ulthough seasonal declines were recorded,
in the price of a number of food articles,
these werc short-lived and the general
tend has been in an upward direction. In
view of the psychology of shortage which
continues to prevail, the influence of epecu-
lative activities can also not be ruled out,
particularly in the case of such sensitive

1895 (SAKA)

commodities as groundnuts and groundnut
oil. In the circumstances, the usual sea-
scnal decline associated with the period
October to December did not take place
~gain this year.
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However, the increase which had taken
place in this period has béen conditioned
by two important factors, the raising of
issue pricey of foodgrains, and enhancement
of the prices of petroleum products includ-
ing kerosene. The prices of manufuctured
products were also getting adjusted to
changes in the cost structure resulting from
higher prices of the corresponding raw
materials, as for example, in the case of
cotton cloth.

While the supply position has continued
to be tight, aggregate demand in the eco-
nomy has maintained its upward trend, as
money supply increased by 15.8 per cent
m 1973. It has been Government's con-
tont endeavour to ensure the supply of
essential commodities at reasonable prices,
as also to restrict aggregate demand through
fiscal and monetary measures. Thus, im-
ports of foodgrains during 1973 amounted
to 3.6 million tonnes as against 0.45 million
tonnes in 1972, while imports of oils and
fats during April-December, 1973  have
been of the order of 1.5 lakh tonmes. Mar-
ket borrowings of the Central Government
in 1973-74 have totalled Rs. 472 crores
(net) as against the budgeted figure of
Rs. 326 crores. Morcover, the Government
decided in August last to cut expenditure
by Rs. 400 crores. and, as a result of these
measures, the net Reserve Bank credit to
the Government has not increased between
end-October, 1973 and end-January, 1974,
On the monetary side, the Reserve Bank
tightened up credit restrictions in May last
by raising thc Bank Rate; it also raised
the reserve ratio from 3 per cent to 7 per
cent by stages in order to mop up cx-
cess liquidity in the banking system. In
the busy season credit policy, the Rescrve
Bank has further put physicul limits on
commercial banks borrowings from it, and
has also indicated that lending by it would
be at its discretion. These measures aimed
at increasing supply of essential commodi-
ties, s alw reducing aggregate demand



3

and the use of bank credit for speculative
purposes, should result in stabilisation of
prices. ’

Written Answers

Crash Plan for Fxport in view of Ol Price
Hike

»46. SHRI V. MAYAVAN :
SHRI H. K. L. BHAGAT :

Will the Minister of COMMERCE
pleased to state :

be

ta) whether Government are consider-
ing a new Crash Plan for expori to meet
the increased import bill on account of
the ol price hike;

(b) if so, the salient features thereof;
and

(¢) when the same is likely to be fina-
lised ?

THF MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
(a) to (c). Government is formulating
a crash programmc for increasing our ex-
ports to meet the increased import bill
on account of petroleum and oil products.
The strategy would result in overall in-
crease in export earning and not merely
from the Gulf countries as foreign ex-
chunge earned from any source can be
spent for meeting our import requirements,

The principal elements of the programme
arc

(1) ldentification of products with
maximum export potential in the
immediute future.

(n) Identification of destinations to
which exports of these products
wotld yield maximum unit value
realisation.

(ni) Identification of measures which
would augment the domestic pro-
duction base and generate addi-
tional exportable surpluses for
these products.

FEBRUARY 22, 1974
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As a result of this exercise, it should be
ptssible for us to increase our  export
earning from around Rs 2,072 crores n
1973-74 to about Rs. 2,500 crores in
1974-75 representing an increase in export
earnmng by moie than 20 per cent as against
the projection in the Fifth Five Year Plan
of 7.6 per cent annual growth of exports.

Lifting of Yarn Control on Distribution aad
Production of Yarn

*49 SHRI PURUSHOTTAM KOKOD-
KAR:

SHRI C JANARDHNAN :
Will the Minister of COMMERCE be
pleased to state -

(a) whether Government are aware that
yarn control was helping in the creation
of black money. and

(b) if so whether Goveinment have Je-
cided to lift control on distribution and
production of varn ?

THE MINISTER OF COMMERCE
(FROF. D. P CHATTOPADHYAYA )
(a) No specic report about creation of
blach money as a result of control on
yarn has been brought to the notice of
the Covernment,

(b) The production of cotton yarn has
been picking up progressively as a result
of the restoration of power cuts and pros-
pects of adequate cotton crop, and is now
generally above normal levels. Control on
distribution of cotton yarn upto 80s counts
was, therefore, lifted in stages by the 21st
October.

Setting up of a Dry Port in Delhi

*S0 SHRI MUKHITAR SINGH MA-
IIK : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have since
taken any decision to set up a Dry Port
in Delhi; and
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(b) if so, the time by which a final de-
cision is Hkely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) and (b). No, Sir. The
pioposal is still under Government's consi-
deration.
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Non-clearance of Imported Goods from
Customs due to Non-Avaflability of
Finance from Banks

53. SHRI H. M. PATEL : Will the
Minister of FINANCF be pleased to state:

(a) whether a large number of importers
have not been able to clear the imported
goods from the customs owing to non-
availability of finance following freezing
of the credit limits by the banks;

(b) the revised procedure recently in-
froduced by the Reserve Bank regarding
the credit timits by the banks;

(c) whether importers have formally
taken up this issue with Government; and

(d) if so, the reaction of Government
thercta 7
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN ): (a) to
(d). In the context of the large cxpan-
sion of money supply and pressure on prices,
the accent of the credit policy in the current
busy season has been on exercising the
maximum possible restraint in granting
bank credit for various purposes. In pur-
suance of this policy, Reserve Bank of
India has taken a series of measures. These
include inrer alla fixation of an overall
ceiling for credit expansion in sectors other
than public food procurement, raising of
minimum lending rate, fixation of ceilings
in regard to commerical banks' borrow-
ings from the Reserve Bank, raising of
the statutory liquidity ratio and increase
in margins for advances against inventories
and book debts. While introducing these
micasures Rescrve Bankh has  emphasised
that adcquate care should be taken to en-
sure that bank eredit is not denied for
meeting the genuine needs of production
and movement of goods. The position is
kept under constant review so that all legi-
timate requirements of credit, including
those aiising out of import of goods, are
met adequately.
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Youth Hostels in the country

Written Answers

u“56 SHR1 B. V NAIK Will the Mi-
nister of TOURISM AND CIVIL AVIA-
TION be pleased to state .

(a) the number and location of youth
hostels 1n the country; and

(b) whethe: theie is apy progiamme of
expanding these youth hoste)s in the Fifth
Five Year Plan and if so, an outline there
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (DR.SAROJINI MAHISHI) : &1 faomr qgw &7
Bhopal, gegrataer 2' 1 wmtewa o @veET,

(i) 15 (Amntsar, Aurangabad,
Dalhousie, (sandhinagar, Darjeeling, Hyde-
1.bad. Japm, Madras, Nainital, Puanap,
Patm Top, Panch hula, Pun and Trnven-
drum)

(b) There »» no programme at present
under contemplation for expansion of the
aforesaid Youth Hostels in the Fifth Plan
reriod  But the construction of additional
Youth Hostels at Hamp: and Pondicherry
and posably a few other places 15 proposed
duting the Fifth Plan period.
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Achievement of Economy Mensures
Announced by Govermment

159, SHRI VAYALAR RAVJ : Will the
Minister of FINANCE be pleased to state :

(a) whether the economy  measures
announced by Government have been suc-
cessful 1 curtailing the plan as well as
non-Plan expenditure of Government and
the figures relating to the achievements so
far in ificrent sectors;

(b) wnether Government propose to
further out down the Government expendi-
ture in cifferent sectors; and

(¢) f «~o. the natme thereof and the
vieps taker for the stiict implementation of
decisions, taben in that direction ”

THF MINISTFR OF FINANCE (SHRI
YESHWANRAQ CHAVAN) : (a) to (o).
A\ staterment is laid on the Table of the
House.

Statement

1. In order to control inflationary pres-
sures in the economy, a series of steps were
introduced this year to eflect cconomies in
the budgets of different Ministries/Depart-
menty with a view to reducing the extent
of defic’t financing. In addition to economy
rwasures already in force, further econo-
niies introduced in the non-Plan expenditure
of Government were :

Econcmy in contingencies and travelling
vllowances; deferment of construction of
non-functional buildings which have not
pioceeded beyond the plinth level; defer-
nient of annual ropairs and maintenance
ot Govt. buildings except a few prestigious
building; ban on creation of new posis
which have remained vacan for more than
«ix months; deferment of rotational tians-
fet of officers in various branches of Go-
vernmeni to save on transfer allowances;

PHALGUNA 3,
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suvings in peirol comsumption by depart-
mental vehicles and on telephone calls;
economies in expenditure on entertainment
and foreign travel; economy in expenses in-
volved in holding of conferences, seminars
and meetings; keeping to a minimum im-
vitations for holding international gather-
ings; directing the public sector undertakings
to minimise their cash losses by generat-
ing more internal resources through efficient
functioning, etc.

2. In addition, it was found necessary
to effect economies in Plan expenditure as
well  This was done in such 2 manner that
progress of key projects and programmes
which are essential and ure in an advanced
siuge of completion was not affected while
piojects and schemes which are not essential
und will require a relatively long period to
mature were slowed. A saving of Rs. 100
ciores was also proposed in Ceneral assis-
tance to State Plans.

3. It was cxpected that there would be
an agregate saving of about Rs. 400 crores
of these measures.

4. These economy measures have been
implemented, by and large, by the diffe-
rent Ministries /Departments.

5. Asscssment of savings so far made
in 1973-74 in the different Ministries /De-
partments is given in the Statement laid on
the Table of the House. [Placed in Library.
See No. LT-8187/74]. These saving do
not, nor were they intended to take into
uccount the additional liabilities devolving
on Government on account of revision of
ray and allowances of Government servants,
feod subsidy, additional assistance to States
cn account of natural calamaties. etc. and
certain additional funds allowed to several
Ministries /[Departments on account of key
projects and schemes.

6. Many of the economy measures, men-
tioned in paragraph | above, are to be
continued during the next financial year
also. Instructions have already been issned
fou strict implementation of the measures
rclating to deferment of construction of non-
functional buildings, annual repairs and
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meintenance of Government buildings, ban
on creation of new posts which have re-
mained vacant for more than six months,
and savings in petrol consumption by Je-
partment vehicles and on telephone calls.

Visit by Trade Delegation from
Bangladesh

*60. SHRI M. SUDARSANAM : Will
the Minister of COMMERCE be pleased

to state :

(a) whether a Trade Delegation from
Bangladesh visited our country in Decem-
ber, 1973; and

(b) if so, the nature of discussion held
and agreements arived at ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
(a) Yes, Sir.

(b) The delegation discussed matters re-
lating to long term Co-operation between
the two countries on production and cxport
of jute and jute goods, as well as import
of 1aw jute by India under the Balanced
Trade and Payments Arrangement between
the two countries. An agreement to im-
port two lakh bales of raw jute was
rcached during the discussions.

Rise ln Black Market Price of Woolen
Rags

401. SHRI C. K. JAFFER SHARIEF :
Will the Minister of COMMERCE be
pleased to state :

(a) whether shoddy spinners bave re-
piesented that their consignments  have
been held up by the Customs on the ground
that the rags are not properly mutilated
at the sources of origin as per the terms
of import licences and about 1500 to 1800
bales are lying uncleared with the Customs
and arrivals are cxpected to swell this
figure; and

(b) if so, the reaction of Government
and further steps proposced in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) Yes, Sir.
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(b) The matter is under consideration in
consultation ‘with the concerned authori-
ties.

Loap Advanced by Haur Qazi Bramch of
State Bank of India, Delbi to Mercury
Cables

402. SHRI Y. ESWARA REDDY : wil'
the Minister of FINANCE be pleased to
state :

(a) whether the Stume Bank of [India,
Huuz Qazi Dbranch, Delhi advanced
Rs. 10,000/- to Mercuriy Cables, Delhi-6
Jgninst bags for raw materials;

{b) whether these bags contained sand
und other useless material;
(¢) whether this firm

early 1973;

(d) whether at the time of advancing
tte amount, this firm was not sound econo-
mically;

(e) if so. the broad features of the tran-
saction; and

(f) the steps being tuhen to recover the
amount 7

THE MINISTER OF KFINANCE (SHRI

was closed in

YESHWANTRAO CHAVAN) : (a) to
(f). The State Bank of India has re-
ported that the loan advanced by its

Hauz Quzi Branch at Delhi .0 M/Mercury
Cables has been fully recovered and that the
fum was not closed in early 1973, As
the detnils of the loan advanced and the
security pledged by the company to the
bank ctc. relate to the accounts of an in-
dividual constituent of the State Bank of
India, in accordance with the practice and
usage customary amongst bankers and also
in conformity with the provisions of the
State Bank of India Act, 1955, the Bank 15
enjoined by statute not to divuige such in-
formation.
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Rejection of Clatms by L. L C.

407. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE
be pleased to state

(a) ~hether Goveinment are aware that
L. L. C. 18 1ejecting thousands of claims
and forferting the premiun paid by policy
holders for vne reason or the other:

(b) f so, the number of claims rejected
during the last two years after their matu-
tity or death of policy holder with reasons
for rejection in each and the value of the
policy, und

(¢) whether Goveinment propose to
consider the desirability of simplilying the
proposals form and attach a copy thercof
with the policy also ?

THE MINISTLR OI FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) No,
Si1. Government understand that in respoct
of those policies which become claims by
death within a short period of 2 to 3 years
fiom the death of the commencement of
the rish, a thorough investigation is con-
ducted and if it is proved to the Satisfuc-
tion of the Life Imswanee Corporation ot
India that a particular policy wus obtuined
by frand or by suppicwsicn of information
matcrial to the risk, the claan is reiected.

(b)
jected.

(ii) During the two vears' petiod ending
31-3-1973. 1001 claims by death for <ums
assured amounting to about Rs. 83 lakhs
were 1ejecled because the  policies were
tahen/revned by fraud or because informa-
tion material to the rish was suppressed.

ti) No zlaim by maturity is je-

(c) Simplification of proposal forms
is under examination Ly the 1. 1. C. The
1. 1. C. do not conuder it necessary {0
attach a copy of th: proposal form to the
policy. Tt is however open to a volicyholder

FEBRUARY 22, 1974

Written Answers 44

to obtain a copy of this form on jayment
of a nominal fee of Re 1/-

Surplus Pllots in Indian Alrlines

408. SHRI BISWANATH JHUNJHUN-
WAI A : Will the Minister of TOURISM
AND CIVII. AVIATION be pleased to
state ¢

(a) whether an apprentice pilot has to
sign a bond for Rs. 25,000 lor fiive years,
no such obligation has to be undergone by
the scpior pilots in the Indian Airlines:

(b) whether after rationalisation a large
number of senior pilots will be rendered
swiplus to the needs of Indian  Airlines
and if so, whether these pilots would be
fice to join any foreign airlines: und

(¢) whether this will lead to ‘pilot drain’
and if so mn what way Government propose
to deal with the situation so that the best
tulents do not suddenly go out of 1. A.
and they are also not to a heavy luss other-
wise?

THF MINISTER OF STATE IN THI
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROIINI MAHISHI) :
(a) Yes, Sir

(b) and (c). All senior pilots in Indian
\itlines are flying on jet aircraft. 1n the
hght of the plans under contemplation for
expanding jet operations, it is not expected
tivat any of the jet pilots 1n thc employ of
Indian Aiilines would be iendered surplus,

Cost of Living Index

409. SHR1 BISHWANATH  JHUN-
JHUNWAI A : Will the Minister of
FINANCE be pleased to state :

(u) whether the cost of living index dur-
ing the last two months has registered a
steady increasw despite a good crop in 1973;

(b) if so, the quantum of
ellected during this period; and

increase
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(c) the fuctors that are responsible for
lie price rise and what steps are being
te aerest it ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). The All India Consumer Price Index
(base 1960 — 100) has risenn from 254
for October 1973 to 259 for November
and to 240 for December 1973,

rise. which took place mainly
wnth November, was largely
t o ornerease in issue prices of food-
ing, oo "scquent on higher procurement
1o The higher
precurens =t prices are intended to built up

ol

'
sl

producers,

e steois with the Government, and  to
rrike Looooo guantities of feodgrains avail-
shle thio o b the public distribution system.
Kerosene rrices also had o be  raised

during month, following upon a sharp
THereas: the prices of imported crude,
Murcover it was felt that availability for
domestic ose would improve substantially
il the ing

eative to adulterate diesel oil with
removed by bringing  about
cen the prices of the two. Both
these messures had to be taken under com-
pelling  circumstances. and  were in the
nisture F

Nerosene swus
pority he
once for all steps.

Interes cphsidy in Financing of Powerlonm:
tn the Cooperative Section

410. 2RI

Minister ol

M. M. JOSEPH : Will
COMMERCE be pleased

the
{15]
slite

consulta-
the Ministry of Finance is  exa-
mining o osuggestion of allowing interest
the financing of powerlooms in

() vorother his Ministry in
ton it

suhsidy -

the coope rutive sector so as to enable  the
cooperative societies to gel assistance  at
the concessional rate of interest of 4 per

cent; ana

(b) i when  consultations. if  any.,
with the Reserve Bank of India, Planning
Commicsion and other appropriate autho-
rities v this regard will be completed ?

19
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) (a) and (b). Government
of Kerala have proposed extension of the
Keserve Bank Scheme of Handloom Fi-
nance to powerloom cooperatives. The pro-
pesal is still under consideration. in consul-
tation with the Ministry of Finance, and a
decision is expected shortly.
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Visit by Indian and Foreign Trade Misstons

413, SHRI AMBESH : Will the Minister
of COMMERCL be pleased to state the
names of the countries to which the trade
missions of his Ministry went during the lust
thiee years and the names of the countrics
which sent their trade missions to India
during that period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCF (SHRI
A. C. GEORGF) : During the lust

three years official delegations from tius
Ministiy visited Repubiie of hotea, Nigeia,
Ghana, Senegal, Kenya, Tanzania, Zembia,
West Germany, German Democratic Re-
public, U, K., Italy, France, Hungary,
Singapore, Hong Kong, Indonesia, Deamai |
Thailand, Jupan, Belgium., Sweden, Yugo-
slavia, Canada, U. S. A., Rumania, Bulga-
ria, Czechoslovakia, 1), 8. S. R., Poland,
Democratic People’s Republic of Koren,
Awab Republic of Fgypt, Sudan, Iraq, Ku-
wait, Netherlands, Austrialia, New Zealand,
Afghanistan, Nepal and Bangladesh.

During the same period Trade Delega-
tions from Tanzania, Mauritius, Zambia,
Guinea, Franee, Yugoslavia, Spain, Turkey,
Federal Republic of Germany, Sweden,
Canada, Bulgaria, U. S. S. R., Poland,
Rumania, Hungary, German Democratic
Republic, Czechoslovakia. Jorden, Arab
Republic of Egypt. Oman, Irak, Sudan,
Kuwait, Algeria, Nepal, Bangladesh, Afga-
nistan and Japan visited India.
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Steps to Maintain Steady Flow of Raw
Cashew Nuts to Factories

415. SHRI VAYALAR RAVL : Will
thc Minister of COMMERCE be pleased
to state :

(a) whether Government are awarc that
fwndreds of cashew factories in the country
remain closed due to non-availability of
raw nuts rendenng lakhs of people unem-
ployed;

(b) whether the quantity of raw nuts
for which the State Trading Corporation
has cntered into agreements for impost
from African countrics is just sufficient to
meet the requirements of the factories for
a few weeks and the delivery of the avail-
able quality will take time due to non-
availability of shipping facilities;

(c) if so, the steps taken by Government
to maintain the steady flow of raw nuts
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THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
A. C. GEORGF) : ta) Cushzw  prices-

sing being a scasonal industry and having
capucity in excess of the avalability of
nuts, the factories close down for  part
peniods in the year.

(b) and (c). Cashew Coipo-ation of
India has contracted with Atncan countries
fcr the entire quantity of nuis offered by
them viz. 129,000 tonnes for shipment
during January-lune, 1974. Fven in the
face of acute shipping constraints CCl has
cntered into an agreement for shipping the
contracted quantity in a phased manner
fiom February to June ., 1974, During
Iebruary/and Mid March, four vessels
with 36,250 tonnes of raw nuts are expected
to arrive at Indian ports for distribution
armuong eligible factories. The quantity
contracted for imports together with local-
nuts available is expected to keep the fac-
torics running upto September, 1974, Fur-

tu these factories in the coming months? ther shipment is alse being arranged by
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C'Cl in a phased manner with a view to
maintain supply of raw nuts to the ¢ligible
factories.

Construction of New Aerodromes at Cochin
and Calicwt

-416. SHRI VAYALAR RAVI :
SHRI C. H. MOHAMI D KOYA:

Wil the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) whether Government have taken any
final decision reparding the construction of
new aeroddromes uat Cochin and Calicut
during the Fifth Five Year Plam period;
and

{b) 1f so, the broad outlines thereof and
the progress made in this respect so far ?

THF MINISTER OF STATF IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHD:
fa) and (b). No final decision has
been taken by CGiovainment so far for the
construction of new acrodromes at Cochin
and Cualicut. The proposals for constiue-
tion of these aerodromes during the Fifth
Plan perind are, however, under considera-
tion.

Abolition of Import Duty on Pearls und
Diamonds

417. SHRI M. S. PURTY : Will the

Minister of COMMERCE be pleased to
state : ‘

(a) whether Gem and Jewellery Export
Promotion Council has urged Government
to abolish the import duty on diamonds
and pearls with a view to boosting the ex-
port of jewellery made out of these com-
modities; and

(b) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (1) Yes, Sir.

(b) It has not been possible for Govern-
ment to accept the Council's request.
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Central assistance for flood relief pro-
gramme in Kerala

420. SHRI A. K. GOPALAN : Will the
Minister of FINANCE be pleased to state:

(a) whether the Kerala Government has
written to the Central Government regard-
irg the inadequacy of Central assistance
for flood relief programme in Kerala dur-
ing the current year;

(h) whether Central assistance indicat-
cd to the Kerala is only about Rs. 135
laukhs against the State Government’s re-
quest for an amount of Rs. 650 lakhs;
and

(c) whether in view of serious flood prob-
lems in Kerala, Government would con-
sider allotment of erhanced Central assis-
tance to Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

{b) and (c) The State Government have
requested that relief expenditure to the ex-
tent of Rs. 4.50 crores should be eligible

FEBRUARY 22, 1974
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for Central assistance as against the approv-
ed ceiling of Rs. 1.35 crores. The Central
tcam has been asked to review the ex-
penditure qualifying for Central assistance.

Export of Raliway Wagons

423 SHRI D P. JADEJA : Will the
Minister of COMMERCE be pleased to
state:

(a) whether Railway wagors arc being
exported to foreign countries;

(b) if so, the number of Railway wa-
gons exported during the last three years,
year-wise;

(c) the names of the countries to which
they wete exported; and

(d) the naume of the agency through
which they were exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : () Yes, Sir.

(b) and (c). The numbers of wagons ex-
ported to different countries during the
last three years are as follows:—

Name of the 1970-71 1971-72 1972-

Country {Nos.) (Nos.) 73

(Nos.)

Burma . 14
Taiwan 104 .. ..
Ghana - 95 193
Hungary . 355 493 18
Kenya . 51 T8
Poland 4 20 322
Sudan . - 66 -
Iran . . . - 61
Yugoslavia . . . 43
463 739 695

(d) Export orders were mostly secured
through Project and Equipment Corpora-
tion.
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Joiming of Hind Moters Board by L.IC.
and Unit Trust Officials

424. SHRI DINEN BHATTACHARY-
YA: Will the Minister of FINANCE be
pleased to state:

(a) whether Life Insurance Corporation
and Unit Trust officials have joined Hind
Motors Board at the imvitation of the
Company;

(b) whether these persons have received
clearance from  appropriate  authorities
before they joined the Board; and

(c) what purpose will be served by such
association of officials from finarcial insti-
tu2ons run by Goveinment ?

TIIE MINISTER OF FINANCE (SHRI
Y EFSHWANTTRA( CHAVAN): (a) A non
oftivial member of the board of LI.C, and
a seniop officinl of the U.T.I. have joined
the Board of Directors ol Hind Motors
whowe fwctioning disclosed  many short-
comitegs in finardial affairs and in the con-
duct of business of the company.

7 Yos, Sir

{+) The vominees are expected to exer-
tise ventrol ot key points of management
s that intcrests of the financing institutiors,
whioh have Juige holdings in this concerr,
and the consumers are safeguarded.

Collaboration with U.S. in economic field

425. SHRI N K. SANGHI:

SHRI K. KODANDA RAMI
REDDY :

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether the Government of U.S.A.
has recently thrown any hints in terms of
cullaborating with India in several impor-
1.7t fields of economic activity; and

(b) whether any positive proposals have
bf].;cn received in this rcgard and if so,
what ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The

€2 1.SS/—3.
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Government of U.S.A. has expressed itself
in favour of closer cooperation with India
i several fields of economic activity.

tb) No specific proposals have so far
been received in this regard.

Ceilings on foreign exchange and value of
machinery to be bronght by non-resident
Indians from abroad

426. SHRI FATESINGHRAQ GAEK-
WAD: Will the Minister of FINANCE
be pleased to state :

(a) whether Government have received
any proposal for relaning ceilings on foreign
exchange and wvalue of muchinery that
non-resident Indiars can bring to set up
in lustries in India; and

(b) if so, the main features thereof ?

THE MINISTFR OF FINANCE (SHRI
YLESHWANTRAO CHAVAN): (a) and
(b) Details of the facilities granted to non-
tesident Indians for establishing industries
i1 Irdia were supplied in reply to Lok
Sabha Starred Question No 193 dated
23 11-1973. The limit which was Rs. 5
lukhs earlier wus raised to Rs. 25 lakhs in
October, 1973, Certain  fields have been
excluded and a list of these has been de-
tailed in another Public Notice issued on
the #th Tebruary, 1974. A copy of this
Public Notice is laid on the Table of the
House. [Pluced in Libiury. See No., LT-
618¢ /74],
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Will the Minister of COMMERCE be

Patrear g9t aot & T, Tl ® pleased to state:
2% amar Tearaw aur wiger Pt o - (@) whether a sepurate Department for
Tt & atatre quTT &1 " qT §g- export production has recently been created,
- Wﬁ‘ E}E: g T Serrir 7 Tt g and if so, the functions thereof;
Etar T git & aig @i et =Y (b) whether this Department will take
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e o d"z'a'wr Sarp ﬁ@ﬁ i of the oil producing countries; and
et & aPus T g afr et o ;i— (c) if s0. the steps tahen so far and the
At o 3 gf & wbborr o why w, OUtcome thereof ?
atus 7gF g | ¥g W 0% oMW THE DFPUTY MINISTER IN THE

1
1973 & 31 WY 1977 ¥% 9T a9 &3 gty MINISTRY OF COMMERCE (SIHRI A. C.
: GIEORGE) : (a) Yes, Sir. The functions al-
locuted to the Department of Fiport Pro-
duction under the Government of Irdia

4.

wyaw glzwi & ywwt & qWewt &1 (Allocution of Business) Rules, are listed in
ot & ter s the stutement laid on the Table of the
House. [Placed in Library. See No. LT-
420, s} qErwwy gw ;o war adew v 6189/74).
hmhmtwﬂwm#wﬁw## (b) Yes. Sir.

(¢) The Department of Export Produc-

w tion which has been set up recently will
devise suvitable mesasures in consultation
Tewt ot st ot wler @ @ W GT yun the. Ministics and Departmerts cone
Ayet 5} ATET g i Cirg cerned to expand the production base and
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increase avaiiability for export of products
of interest, umong others, to the oil pro-
ducing countries. An important outcome of
recent efforts to improve  bilateral trade
between India and the oil producing coun-
tries is the corclusion of a long-term trade
and economic agreement between India and
Kuwait which provide inter alic for the
setting up a Joint Committee to identify
fields, projects and commodities for ex-
pansion of the e¢conomic co-operation and
promoting (rade exchanges between the
two courtries.

Facing of Export difficnlties by Tea ex-
porters of Tripura

432. SHRI BIREN DUTTA: Will the
Minister of COMMERCE be pleased to
state :

(a) whether tea exporters of Tripura are
facing serious export difficulties; and

(b) what steps Government propose to
take to ease the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEOEGE): (a) Most of the teas grown in
Tripura are utilised for consumption within
the country. Government are not aware of
any difficulties faced by Tripura Tea Ex-
porters.

(b) Does not arise

Consunier Price Index in Tripura

‘433. SHRI BIREN DUTTA: Will the
Minister of FINANCE be pleased to state
the extent of increase in Consumer Price

Index in Tripura State during the last six
months ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): The All
India Consumer Price Index is computed on
the basis of data from 50 centres spread
over the country. As none of the selected
certres lies in Tripura State, the informa-
Lion is not available.
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Target of savings in various Ministries

434. SHRI INDRAJIT GUPTA:
SHRI K. M. MADHUKAR :

Will the Minister of FINANCE

picased to state :

be

(a) whether an interim assessment of sav-
ings effected in various Central Ministries
indicates that target fixed therefor may
not be achieved; and

(b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b)
The series of economy measures irtroduced
this year were aimed at eflecting savings of
about Rs. 400 crores in the expenditure
of Government. Assessment of savings so
far made indicate that, by and large, sav-
ings of the order of the targeted amount
would be achieved in respect of most
Ministries /Departments.

Assessment of savings so far made in
1973-74 in the different Ministries /Depart-
ments is given in the attached Statement.
These savings do not, nor were they in-
tended to, take into account substantial
additional Tliabilities devolving on Gov-
errment on account of revision of pay
and allowances of Government servants,
food  subsidy, additional assistance to
Stutes on account of natural calamities, etc.
and certain additional funds allowed to
several Ministries/Departments on account
of key projects and schemes.

Statement

(Rs. in crores)

S.No. Ministry/Department Total

Savings

reported
1 2 3
1. Agriculture 13.84
2. Food " : 4.47
3. Community Development 5.40
4. Co-operation 10.13
5. Indian Council of Agril. Res. 3.87
6. Commerce . 0.34
7. Communication and OCS . 0.02
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1 X 2 3 )

8. Posts and Telegraph 3.9
9. Education . : ) 11.76
10. Social Welfare . 2.43
11. Fconomic Affairs (Fmanoe} 0.10
12. Banking (Finance) . 2 50
13. Expenditure (Finance) 159.45%
14. Health . . . 4.60
15. Family Planning 6 25
16. Hea: y Industry 8.54
17. Hoine Affairs 1.40
18. Industrial Development 8.76
19. Information and Broadcasung 3.68
20. Irrigation and Power . 23 98
21. Labour and Employment 032
22. Rehabrlntation . 252
23. Petroleum & Chemicals 15 62
24, Shipping & rrampon 24 41
25, Steel. . 3172
36 Miaes 9 71
27. Tourtsm and Civil Aviation 4 69
2% Viorks & Housing 5 30
29. Saence & Techuology 225
10 Pume Muinister’s Stret 002
31 Preswdent Seett, 002
32 Supreme Courl 001
3% Planmne Compnssion o 06
1otal 371 51

"inddudes Rs 93 98 crotes savings in
Central assistance to State Plan, Rs, 34
crore, savings 1 Lmployment  Schemes
an 1 Ry 30 ciores savings i Advance action
tor Lifth Five Year Plan,

Youl Fees for  Fees for
Curtiicate Speal
of omgin - C.ruli-

watly
R« Rs
1971 73734 11334
1972 36044 16056
1973 76762 10608
Prude Relations between Indian Oxygen

Limited and other countries

436, SHRI INDRAJIT GUPTA: Will
the Minnter of COMMERCE be pleased
to state :

(a}) whether Indhan Oxygen Limited is
havirg any trade relations with industiial
8ases industries in Bangladesh, Pakistan,
Ceylon, Burma, New Zealand. Australia,
Hong Kong and the African countries, and

PHALGUNA 3, 1895 (SAKA)
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Eamning: of profits by the Bemgal chamber
of Commerce

435 SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to
state :

(a) whether the Bengal Chamber of
Commerce and Industry, Calcutta earns
profits in respect of fees for Certificates of
Ongin. fees for Special Certificates, Royal-
ty on Publications and subscriptions from
Calcutta Licensed Mcasures, and

Written Answers

tb) if so, the figutes for the last three
yedrs ?

ITHE MINIS1ER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Bengal Chamber of Com-
merce and Industty 1s in receipt of fees for
¢ ¢itilicates of ouigin, fees for  Special
Ccrtificates, Royalty on Publicatiors and
50 share of income fiom partoership with
Calcutta licensed Measurers.

th) Lhe figures ol such receipts for the
last three years as per the audited books
of uccount of the Bengal Chamber of
¢ ommerce and Industiy, Calcutta, are as
follows i—

tarmngs  Partiv iship income from Cal-
from watta T wensed Measurers
royslty
on publi-
cations

Rs R«

2358 221257 (1 0sy)

369 110420 (1 tinmoted Profit)

307 27576 (t stimated Profit)

(b) 1f s0, the broad fcatures thereof for
the last thiee years ?

THE DFPU1Y MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GFORGF) @ (a) and (b). Government are
not iware of any finde relations between
Irdian Oxygen Limited with industrial gases
industries in Bangladesh, Pakistan, Ceylon,
Burma. New Zealand, Australia, Hong
hong and the African countries.
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Brarichey by Naflosalised Banks in Border
Arvean of Country

437. SHRI YAMUNA PRASAD MAN-
DAL : Will the Micister of FINANCE be
pleased to state the number-of brarches set
up by nationalised banks in the border areas
of the country after nationalisation ?

THE MINISTER OF FINANCE (SHRIL
YESHWANTRAO CHAVAN): It is pre-
sumed that the term ‘border arems’ refers
to the border districts in the States/Union
Territories of Gujurat, Rajasthan, Punjab,
Jammu & Kashmir, Himachal Pradesh,
Uttar Pradesh, Bihar, West Bengal, Assam,
Meghalaya, Arunachal Pradesh, Nagaland,
Manipur, Tripura and Mizoram.

Ir these border districts the nationalised
banks have opened 411 branches between
July 19, 1969 and Dccember 31, 1973.
The State Bank of India Group and other
Commercial banks also have opened 322
and 106 branches respectively in these
areas, during the same period.

Fire in Central Bank of India Calcutia

438%. SHRI YAMUNA PRASAD
MANDAL:

DR, RANEN SEN:

Will the Minister
pleased to state:

of FINANCE be

(s) whether the buildirg of Central Bank
of India in Calcutta was gutted by fire in
the month of January, 1974,

(b)Y if so, whethc: uny explosives were
found in the building;

(c) whether the branch of the Bank
located there had advanced a big credit
which had not been recovered;

(d) the estimated loss including that of
documents as a result of this fire;

(¢) whether any enquiry has beer insti-
tuted into the causes of the fire; and

(f) if so, the findings thereof ?

FEBRUARY 22, 1974
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): () to (f)
Central Bank of India kas reported that its
building situated at Netaji Subbas Road,
Calgutta, in which the main branch of the
bank was located was gutted by fire on
the night of 3rd-4th January, 1974. The
Government of West Bergal have oconsti-
tuted & team to investigate the cause of
fire, and its investigation is not yet com-
pleted. It is therefore not possible to say,
at this stage whether any explosives were
found in the building. Central Bunk of
Indiu has, in this connection, reported that
it has beer able to recover the entire cash
in the currency chest, all documents and
securities in the strong room and deposit
lockers from its vault. It has howeser not
yet been possible for the bank to assess
the loss consequent on the fire, as the
saltage operations have yet to be completed.
According to Central Bank of India there
is no big credit advarce, which has not
been recovered. given from this branch of
the bank.

Expansion Plan of Indian Airlines

439. SHR1 YAMUNA PRASAD MAN-
DAL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Indian Airlines proposes to
suspend its expansion plan; and

(h) if so, the reasons theicfor ?

THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND ClVIL
AVIATION (DR. SARQJINI MAHISHI):
{a} and (b) The steep increase in the price
of aviation fuel and the possibility of a
shortage makes it necessary for Indian Air-
lines to review their Fifth Plan proposals.

Representation from Kerala Government
against the credit policy of Government

440, SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of FINANCE be
pleased to state :

(a) whether the State Government of
Kerala bas represented to Centre to reverse
the present credit policy; and
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(b) if so, the reattion and the decision of
Central Government is this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN): (a) and
(b} In a communication addressed to the
Union Firance Minister, Kerala Chief
Minister had urged the need for revising
the current credit policy so that it could
have an element of selectivity in it. He had
also referred to the broader question of
regional distribution of bank credit in the
country. Another point raised by him was
that bank credit should not be made avail-
able to those who use it for speculative pur-
poses. He had also made the point that
if at all credit restraint was essential, it
should be in respect of the credit to mono-
poly houses and to large scale industries.
The points made by the Kerala Chief
Minicter are part of the accepted policy and
1o the extent currently feusible are being
pursued.

Deficit financing
SHRI S. M. BANERIJEE:
SHR1 DHAMANKAR :

W:i the Minister of FINANCE be
pleased to state:

441

(+) whether Government are likely to
resort to further deficit financing to tide
over the present deepening financial crisis;
and

(bt i so. to what extenl. and if not, the

alternative steps proposed to mobilise re-
sources ?

THE MINISTER OF FINANCE (SHRI
YILSHWANTRAO CHAVAN): (a) and (b)
The stepy taken this year towards mobili-
sution of resources included larger market
borrowing and Small Savings Collections
ard improvement in collection of tax ar-
rears. Besides savings have also been effect-
¢d by economy in Government expenditures,
both Plan and non-Plan to keep down the
deficit level. Simultaneously, the Reserve
Bank hus taken a series of restrictive mea-

sures to reduce inflationary pressures on
the ecoromy.

70

The deficit position is being reviewed in
connection with the formulation of Revised
Estimates 1973-74 and Budget Estimates
1974-75,

Negotiations with members of the Stand-
ing Committee of J.CM. In regard to im-
plementation of Pay Commission’'s Report

442, SHRI1 S. M. BANERJEE : Will the
Minister of FINANCE be pleased to state:

(a) whether the anomalies arising out of
implementatior of Third Pay Commission’s
Report are being rectified by negotiations
with the members of the Standing Com-
mittee of the J.C.M. at the national and
departmental council level;

(b) if so, the items under discussions:
and

(c) when a finul decision is likely to be
tuken in this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c)
It has beer agreed in the last mecting of
the National Council of the Joint Consul-
tative Machinery held on 24th and 25th
Junuary, 1974 that a committee consisting of
represcntatives of the official und staff sides
of the National Council may be set up to
look into anomalies that might have arisen
as a result of the implementation of the
Goverrment's orders on the recommenda-
tions of the Third Puy Commission relat-
ing to common cutegories of employees.
Jt was, however, clarified that where the
Pay Commission had made definite re-
commendations on pay scales. it would not
be feasible to entertain requests for modi-
fications on the plea of anomalies based
upon inter-departmental comparisons. It
was also agreed that similar committees
may be set up ir the various Departmental
Councils to look into such anomalies in
respect of uncommon calegories. These
Committees are likely to be set up shortly
and would consider the matters which may
be raised by the members therein. The
reports of the Committee(s) will be con-
sidered by the Government as and when
they are received.
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Amount of loss during Lock-owt in Indian
Alrfines

443. SHR1 S. M. BANERIEE:
SHRI H. K. L. BHAGAT:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) the totul amount of loss suffercd by
Indlian Airlines during the current lock-out
period; and

(b) the number of fughts cancelled and
man-days lost during the lock-out 7

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJIN1 MAHISHD):
(a) The loss suflered by Indian Airlines
durning the period of lock-out, from 24-11-73
to 31-1-74, has becen estimated at Rs. 276
lakhs.

(b) The number of flights not operated
duurg the petiod of tiw lock-out from
24th November to end of January, 1974

Foim of Paching

. 1lanks

. Other than Hostery cones

. H »iciy cones

. Beams

Pirns . .
Others . .

Ntk W~

lora .

Becbi;n on passenger l':;rcs und freight -
rates by Air India

445 SHRI V. MAYAVAN:
SHRI H. M PATFL.

Will the Mumister of 'TQURISM AND
CIVIl AVIATION be pleased to state

ta) whether Air Tndia has decided to in-
crease Mts pawenger fares and freight rates
from January, 1974, and if so, by how
much and how does it compare with in-
cicise by other internatioral airlines;
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was 7417. [Information regarding number
of man-hours lost is not readily available.

Supply of Yarn to Handlooms and Power-
looms

444, SHR1 S. M. BANERJEE : Will the
Minister of COMMERCE be pleased to
state .

(a) whether position regarding supply of
yarn to the handioom and powerloom
weavers has shown an improvement ; and

(b) it so. how the figures of 1973 com-
paie with that of 19727

THE DFPU1Y MINISTER IN THE
MINISTRY OF COMMLERCE (SHRI A C
GEORGF) : {a) and (b) The handloom and
powerloom wecavers consume yarn mostly
in hanks and cones Coiton yarn delivered
for «vil consumption 1n hanks, cones etc
duiing 1972 (Jaruwy/December) and 1973
(January /September) 15 given below —

v to

1972 Jan/ ¢, 1973 (Jan/  “,t»
Dee) (n total Sept ) (in tutel
mll Kgs) mill Kgy)
222 00 ST 4 158 00 "3 4
120 00 28 & 90 00 Mo
40 00 96 24 00 R2
23 00 54 14 00 47
2 00 05 1 50 s
9 00 22 8 50 2
416 00 100 00 296 00 100 00

(b) the additional revenue likely to be
collected ut the cnd of the year by Au
India as u result thercof;

(¢) what are the other steps Ai: India
15 Llahing to meet its operational cost, and

(d) whether the oil crisis and fuel price
inciease has reduced the murgin, of profit
of Air India. and if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(2) As a result of the steep rise in the cost
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of aviation fuel, an agreemert was reached
in the Ipternational Air Transport Associa-
tion of which Air India is a member, to
incicase the world-wide fures and rates of
6 per ceot with effect from 1 January 1974,

(b) Additional revenue likely to accrue
as @ result of increase in fares and rates
by 6 per cent is estimated at Rs, 6.90 crores,
which would be set off aguirst the increased
cost of aviation fuel.

(c) Air India cannot unilaterally raise
the fares and rates to meet the rising ope-
rational costs. JATA is scized of the matter
and the guestion of increasing world-wide
fares is constuntly under review by IATA.
It is expected that with other major increase
in fucl prices, TATA will coirespondingly
raise the fares which will take care of the
tisirg operational costs.

Air India is kecping strict control on
expenditure and  has introduced cconomy
measures such as freeze on staff recruit-
ment eacept in very essential and productive
categories, sizuble 1eduction in publicity ex-
penses, etc,

{d) Dwving the financial yew 1973-74,
Ail Irdia is likely to incur a loss of
Rs. 3.12 crores because of the steep rise
in oil prices. If the oil crisis had not
taken pluace, this year would have ended
with a marginal profit for the airline.

Fall in export of Engineering Goods
446. SIIRI V. MAYAVAN:
SHRI R. V. SWAMINATHAN :

Will the Minister of COMMERCE be
pleused to state:

(1) whether export of engineering goods
is cxpected to  full considerably during
1973-74;

(b) if so, the total shortfall expected ;

(c) the reasons therefor ; and

(d) the steps being taker by Government
in thiv regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) No, Sir. Exports of engi-
neering goods during  April—December,
1973, have been of the order of Rs. 108.69
crores (Provisional) as against Rs. 96.20
crores during the corresponding period of
1972,

(b) to (d) Do not arise.

Ceiling on the export of Groundnut
Extraction

447. SHRI K. MALLANNA: Will the
Minister of COMMERCE be pleased o
state:

(n) whether Government have decided
to fix a ceiling of seven lukhs tonnes on
the cyport of groundnut extraction follow-
ing fears of domestic shoituges; and

(b) if so, the extent of domestic 1vquir:-
mcnts in the countty and the particulars
regarding  the demand  from overscas
buyers?

THE DLPUTY MINISTER IN  THF
MINISTRY OF COMMERCE (SHRI
A, (. GEORGE) ta) and (h) heep-
ing in view the present world  con-
ditions, the urgency to increase our forcign
exchange carnings from exports and the
domestic requirements in the country, Gov-
ernment have adopied o balanced approach
to the entire question of export of ground-
nut extractions. This policy is constantly
under review so us 1o cnsure that, while
mavimum forvign eachange is being eurn-
ed, the domestic requirements do not suf-
fer.

Agreement for utilisation of PL.. 480
Funds

448. SHRI K. MALI ANNA:
SHRI TRIDIB CHAUDHURLI:

Will the Minister of FINANCE be pleas-
ed to state:

(a) whcther US.A. has agreed to grunt
some financial assistunce under PL-480 and
other accounts to India for financing mu-
tually uagreed development projects in the
Fifth Five Year Plan; and
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(b) if so, the maiu features of the recent
agreement signed between Indian and US,
Governments

>

THE MINISTER OF FINANCE (SHKI
YASHWANTRAO CHAVAN) : (a) and
(b) The US. Government has given
a grant of Rs. 1,664 crores to the Gov-
ernment of India from their PL 480 funds
to be attributed to projects of economic
development chosen by the Government
of India from among those alieady includ-
ed in the Fifth Five Year Plan. These
and other details of the agréement between
the two Governments have been given in
the Statements laid on the Table of the
House by the Finance Minister on the
13th Decembe:, 1973 and the 19th Febru-
ary, 1974,

Complaint from Manunfacturers regarding
shortage of imported ruw cashew nuts.

449. SHRI P. R. SHENOY: Will the

Minister of COMMER( bc pleased to
state:

(u) whether the manufacturers of cashew
hernels huve complained that sufficient

guantity of raw cashew has not been im-
ported ;

(b) whether there 15 a further complaint
that equitable allocation of impoited raw
cushew has not been made to the manu-
facturers from Karnataka and

(c) if so, the action tahen by Govern-
ment?

THE DEPUTY MINISTER IN THU
MINISTRY OF COMMERCF (SHRI A.
C. GEORGE): (a) There have been com-
plaints of processing units not gettting
snough raw cashew nuts for the
year round working.

(b) Two complainis have been received
from processing units in Karnataka; one
challenging the vulidity of the revised dis-
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tribution policy and the other against the
short allocation of raw nuts admissible
under the revised distribution policy.

(c) The installed capacity for cashew
processing in the country is far
in excess of what can be justified on the
basis of availability of raw cashew mnuts
from imports and indigenous production.
The Government, after consulting rele-
vant interests and State Governments con-
cerned, have evolved certain principles for
equitable distribution of limited raw nuts
availuble Complaints received are being
examined and where wurranted are being
tedressed. One complaint fiom a Manga-
lore paity regarding short allocation of
quota had been looked into and additional
allocation was made in December, 1973.
Sustuined cffoits to import as much raw
cashew as available from traditional and
now overseas sources aie being  takcm
through Cashew Coiporation of India.

Opening of Branches by Scheduled Com-
mercial Banks in Rural Areas.

450. SHRI P. R SHENOY: Will the
Minister of FINANCE be pleased to state:

(a) the total number of bianches opened
by the Scheduled commercial banks in
rwal arens after the nationalisation  of
banks:

(b) the total deposits and advances made
in these branches as on 31st December.
1973; and

(¢) what portion of the advances made in
these branches has gone for (i) agricuiture
and (ii) self-employment?

THE MINISTER OF FINANCE
(SHRI YASHWANT RAQ CHAVAN):
(@) Between July 1969 and December 31.
1973 scheduled commercial banks opened
4608 offices at rural centres.
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(b) The available information in
branches opened after July 19, 1969 is
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regard to deposits and sdvances of mew rural

set out below:—

Mmmmdmmmwmmm 1969

e —— 1 ——— i S S

Position as on the last Friday of December, 1972

Deposits Advances
No. of report- Amount  No. of report- Amount
ing officas.  Re. incrores  ing offices.  Rs.in crorces.

3576

Rurdal Branches

DU

(¢) Precise information relating to the
sectoral  distribution of the advances of
these branches is not availuble. However,
in view of the economic setting in which
these branches operate. most of their ad-
vances e likely to be only to small boi-
towess in the priotity sectors like agricul-
tme, small  industty. road and water
tuansport etc.

Plans to renovate Bangalore Airport

451 SHIRI P. R. SHENOY: Will the
Mmister of TOURISM AND CIVIL AVIA-
THON be pleased to state:

{4 whether there are any plans to
renovate the Bangalore Airport;

(b1 3f so, the estimates of the proposed
1enuvation: and

{c) when the woik is expected to be
completed?

THE MINISTER OF STATE IN THI
MINISTRY OF TOURISM AND CIVIL

AVIATION (DR. SAROJINT MAHISHI):
() Yeu, Sir

(b) Rs. 49 lakhs appronimately for the

entire project of making modifications and
extension to the building.

(c) The work is expected to be complet-
ed by 1976,

220 09

—— — — —

10299

3558

MWMWWM

452. SHRI P. R. SHENOY : Will (he
Minister of TOURISM  AND  CIVIL
AVIATION be pleased to state  whether
thete are any plans to impiove the Bape
(Mangdlore) Airpoit  in vicw  of ns in-
cicasing importance and m order 1 muke
the lunding of Bocing 737 airc'aft eusicr?

THE MINISTER OF STATF IN THE
MINISTRY OF TOLRISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
Bocing 737 seivices aie already operat-
ing through Mangaloie aciodiome.

Review of Indo-Iran Trude Agreement

453 SHRI PURUSHOTTAM
KAKODKAR :

SHRI B. S. BHAURA:

Will  the Minister of COMMLRCE be
pleased 10 stale

(u) whether Traa has  agreed on the

necd for review of trade between the two
countries: and

(b) if so, whethct the two sudes will sct
up joint venturcs in the two countries ?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b).
The reference of tle hon. members is
perhaps to the discnssions which tuck
place in January last in the Indo-fran
Joint Commission for Feonomic, Trode
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and Technical Coopejution. A copy of the
Press Statsment fssned on the cimchwion
of the discussions is laid on the Table of
the House {Ploved:in Library. See No. L'P-
619019741,

Promotion of s better bulsuce I Trade
between India and Srl Lanks

454, SHRI PURUSHOTTAM KAKOD-
KAR:
SHRI P, GANGADFRB

Will the Munister of COMMI RCE be
pleased to state @

() whether New Dethi and Colombo
neve identified three Industrial projects 1o
promote a better balance in trade; and

tb) if so, whether cach project is in-
tended to meet their needs for products
now imported fiom a taird county?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) . (a and (b)
Feasibility studies have been vconducted
for the estabhishment, 1 St 1anla of in-
Justries based on prapmte,  glass and
rubber. These ue uwnda  comaderation
of the two governments, Witn ity prow-
mity to India, Sri Larka wiil enjoy a com-
petitive advantage over other souices of
supply for prodwcts which Inda
would need to import from abroad. It is
in the spirit of economic cooperation bet-
ween the two countries that they develop
and diverafy their mutval tiade

Cultivation and Export of Opium
455 SHRI MUKHTIAR SINGH
MALIK :

SHRI BIRENDER SINGIT RAOQ -

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether India i~ in danze of
losing its monopoly in cultivation anJd ex-
port of opium in the world market;

(b) if s, the reasons therefor, and

FEBRUARY 22, 1974

Written Anawers 88

(0) whether any steps have beem faken
or are proposed 30 be takep to  improve
the drawbacks and maintain the mono-
poly in the opim trade and 'cultivation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH: ({a) No, Sir,

(b) Does not uorise.

{¢) The Government ol India's policy
tegarding production and evport of opivm,
is based on her international oblgations
to 1estuct it to world's medual and scienti-
fic requrements ~f opium. Such requue-
ments of opium are delcrmined by the
International Narcotics Con'tol Buord of
the Unued Nations.

India is the principal oplum  produuing
country in the world and Indian opum
accounts for more than 759, of the
world’s total production The other major
opwim producing countries  at  present
are USSR, and Dhan, but they do not ¢a
port opium  Turkey, whith was the othe
principal «xporting countiv  has suspended
opium producton from 4973

Steps to Check Smuggling on Indo-Pak
Border

456 SHRI MUKHZTIAR
MALIN :

SHRI BIRI'NDEFR SINGH RAD
of  FINANCE

SINGH

Will the Ministe he

pleased to state

(n) whethar Governmem are aware of
smugghng on large scale on the Haryana
and Punjab borders with Pukastan , and

(b) 1f so, the sieps tuhcn or propused to
be taken by Government to  cheth  the
sume and the vitue of voods 1ecovered
by (iovernment from the smugglers duing
the last one year?

THY MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R GANESH) : (a) and ()
Intelligence 1eports reports received by the
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Government do not indivate that there is
large-scale smuggling between India and
Pukistan on the Haryama or: Punjab
botder, However, following steps have
been taken to check smuggiing on this
border:

1. Frequent mecetings are held at high
level between officers of Castoms, State
Police and Border Sccurity Force for
mutual exchange of information and devis-
ing of effective rneany for prevention of
smuggling.

-
-

Officers engaged on anti--muogphng
wotk are bumng unpuited special training.
In addition, the customs avthoritics  have
vndertaken traflic cheching, ‘Naka Bandis'

and Road Blocks ot strategic points.

3 Border Security Foree Othcars who
ate deployud on the Lorder me also vested
with powers undcr the Crstoms Act to
pprehend smugglers and sewe the gouds
The officers of the Bouder Secuiity Force
do patrolling and exercise constant vigi-
' roe on the border,  list of suspected
mugglers are prepared and ambushes aie
Luid at vulneiable points with a view to thei
interception.  The value of smuggled goods

sozed  dwring  the vew 1973 from the
smugglers in this aien is  Bs. 13 lukhs
approximaicly,
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Checking of baggage of passengers of
ot Palam Air-port

460. SHRT H. M. PATEL will
Mimster of FINANCE be pleased
state"

the
to

(a) whether previously the Customs u-
thorities at Delhi Airport were subjecting

baggage of all outgoing passengers to a
physical check;

(b) whether the Customs authoritics
have now decided to resort to a sample

check of baggage of outgoing passengeis;
and

(c) the extent to which the new proce-
dure of sample check has helped expedi-
tious clearance of passengers and timely
‘departure of international flights?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH) : () to (). The
Customs #uthorities at Delhi Air-port were
not subjecting the baggage of all outgoing
passengers to 8\ physical check in the past.
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The baggage of out-going  passengers
has awiays been  subjected ta &
selective check at Delhi Air-port. How-
ever, with a view to expediting the cus-
toms clearance of out-going passengers it
13 proposed to introduce a system under
which mnstead of routing baggage of all
ont-going passengers through the customs
examination hall, the baggage to be exa-
mined on a selective basis will be mark-
ed by the Cusioms Officers immediately
after the check-in formalities have been
completed by the Airlines.

Review of the working of nationalised
banks
461. SHRT H. M. PATEL: Will the
Minister of FINANCE be pleased to state

(a) whether Government have tevived
the working of the nationalived banks dui-
ing the last one year;

(b) if so, whether Government arc salis-
fied with the functioming of thce nationalis-
ed banks, and

(c) 1if not, the natme or the proposdls,
if formulated, to streamline functioning of
the nationahsed banhs”

THIL MINISTFR OF FINANCL
(SHRI YESHWANTRAQ CHAVAN) ()
to (¢) The worhing of the nationalised
banks is being rcviewed on a continuing
basis, both by Gorveinment and Reseive
Bank of India  Such i1cviews wover all
aspects of the perfoimance of these banks,
and wherever necessyiy, surtable guidelines
are issued and suggestions given Takmng
an overall view of the functioning of these
banks, the efforts made by them towards
achieveing the objectives of nationalisation
cun be considered to be satisfactory
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463. SHRI B. V. NAIK: Will the

Minister of COMMERCE be pleased to
\tm;:
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(a) what is the quantum and value of
manganess asd ore in crude and pallestised
form being exported from this country at
present;

(b) what are the likely projections there-
of at the end of the Fifth Five Year
Plan; and

(c) whether any plan to form an orga-
nisation of manganese exporting countrivs
on the lines of the Arab model for oil
has been formulated?

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCF (SHRI
A. C. GEORGE) : (@ and (b
Export of manganese ore during 1972-73
was 8.55 lakh tonne valued at Rs. 9.08
crorcs. There are no facilitics for pelietisa-
tion of manganese ore in the country. There
iv one pelletisation plant for iron ore with
an annual capacity of 0.55 million tonnes
of pcllets and its entire production is ex-
ported. Export of manganese ore has been
restricted with a view to conserving the
same and policy for export is kept under
1eview,

{c) No, Sir.
Surplus Staff in Indian Airfines

464. SHRI B. V. NAIK:
SHRI SAMAR GUHA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what is the extent of surplus staff
in Indian Airlines, category-wise;

(b) the circumstances under which staff
was working overtime in the past in spite of
being surplus; and

(c) the basis on which surplus staff is
computed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHD) :
(a) to (c). The high incidence of overtime
bas largsly been due toeceriain wasteful
work practices prevalent in the Indian Air-
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lines. Steps have already been tuken to eli-
minate them. The extent of surplus staff in
the various categories has not yet been
assessed. However, by the very nature of
things some measurc of work on over-time
is inevitable in aviation.
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Offer from Soviet Union for Sale of Air
craft

468. SHRI M. SUNDARSANAM : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Soviet Union have offered
to sell civil aircraft to Indian Airlines and
to make the offer attractive have also ag-
reed to supply fuel on a continuing basis
for these aircraft; and

(b if so, the decision of Government
thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OFF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) and (b) An offer for the sale of TU-154
aircraft has been received by Indian Air-
lines from M /s. Aviaexport. Indian Air-
lines have requested them for some fur-
ther information which is awaited. After
this information has been received and
examined Indian Airlines will be in a

Cl. 1 Officers of L.I.C.

Managing Director . Rs. 3250 (fixed)

. . Rs. 2000-125-
. ) 2500 (Ordinary
scale)
Rs, 2500-125-
3000 (Selection
scale)

Zonal Manager

Dy. Zonal Managcer Rs. 1600-100-

2000-125-2250

Rs. 1250-50-1300
75-1600-100~
2000

Rs. 1000-50-
1300-75-1675.

Dwl. Manager

Asst. Divl. Manager/Sr.
Branch Manager,

2 [.88/73—4
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position to make its final recommendations
to Government. No offer for the supply
of fuel for the operation of the aircraft
has so far been rececived by Indiam  Air-
lines.
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Disparity in Pay scales in L.LC. and Cen-
tral Government

469. SHRI M. SUDARSANAM :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of FINANCE be
pleased to state

(a) the scales of pay of the staff and
officers in Life Insurance Corporation be-
fore nationalisation and the staff and offi-
cers of the Central Government, vis-a-vis
the existing pay scale; and

(b) whether there is any wide disparity
and if so, the reasons therefor ?

THE MINISTER OQF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) Before
nationalisation each of the 245 erstwhile
insurets had their own scales and their
own cadres for officers and staff Field as
well as Office. The following are the
existing pay scales in L.1.C. and the Gov-
crnment of India :

C. L. Officers of Ceatral Govt.*

Secretary/Spl. Secrctary  Rs. 3500

Additional Secretary Rs. 3000

Jt. Secretary : . Rs, 2500-125/2 -
2750

Director . . . Rs. 1800-100-
2000

. Secreta Rs. 1100-50-

9 i 1300-60-1600-
100-1800

Under Secretary Rs. 900-50-1250
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Cl. I Officers of L.1.C. (contd.)

B . Manager/Admn. Officer Rs. 770-40-1050-
50-1300

Asstt. Admn. Officer
Asstt, Brm(:ch Manager

mnmuu.c.

Dovelopment Officer Gr. H  Rs. 170-10-220
Gr. 1 Rs. 230-15-320-
20-360-EB-20-

400-25-550-EB-

30-760.

C1. 1 employees of LI.CE

Superintendents Rs. 370-25-470-

30-830

Higher Grade Assistants  Rs 265-20-385-

EB-25-735.

Stanographers Rs 210-15-225-
20-405-25-430~

EB-25-630

Rs 175-10-215-
15-290-20-410-
EB-25-585.

Rs, 225-15-255-
20-395-25-670

Assistants

Section Heads .

Record Clerks. :

10-258-12-270-
15-390.
Cl. 1V employees of L.L.C.£
Drivers
199-7-234-8-
274-9-310

Sepoy . . Rs. 125-5-165-6-

201-7-229-8-245

Sweepers & Claners Rs. 120-5-160-6-

196-7-224-8-240

EAOCOE‘dmg to the recent agreement signed by
L1C
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} Rs. 530-40-1050

Rs 150-6-162-8-
218-10-238-1-B-

Rs. 166-5-181-6-
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C. I Officers of Ceatral Govt, (contd.)

*Revised scales of pay recommended by
the Third Pay Commission under con-
sidefation of Government.

Cl. 11 Officers of Central Govt.@

Sxction Officer Rs. 650-30-740-
35-810-EB-35-
880-40-1000--

EB-40-1200

Rs. 650-30-740-
35-880-EB-40-
1040.

Rs. 425-15-500-
EB-15-560-2 0-

700-25-800

CL ITI Officers of Central Govt.(w

UDC. Rs. 330-10-3K0-
EB-12-500-
EB-15-560

Rs. 260-6-290-
EB-6-326-8-
366-I"B-8-390-
10-400

Stenogtaphers Grade 111 Rs 330-10-380

EB-12-500-EB-
15-560

Stenographers Grade 1
of CSSS.

Assistant Stenographers
PA Grade 1L

LDC.

CL IV Officers of Central Govi. @

Selection Gr. Dafiry Rs. 210-4-250-
L B-5-270
Record sorter . . » »
Gestetner Operator . » "
Daftry Rs. 200-3-206-
4-234-F 13-4-
250
Jamadar " "
Head Chowkudar . " "
Head Sweeper : " ”»
Peon . Rs. 196-3-220-

EB-3-232.

@As fixed by government after considering

recommendations of the Third

Pay
Commussi

on.
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(b) Comparison between the pay scales
of employees of Central Government and
LIC is not generally possible as responsibi-
lities and requirements of various posts
even with similar nomenclature differ in
certain respects. Further in case of Cential
Gosvernment employees (upto and  includ-
ing class II Officers), the new pay scales
are related to the twelve monthly aveiage
of the consumer price index of 200 points,
(1960=100 as base ycar) whereas the
wcales of pay of ecmployees of LIiC.
(class 11T and class TV) are based on con-
sumer price index = 100 as base year).
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Advertisement for Post of Pllots during
Lodk-out in Indian Airlines

470. SHRI D. B. CHANDRA GOWDA :
SHRI RANABAHADUR SINGH .

Will the Minister of TOURISM AND
CIVIT AVIATION be pleased to staic :

(») whether taking the advantage of the
Indian Anlines lock-out, some foreign
companies. parlicularly those from deve-
loping countries are scouting for Indian
flying talents -

(b) if so, the names of such counirles
who have advertised in Indian newspapers
their demands for pilots;

(¢) the number of Indian Airlines pilots
who have aplied for posts in foreign air-
lines ; and

(d) the reaction of Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHMISHI):

(a) Government have ieccived to infor-
mation 1o this effect.

(b) Singapore Airlines has advertized for
Boeing captains.

(c) None have applied through the cor-
poration so far.

(d) Does not arise.

PHALGUNA 3, 1895 (SAKA)
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Fall in Yarn prices after November, 1973

471. SHRI D. B. CHANDRA GOWDA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the yarn prices have now
crashed by about 509, from the peak
prices ruling in November last owing to the
cumulative effect of a number of factors
like ban on export of yarn, rejcction of
export by Bangladesh and Japan in view of
indifTerent quality and the Suprcme ¢ ourt
ruling upholding the Central Government
Directives ; and

(b) if so, the main features of the pro-
posed policy of Government in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) The prices of cotton
yarn between November, 1973 and mid-
February, 1974 show a mixed trend from
a decrease of 17 per cent in some counts
to an increase of 15 per cent in some other
counts.

(b) Keeping in view the fact that the
production of cotton yarn, which is now
generally above normal levels, has been

picked up progressively as a result of the
restoration of powercuts and prospects of
adequate cotton crop the following
measures have been taken :—

(i) Price Control on cotton yvarn of
counts upto 80s has beem wilhdrawn
with effect from 14th January, 1974.
distribution control on the type of yarn
had been withdrawn gradually by 21st
Qctober, 1973).

(1i) The scheme of control on produc-
tion of cotton yarn upto counts 80s has
been modified. Under the revised scheme
every producer of yarn is required to
pack yarn for civil consumption in hank
form, in Fcbruary, 1974 and in every
subseguent month, in proportion not less
than 11067 of the monthly average
proportion of yarn. in hank form, packed

by him dwing the year 1972, for civil
consumption.
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(iii) Price control on cotton yarn of
counts above 80s has been lifted with
effect from 12th February, 1974.

Exemption allowed to foreign companies

472 SHRI D, B. CHANDRA GOWDA :
Will the Minister of FINANCE be pleased
to state whether Government have granted
exemption to foireign companies operating
in India in matters like making of security
deposit by employees of firms or companies
or acceptance of such deposits by firms or
companies and if so. the broad features
thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : In pur-
suance of Section 26(7) of the Foreign Ex-
change Regulation Act, 1973 the Reserve
Bank of India has granted general per-
mission with respect to firms or companies
(other than banking companies) referred to
in the said Section for the making of se-
curity deposits by their employees and the
acceptunce of such deposit by them.

Alr-conditioning of Bombay Alrport Lounge

473. SHRI R. P. ULAGANAMBI : Will
the Minister of TOURISM AND CIVII
AVIATION be pleased to state :

(a) whether about 27.4 lakhs have
to be spent on the air-conditioning of Bom-
buy Airpoit Tounge at a time when the
country is facing acute shortage of power ;

(b) whether therc has been any sugges-
tion that this money should be utilised for
incrcasing productivity and generating more
employment ; and

(c) if »o. the reaction of Government to
this suggestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINT MAHISHI) :
(a) Taking into consideration the foreign
tourist traffic passing through the airport,
it was considered necessary by the Autho-
rity 10 air-condition the lounge.

FEBRUARY 22, 1974
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{b) and (c). The Board of the International
Airports Authority of India had comsidered
the need for air-conditioning of the public
concourses in all its aspects before approv-
ing the scheme.

Goods to be imported from USSR under
Indo-Soviet Trade Protocol for 1974

474. SHRI R. P. ULAGANAMBI : Will
the Minister of COMMERCE be pleased
to state .

(a) the number of items together with
quantity and value thereof to be imported
from USSR under the Indo-Soviet trade
protocol for 1974 ;

(b) whether the price of these commodi-
ties is higher than that prevailing elsewcre
in other countries, if s0, by how much in
the case of each commodity; and

(c) the extent of Soviet assistance
sought by India for Implementation of
projects during the 5th Five Year Plan”

THLE DEPUTY MINISTER IN THL
MINISTRY OF COMMERCE (SHRI
A. C GEORGE) : (1) The 1974 Tiadc
Protocol with USSR envisages import of
goods worth approximately Rs. 353 Crores
from USSR The major items to be im-
ported arc herosene, diese. oil, asbestos,
rolled steel products. zinc, copper. nickel,
palladium. urea, ammonium  sulphate,
muriate of potash. sulphur, newsprint, sun-
flower seed oil, ships, power and electro-
technical equipment, minicg and geologi-
cal prospecling equipment, printing machi-
nery, components and spares for Soviet
assisted projects, construction and earth-
moving equipment, etc.

(b) No, Sir. In accordance with the Indo-
Soviet TradeAgreement, imports and ex--
ports will be effected by the two parties
provided that the said goods are competi-
tive in relation to world prices

(c) At this stage, it cannot be  stated
what the precisc extent of Soviet assis-
tance will be during Fifth Five Year Plan
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Impoxt of Newsprint from Forelgn
Couniries

475. SHR1 R. P. ULAGANAMBI :
SHRI ARVIND M. PATEL :

Wifl the Minister of COMMERCE be
pleased to state :

(a) thc total newsprint which would be
made available during the cunent year
through imports under firm and definite
contracts and through indigenous produc-
tion : and

(b) the guantity and value of thc ncws-
prnt imported lust year, countrywiwe?

THE DFPUTY MINISTER IN TIHL
MINISTRY OF COMMERCF (SHRI
AL C0 GEORGHE)Y - (a)  1.46.000  metiic
tonnes of newsprint fiom imports against
contracts ahicady conduded as well as
which e being concluded by the S.T.C.
and about 40,000 tonnes from indigenous
production

(h) A statement showing quantity and
value of newsprint impotted in 1973 is
attached.

Statement
Th+ quantity and value of newspiint im-

poried in 1973 from various countries is
as follows :—

1895 (S4K4)

Checks for Hilegal Export of Silver

476. SHRI R. P. ULAGANAMBI : Will
the Minister of COMMERCE be pleased
tu state :

(a) the measures Government  have
taken to check illegal export of silver from
the country ;
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(b) whether some of the Indian fiims
have cxported silver to countries to which
export of silver is completely banned

through ostensible sale to countries to
which such ban does not apply;

fc) whether any penal action has been
tahen; and

(d) if so, the nature thereof ?

THE DFPUTY MINISTLR IN THE
MINISTRY OF COMMERCL  (SHRI

A. C. GEORGE : (a) to (d). .According
to a recent decision of the Goycinment,
cyport of silver bullion, silver sheets and
plates which have undergonc any process
of manufacture subsequently to relling, is
now allowed.

Agreement with Sri Lanka for Increase in
Tea Export Prices

477. SHRI R. P. ULAGANAMBI : Will
the Minister of COMMERCE be  pleased
to state:

(u) whether Government of India have
made any move to pursuade the Govern-
ment of Sri ] anka to enter into an agtee-

_ ment with the Government of India to get

Countrv frony where Quantily Value in

imported in metric  Lakhs of
tonnes Rs.

(i) USS.R. 38,359 636.36
(ii) Canada 34,767 417.81
(iii) Poland 2,745 41,08
(iv) Bangladesh 14,531 203.40
(v) Scandinavia 5,363 79.18
(vi) Finland 1,000 15.20
(vii) Czechoslovakia 2,400 324

99,165

TotaL 1425.43

better prices for the export of tea 1 vider
to offsct the rise in oil prices; and

(b) if so, the reaction of Sii lunka
Government thereto 7

THE DEPUTY MINISTYR IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b)
During the visit of the Indian Delegation
to Sri Lanka from 2nd to 7th February,
1974, there was recognition by the Guvern-
ments of India and Sri Lanka of thc nced
to ensure remunerative prices for tea in the

interrational market and thereby impiove
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the vitally needed foreign exchange eurn-
ings of the tea producting countries.

Increasing Jute Prices for Export Purposes

478. SHRI H. XK. L. BHAGAT : Will the
Minister of COMMERCE be pleased to
state whether Government are considering
an increase in Jute prices for export pur-
poses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE : Government
have already increased the fixed price for
carpet backing from Rs. 4550 to Rs 5000
per ton. The price of other jute goods is
governed by market conditions.

Ald pruspects of Intermational develop-
ment Association

479. SHR1 BIRENDER SINGH RAO:
Will the Minister of FINANCE be pleased
to slate :

(a) whether World Bank Piesident has
made a statement recently that International
Development Association will be bankrupt
on Ist July, 1974 unless House of Repre-
sentatives resorted America’s $ 1.5 billion
contribution representing one third of total
replacement package; and

{b) if s, Government's reaction thereto?

THE MINISTER OF FINANCE (SHRi
YESHWANTRAO CHAVAN (a) : Yes,
Sir.

{b) The World Bank President has stated
that IDA would be left with no resources
to commit for asistance to developing
countrics if the Fourth Replenishment
arrangements do not become effective, and
for the Fourth Replenishment to become
effective, the U.S. Congress should restore
America’s contribution amounting to one-
third of the total replenishment package.

Government of India believe that reple-
nishment of IDA's resources is vitally
needed to permit IDA contribute to the
development of developing countries.

]
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Amount of cutrency motes In clrculation

480. SHRI BIRENDER SINGH RAO:
Will the Minister of FINANCE be pleas-
ed to state:

(a) the total amourt of currency notes
at present in circulation in the country;

(b) whether the currency in circulation
has risen further as compared to the cur-
rency in January, 1973; and

{c) the steps taken or proposed to be
taken to bring down the currency in circu-
latior in the country ?

THE MINISTFR O STATE IN THE
MINISIRY OF FINANCE (SHRI K. R.
GANFSH) : (a) The cuirency notes in cit-
culatior 45 on Ist February, 1974 amounted
to Rs. 6.010 ciores.

(b) As compiucd to currency circulation
in Junuary, 1971 tbeiec has becn 18.2 per
cent rise in cuntency circulation in January,
1974.

(c) The cuntency in circulatior foims a
part ot the money supply with the public
and scveral appropriute monctury mcasures
have been adopted fiom time to time to
regulatc the expansion in money supply con-
sistent with the requirements of the eco-
nomy. The quantum of currency in circu-
lation depends upor various factors impor-
tant among which arc the variations in the
income of the community, and spread of
banking habit. The ratio of currency in
money supply has declined from 72.3 per
cent in 1961-62 to 61.4 per cent in 1970-71
ard further to 57.8 per cent in 1972-73,
indicaling impiovement in the banking
habit and shift in assets prefercnce.

Increase in Fares by Indian Airlines

481. SHRI JAGANNAT1I MISHRA :

SHRI KRISHNA CHANDRA
HA1DER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Indian Alirlines fares have
been raised; ard

(b) if so, by how much, from which date
and why ?
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THE MINISTER OF STATE IN THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHD :
(a) Yes, Sir.

(b) The fares have been increased by 25
per cent from 1-2-1974 on account of rise
in fuel cost, insurance charges, landing
fecs and other airport charges, etc.

Financial assistance to Bibar
482 SHRI JAGANNATH MISHRA :
SHR1 M. S. SIVASWAMY :

Wil the Minister of 1 INANCE be pleas-
ed to stale:

{a) whether the Cential Goverrment are
aware of the present critical financial posi-
tion of Bihar; and

th) if so. the steps Government have
tuben to provide financial assistance to that
state through the Reserve ank of India.

THE MINISTER OFF STATE IN THBE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) @ (a) and (b). The Government
of Bihar had tequesied the Centre for as-
sitaree fo meet its temporary ways and
means difticulties in the months of Janu-
ary. bebruary and March, 1974. The Gov-
cinment of Indin had agreed to assist the
State by giving ways and means advance
of Rs. 10 crorcs in December and advanc-
ing the payment of Central assistacce for
Plan and share in taxes amounting to
Rs. 19 crores to February instead of
Muarch. Other than this. the repayment of
loans te Centre in January and February
has been rescheduled and the State Gov
ernment allowed to repay the dues to the
Centre in March, 1974.

Newsprint Crisis

483. SHRI DHAMANKAR: Will the
Minister of COMMERCE be pleased to
state :

(a) how long the present alarming news
print situation is expected to persist;
(b) what immediate steps are being taken

or have becn taken to ensure regular sup-
plies of newsprint on short term as well
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as lorg term basis so that the industry does
not starve for want of mewsprint; and

{¢) whether Government concluded any
agreement both on short term and long
term basis with any foreign suppliers and
if so, with what results ?

THE DCPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE):  (a) The present shortage of
newspriet is eapected to last for another
year or lwo.

(b) All possible efforts are being made
to secure supplies of newsprint for imme-
diate 1cquitements. long term contracts
for 3 to 5 ycars are also being concluded
with the foreign suppliers.

(¢) The STC has entered into contracts
for supply of 1,26,700 tonnes of newsprint
in 1973-74. The Corporatior: has also con-
cluded long term contracts with Canadian
and USA suppliers for supply of about
60.000 tonnes for the next 3/5 years with
option for supply of further 30,000 tonnes
of newsprint suhject to mutual agreement.

Solled currency notes in Delhi
484. SHRI N. SHIVAPPA:
SHRI D. D. DESAIL:

Will the Mirister of FINANCE be
pleased to state:

(1) whether theie has been an influx of
soiled curiency notes in the country parti-
cularly in Delhi recently;

(b) if so, whether Commercial Banks in
the Capital had to face more rejections by
customers at the counters a few months
bachk; and

(c) whether the Reserve Bank of India
hnd elucidated the reasons for the influx of
soiled Notes ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) There has been some in-
crease in the circulation, rather than an in-
flux of soiled notes. in and around areas
of Bangalors, Calcutta, Madras, Hydera-
bad, Nagpur, Ahemdabad and Delhi.
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(b) There has been ro complaint from
any Commercial Bank in Delhi about
their customer’s unwillingness to receive
payment in reissuable notes fit for further
handling.

{c) Owing to an inadequate supply of
fresh notes from Currency WNote, Press
Nasik, the Reserve Bark’s offices have been
supplementing their stocks of fresh notes
by salvaging maximum quantities of re-
issuable notes. The problein was aggia-
vated by the sirike for about a month
from September, 1973  at the Security
Paper Mill, Hoshangabad. To deal with
the situation . issue of fresh notes over
Reserve Bank's counter has been made
consistent with the stock position, the short-
fall being made up by recycling the notes
which can withstand further handling.

Price and Production of Standard Cloth
485. SHRI N. SHIVAPPA :
SHRI SAROJ MUKHERIJEE :
Will the Minister of COMMERCE be
pleased to stale:
(a) whether Government  propose 10

raise the price of standard cloth manu-
factured by the mills; and

(b) whether Government have asked the
mills to double the production of the stard-
ard cloth ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) and (b). The question of
rovision of the existing policy regarding
price, production and distribution of con-
trolled cloth is under consideration.

Decline in India’s share in world export
trade

HARI KISHORE SINGH:

486. SHRI
of COMMERCE be

Will the Minister
pleased to state:

(a) whether the attentior of Government
has been drawn to the problem of progres-
sive decline in India's share in world ex-

port trade; and
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(b) if so, the steps taken to arrest the
decline which has assumed an alarming
proportion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) (a) and (b). In accordance
with the statistics published by the United
Nations in their Monthly Bulletin of Sta-
tistics (which excludes trade of Centrally
planned economies) the declining trend
noticed in previous years in the India’s
share in world’s exports has been zrrested
in 1972,

In order to increase India’s share in
world’s exporis the Government has taken
a number of steps to strengthen the pro-
duction base, generate adequate export sur-
pluses, remove various bottlenccks in the
way of exports by providing cssential raw
materials, both domestic ard imported,
market intelligence, export finance etc. In
selected cases compensatory cash support
is also extended. In order to make the
Indian products competitive in world mar-
kets, in addition, export duties are kept
constantly under review and suitable ad-
justment are made from time to time as
circumstances warrart. .

Hotel projects undertaken in Bihar

487. SHRI HARI KISHORE SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased tc state:

(a) the number of hotel projects under-
taken in the Central Sector in Bihar dur-
ing 1972-73; and

(b) the reasons for delay in finalising
these projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) No hotel project was undertaken ir the
Central Sector in Bihar during 1972-73.

(b) Does not arise.
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Trade talks between Indla and Yugosiavia

488. SHRI P. UNNIKRISHNAN : Will
the Minister of COMMERCE be pleased

to state:

(a) whether he led the Indian delegation
to Yngoslavia for talks on economic co-
operation between the two countries in the
first week of Jaruary, 1974;

(b) if so, the outcome of the talks held;
and

(c) the nature of agreementls arrived at,
if any?

THLE DEPUY MINISTER IN THE
MINISTRY OF COMMERCI. (SHRI A. C.
GFORGE): (1) Yus, Sir

tb) and (c). As a r1esult of the discussions
held at the meeting of the Indo-Yugoslav
toint Commitlee the two sides  agreed to
adopt vatious measures and  provide all
possible tadilities for promoting tiade and
industrial and cconomic cooperation which
include periodic exchange of trade dcle-
gativns, participatior in international fairs,
collaboiation in industrial ventures in India
and in thild countries etc. To uachieve the
objectives and to cnsure cffective solution
of problems relating to the expansion of
mutual economic  cooperation, the two
sides also agieed to set up three Sub-Com-
mittees ;:—

(a) Sub-Committee for Trade.

(b) Sub-Committee for Industrial Co-
operation.

(c) Sub-Committee fo: Economic Co-
operation in the third countries.

Credit policy and #ts impact on rising prices

489. SHRI KRISHNA CHANDRA HAL-
DER : Will the Minister of FINANCE be
pleased to state:

(a) whether a survey of credit policy has
shown that there Has been “a sectoral
shift” in the distribution of credit;

(b) whether a major part of credit went
to retail dealers; and
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() if so, its impact on the rising trend
of prices?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) the
available data reveal that between enl
March, 1968 and end December, 1972, the
scheduled commercinl banks' advances 1o
large and medium scale industries, expressed
as a propoition of their total advances,
came down from AN6 per cent to 52.4
per ceni, while the proportion of their
advances to whole-sule trade (other than for
feod procurement) cume down from 14.2
per ¢ent to 8.9 per cent. During this period
the proportion of advances to the various
priorily sectors 1egistered sigrificant gains.
Under agriculiore, the proportion went up
fiom 0.3 per cent to 7.0 per cent, under
steall seale industries from 6.9 per cent
to 119 puer cent and under other priority
sectors from less than 2 per cent to 4.8
per cent,

(by No, Sir: at the end of December,
1972 the advances to the retail trade, as a
proportion of the total advances of the
scheduled commercial banks was orly 2.9
per ovent,

(¢) Does not arise.

Sale of coarse cloth in black market

490, SHR1 ISHAQUE SAMBHALI:
Will the Minister of COMMERCE be

pleased to state:

(n) whether between 400 and SO0 mil-
lion metres of coarse cloth, meant for dis-
tribution through fair-price shops have been
recently sold at prices three times higher;

(b) if <o, the facts thereof: and

(¢) the steps taken to check the mal-
practices and to ensure that the coarse
cloth is sold through fair-price shops ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No such allegation has
come to the notice of the Governmert.

(b) and (c). Do not arise.
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Operation of private air services in Eastern
sector

491, SHRI DASARATHA DEB : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Government proposed to in-
cresse the operation of private air services
(both passenger and freight services) in the
Eastern sector;

{b) 1if so, the names of private companies
that aic gomng to be allowed to operate
more services ir the said sector; and

(c) whether Government propose to re-
duce the number of flights of Indian Air-
hines in that sector and if so, to what ex-
tent ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROTINI MAHISHI):
(a) and (b). There is no such proposal
However, Jamair Company was permitted
to operate on the basis of daily permits on
the following sectors in thc eastern region
where Indian Airlires were not operating
due to lock-out :

(i) Calcutta-Agartala-Calcutta;

(i) Calcutta-Silchar-Imphal-Silchar-Cal-
cutta.

(iii) Calcutta-Silchwr-Aijal-Silchar Cal-
cutta,

(iv) Calcutta-Ambari-Telepara-Rupsi-Cal-
cutta,

(v) Calcutta-Cauhati-Calcutta.

(¢) Indian Airlines are piesently carry-
ing out a detailed study of the economics
of their operations routewise in the com-
text of world-wide fuel crisis.

Indo-Bangladesh Jute Trade Talks
493, SHRI M. S. SANJEEVI RAO:
SHRI RAMAVATAR SHASTRI :

Will the Minister of COMMERCE be
plenscd to state:
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(a) whether Indo-Bangladesh talks were
held in Delhi on Jute trade in December,
197%; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C
GEORGE): (a) Yes, Sir.

(b) The dclegation discussed matters re-
lating to long term Co-operation  between
the «wo countries on production and export
of jute as well as import of raw jute by
India under the Balanced Trade and Pay-
menis Anangement briween the two coun-
trics  An agicement to import two lakh
bales of 1aw jute was reached during the
discussions

Effcct of lock-out in Indian airlines on
tourism

494, SHRL M. S. SANJEEVI RAO:
SHRI P. A. SAMINATHAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state -

(a) whethe ‘-ock-out in Indian Airlines
his completelv  upset the tourism tar-
get for the year 1974:

(b) if so. the cxtent of loss in tourism
as @ result thereof; arcd

(c) the steps Government
take to mect the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND (IVII
AVIATION (DR. SAROJINI MAHISHI:
(a) to (c). From all indications, the tourism
target for 1974 will be achieved as most
of the Indian Airlines services are al-
ready in operation. During 1973, the total
tourist atrivals numbered 4,09.895 as
against the target of 4,00,000.

piopose to

Commiftee to streamline functioning of
Indian Airfines

495. SHRI M. S. SANJEEVI RAO:

SHRI M. RAM GOPAL REDDY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether Indian Airlines have set up
a Committec to streamline its functioning,
particularly in the context of its manpower
needs; and

(b) it so, the composition of this Com
mittee, its terms of reference and fiedings ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(2) and (b). The Management of Indian Air-
lines propose 10 sct up a Committee headed
hy a senior executive of the Corporation to
go mto all aspects of its organisation and
opirations. The composition of the Com-
puttee and its terms of refercnce are being
firafised

Plan to boost export
SHRI P. A SAMINATHAN:

SHIL P M MFHTA -

Will the Mmistet of ¢ OMMERCE be
vhowsed to state:

40¢

t 1 whether Government aie planning {o
Tare evporl;

(b)Y af ~o, whether the Minister had call-
vl a mecting of the industry, trade and
libour on the 2nd January. 1974 in this
regard,

(c) whether the pioposed plun to 1aise
the cxports will help in formulating this
jcar's import-export policy; ard

(d) what arc the main featuies of the
pioposed plan ?

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI A. C
GEORGE) : (a) and (b). Obviously, the re-
cent mecting of the Advisory Council on
Tinde has been referred to. The meetings
of the Council aie a forum for reviewing
the performance of the country’s economy
in its commercial aspects and for consider-
ing the problems relating to expansion of
exports, regulation of imports, operation of
Import & Export Trade Controls, the
working of commercial services with parti-
calar reference to export marketing and
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export assistance and the organisation and
expansion of the export sector of the eco-
nomy. Thus, the meeting referred to in the
Questio> was pot intended for planning to
raise exports as presumed,

(c) The suggestions made by members
of the Council, comprising the principal
commercial and industrial organisations of
the country and individuals in these fields,
are 1eferied to different Ministries foffices of
Guvernment for comments faction  ard
these aie invariably token into considera-
tion wn formulating the next year's im-
poit export policy.

(d) In the above context. this does not
arise

Prospects for export of jute goods In view
of oif erisis
J97. SHRI P. A. SAMINATHAN : Will

the Minister of COMMERCE be pleased
to sfate:

(@) whether world-wide petroleum crisis
holds out buight prospects for the export
of Indiar jute goods; and

{b) if vo, to what extent and how Gov-
ernmenl are considering to exploit the
situation ?

TIIF  DFEPUTY MINISTER IN THE
MINISTRY OF COMMERCEF (SHRI A. C.
GEORGE) : (a) and (b). The enetgy crivs
has 1esulted so far in a revival of demand
for Jute goods to a small extent though as
yet it is difficult to predict the pattern of
demand in view of the many imponderables
ir the situation. While Government are
contemplating an in depth study of the
long term implications of the energy crisis,
with a view to exploit the situation, steps
to improve the unit realisation for exploit
and to increase the volume of exports, by
concentrating on the production of export
varietics have been already taker.

Fall in profitability of nationalised banks
498. SHRI BUTA SINGH :
SHRI M. KATHAMUTHU :
Will the Minister of FINANCE be
pleased to state:
(n) whether there has been a steep fall
in the profitability of Nationalised Banks;
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'--i',b) if %0, the reasons therefor; and
(c} ths steps taken by Government to im-

-, prove the situation ?

“THE MINISTER OF FINANCE (SHRI
. YESHWANTRAO CHAVAN): (a) and
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adjustments for payment .of bonus, the
working funds, and the profits expresaed
‘as a percentage of working funds, in res-
pect of the three complete years ended

{b) The details of the aggregate net Profits given below :—

et o = ) e 2y e, o S e (2 S

"Year saded

S
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31-12-1970
31-12-1971 . .
It-12-1972 . .

31st December, 1970, 1971 and 1972 are
(Rs. in lakhs)
wOrkmg funds N2 pro!‘us - Percen ‘age
492878 690 0.i7
468488 860 0.17
554761 752 0.13

The audited accounts of the nationalised
bunks for the year ended 31-12-1973 are
rot vyet available.

Though the aggregate profits of 1972
are less than the profits of 1971, they are
higher thun the profits of 1970,

There hus, however. been a decline in
the nct profits expressed as a percentage of
the working funds. This may be attributed
to various factors. There has been a genc-
ral decline in the credit-deposil ratio of

_banks owing to the adverse conditions in the
ecocomy prevailing during 1972 which
went to reduce the aggregate earnings of
the Nationalised Bunks. Besides this, the
steps taken to realise the objectives of na-
tionnlisation namely, extension of banking
facilities to the hitherto unbanked and rural
centres ir the interior and backward areas
of the country, progressive expansion of
credit to the priority and hitherto neglected
sectors involving higher servicing costs, and
the building up of a development oriented
banking system, have inevitably led to an
increase ir cxpenditure in terms of more
branches, increased staff and higher inci-
dental and operational costs of the banks.
The newly opened branches will take some
more time to stabilise themselves and carn

profits.

{¢) Government ns well as the Reserve
‘Bank of India are corstantly reviewing the
situation regarding the working of Natio-

nalissd Banks. Suitable advice and guidelines

are issued from time to time in order to
cconomise expenditure and improve opera-
tionul efficicncy by the banks with = view
to improve their profitability.

Effect on industrial growth in India as o
result of credit squecze by Reserve Bank

499, SHRI BUTA SINGH :
SHRI BHOGENDRA JHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the recent credit squesze by
the Reserve Bank on the resources of Com-
mercial Banks have seriously affected the
industrial growth in India;

(b) if so, what steps Government have
tuken to meet the situation creuted by this
squeeze;

(c) the reaction of the State Governments
or this step of the Rescrve Bank of India;
and

(d) whether Government are conmdermg
to review its credit policy ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (u) and
(b). In implementing the various credit po-
licy instructions, the banks are required to
ensure that genuine needs of production
and movemert of goods are met through
a faster turn-over of credit limits already
sanctioned, Further, = effective from 24th
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December, 1973, small scale industrial units
covered under the Credit Guarantee Scheme
have been exempted from the requirements
of increased margins stipulated earlier.
More recently in order that the credit re-
quirements of the export sector is mot
affected, Reserve Bank of India has decid-
ed to exempt ircrease in credit to this sec-
tor from the quantitative ceiling on credit
restriction during the current busy season
and also provide somewhat increased re-
finance fucilities to this sector. Thus, the
flow of bank credit to industrial units is
not likely to be aflected by the current
credit restrictions.

(c) Some State Governmerts have stress-
ed the nced for ensuring that the genuine
credit requirements, particularly of the
small borrowers, in the priority sectors and
exporte, are not affected.

(d) The position is being kept under cons-
tant revicew and suitable measures taken
from time to time in the Jight of the emerg-
irg situation.

Sknplification of Import Rules

500. SHRI RAGHUNANDAN LAL
BHATIA : Will the Minister of COM-
MERC E be pleased to state:

ta) whether Government have simplified
import rules;

(b) if vo. how delays in the issue of
licences will be cut down by them; and

(¢) the main features of thc new proce-
dure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) and (b). Yes, Sir. With a
view to cut down delays in the issue of
licences, efforts are continuously being made
to simplify rules and procedure for sub-
missior of import applications.

» The main features of the various
steps tahen in this direction are :—

(i) Time limits have been fixed for
disposal of applications for im-
port licences.
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(ii) A simplified Procedure has been
introduced for clearance of appli-
cations for import replenishment
licences received from Registered
Exporters.

(iii) More powers have been delegated
to the regional licensing authori-
ties for issuirg advance licences
to Registered Exporters.

(iv) The procedure for submitting appli-
cations for import of capital
Goods has been further stream-
lined with effect from 1st January,
1974, with a view to cut down
delays in the disposal of applica-
tions within the prescribed period
of 60 days. Under the revised pro-
cedure, applications will be receiv-
ed directly by the licensing autho-
rities and not through the spon-
soring authorities.

(v} Powers have been delegated to the
subordirate authorities to revali-
date all categories of import
licences for raw materials, compo-
nents and Capital Goods issued
under free foreign exchange and
rupee payment area and the re-
gional licensing authorities are not
required to make a reference to
Head Quarters in this regard.

Coftton Conversion deal with US.S.R.

501. SHRT RAGHUNANDAN LAL
BHATIA :

SHRI P. GANGADEB :

Will the Minister of COMMERCE be
pleased to state:

(a) whether cotton conversion deal under
which U.S.S.R. supplied cotton to India last
year has been giver up this year; and

(b) if so, the reasons therefor ?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GBORGE) : (a) No, Sir. Against the con-
tructed volume of 126.60 million Sg. metres
of fabrics and 5 million pieces of towels,
India has so far exported 122.50 million
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sq. metres of fabrics and 5 million pieces
of towels. The balance quantity will be
shipped in the next few weeks.

(b) Does not arise.

Duty-Free Import of Handloom by E.E.C.

502. SHRI RAGHUNANDAN ILAL
BHATIA :

SHRI PILOO MODY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether EEC hss doubled duty-free
mmport of Indian handloom goods for the
vear 1974;

(b) if so, whether ELC has also 1emov-
ed many obstacles hampering trade deve-
lopment; and

(c) the additional foreign exchange earn-
ings therefrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) to (c). The Furopean Eco-
nomic Community had established a duty
frec unnual quola of $§ 1 million each for
handloom cotton fabrics and hardloom silk
fabrics since 1969. Following the enlaige-
ment of the Community by the accession
of three more countries, the Community
has decided to double these quotas for the
year 1974. It may be clarified that these
quotas are available for being utilised not
only by Indin but also by certain other
developing countries.

2. Tee Government of India is conti-
nuously in touch with the authorities in the
Community for removal of the remuining
administrative and other obstacles hamper-
ing the tiade of handloom goods.

3. It 18 not possible to give a precise
figure of the additional foreign exchange
earmings that would accrue to India as a
result of these measures.
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Agreement for loan from Japan
503. SHRI TRIDIB CHAUDHURI:

SHRI CHANDER BHAL MANI
TEWARI:

Will the Minister of FINANCE be
pleased to stale:

(a) whether a new loan agreement has
been signed in January, 1974 with Japan
under the terms of which Japan will ex-
tend about 22,000 million ven partly 18
commodity loan and partly as debt relief;

(W) if so, the bioad features and terms
of the loan; and

(c) whether there is any other loan neg.-
tisted or wnder negotiation with Japan®

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN): (a)
and (b). Notes were exchanged between the
Governments of India and Japon on 3(0th
Januav, 1974 under which the Govemn-
ment of Japan would piovide the Govern-
ment of India, as part of Japunese econu-
mic ard to India for 1973-74, a sum uf
Yen 22,000 million (equivalent to about
Rs. 52.80 crores) comprising of Debt Re-
lief Loan of about Yen 1497791 million
{equivalent to about Rs. 35.95 crores) and
a Commodity J.oan of Yen 7,022 milhon
(equivalent to about Rs. 16 85 crores).

The loan agreerment with the Tapcit
Import Bank of Japan, the agency through
which the Japanese aid to India is chan-
nelled, was also signed on 30th Janmary,
1974 for the Debt Relief Loan. The loan
is for rescheduling of principal repayments
due during 1973-74 in respect of past Yen
Credits, The terms of the loan are : re-
payment over a period of 25 years incla-
sive of a grace period of 10 years and
intcrest payment at the rate of 4.0 per
cent per annum.

The agreement with the Export Import
Bank of Japan for the Commodity Loan
18 yet to be signed. The loan will be
for the purchase from Japan of compo-
nents, spare parts, raw materials, etc. re-
quired for the maintenance of the Indian
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economy. The terms of the loan will be:
repayment over a period of 25 years inc-
lusive of a grace period of 7 years and
interest payment at the rate of 4.0 per
cent per annum.

(c) The Government of Japan have also
agreed to finance the foreign exchange cost
upto the extent of Yen 32.9 billion (equi-
valent to about Rs. 78.96 crores) of three
fertilizer plants to be set up in the public
sector in the Fifth Plan period. While the
Japanese Government would make a firm
commitment in the current fiscal year 1973-
74 for one plant, they would make similar
commitments for one plant each in the
subsequent two fiscal years 1974-75 and
1975-76. The loan agreement for the
first plant specifying the quantum and the
ferms and conditions is expected to bhe
signed during the current fiscal year.

{N.B. The rupee equivalents of the Y=n
amounts have been arrived at the Central
rate of exchange of 1 Yen=Rs 0.024)

India’s requirements for foreign exchange

504. SHRI TRIDIB CHAUDHURI: Will
the Minister of FINANCE be pleased to
siate:

(a) whether any fiscal estimate of addi-
tional foreign exchang® requirements for
the current financial »sar (1973-74) and
the coming year (1974 /5) over and above
the country’s normal foreign  exchange
needs due to the escalstion of international
crude oil prices and fertiliser prices has
tion /incentive;

(b) the measures taken to meet these
ndditional demands on foreign exchange;
and

{c) whether nny contacts have been made
with the World Bank, IMF, TDA and other
organisation with a view to ascertain the
likelihood of receiving additional foreign
exchange assistance to meet these addi-
tional demands?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (8) No
estimate of additional foreign exchange
needs in 1973-74, over and above

Wristen Aaswers PHALGUNA 3,

1895 (SAKA)  Written Answers 118

the normal requirements, arising from es-
calation of international crude oil and fer-
tiliser prices, is possible at this stage. Ad-
ditional foreign exchange needs would de-
pend on the levels at which prices stabilise
over a period and the extent to which
economies can be made in consumption.

(b) and (c). Steps have been taken to curb
consumption of petroleum products to the
extent possible. Efforts are also being
made to boost country's exparts to increase
our export earnings. The problem of es-
calation of oil prices is being studied in
international forums and Government are
keeping in touch with these developments.
Suitable measures will be taken as and
when necessary.

Scheme of suggestions /incentives launched
by Central Board of Direct Taxes

505. SHRI K. M. MADHUKAR: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Central Board of Direct
Taxes have initiated a scheme of sugges-
tion /incentive;

(b) whether Government have directed
Commissioners and Assistant Commissioners
to encourage the members of the staff of
the Income-tax Department to avail them-
sclves of the opportunities available; and

(¢) if so, the salient features thereof?

TIIE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
K. GANESH) : (a) The Depart-
ment of Administrative Reforms had for-
mulated a Suggestions Scheme of cash r=
wards for suggosuons emanating trom Gov-
ernment servants for improvemente  in
office and administrative procedures and
this scheme has been in force since 1964,
The Direct Taxes Enquiry Commitice have
recommended, inter alia, thut the schene
needs to be reactivated. Accordingly, the
instructions on the subject were reiterated
by the Central Board of Direct Taxes in
May, 1973.

(b) Yes, Sir.
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(c) The salient features of the Scheme
are as follows:—

Suggestions for improvement in organi-
sation or job methods and procedures and
for maintenance of integrity in adminis
tration are eligible for reward.

Rewards may be by way of cash and
merit oertificates of commendation
Cash rewards should not exceed the ceiling
of Re. 1,500 in each case. The reward
can also take the foom of cash payments,
advance increments, national savings certi-
ficates or even gifts of useful articles, such
as fountain pens, watches, etc. The grant
of every reward is to be mentioned in the
character roll of the author. The reward,
however, canpot take the form of out-of-
turn promotion.

The reward is to be made only for
suggestions which are accepted for imple-

mentation.  Suggestions which in the
opinion of the appropriate Com-
mittee are prima facle good but

would require to be tested for workability
are first to be tried out before a final
decisitm regarding their fitness for rewmd
is taken.

Visit by New Zealand Prime Minister to
New Delhi

506. SHRI R. R. SINGH DEOQ: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Prime Minister of New
Zealand recently visited New Delhi;

(b) whether discussions were held for
increasing economic collaboration between
the two countiies;

(c) if so, the broad outlines thereof; and

(d) the anticipated additional foreign ex-
change earning consequent upon decisions
taken during these discussions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) snd (b) Yes, Sir.

(c) The two Prime Ministers felt that
there was scope for substantial increase in
trade to the benefit of both countries and
also agreed on the desirability of an ex-
change of trade and economic missions
between the two countries,

(d) It is not possible, at this stage, to
quantify what might be the additional fore-
ign exchange earning on account of in-
creases which might come about in trade.

Helipads and airsirips consiructed In
Orissa

507. SHRI R. R. SINGH DEO : Will the
Mumister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) the number of helipads and airstrips
consttucted 1 various parts of Oiissa
during the last three years;

(b) the number of these helipads and
airstrips which were specially put up for
Prime Mnister's visit to various parts of
Orissa,

(c) whether these helipads and airstrips
were subsequently used for any other pur-
poses; and

(d) the amount spent in constructing
these helipads und aiistrips?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROIJINI MAHISHI) :
(a) Neither the Civil Aviation Department
nor the Ministry of Defence has construct-
od any helipad or airstrip in Orissa during
the last three years.

(a) to (d) Do not arise,
Lufthansa Boeing crash near Palam Afrport
508. SHRI R. R. SINGH DEO :
SHRI B. S. BHAURA :

Will the Mumister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) whether investigation has been made
in regard to the causes of the recent Luf-
thansa Boeing crash near Palam Airport,

Delhi ;
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(b) the important observations made in
the enquiry report and action taken there-
on; and
(¢) whether a copy of the report will be
laid on the Table ?

THE MINISTER OF STATE IN THF
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Investigation by a Court of Inquiry is
in progress.

(b) and (¢). Do not arise.

Recovery of cancelled notes
509. SHRJ R. R. SINGH DEO :
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE
pleased to state :

be

(4) whether the Delhi Police recently
recovered o bundle of one rupee cancelled
notes ;

(b) whether any investigation has been
mide as to have the cancelled notes happen-
ed to be in circulation ; and

{c) the action, if any. taken against the
Reserve Bunk officialy who are suspected
to be involved in this racket ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (1) The Reserve Bank of
India made over a packet of cancelled one
rupee notes to the Delhi Police for inves-
tigation, The packet was presented for ex-
change over the Bank's counter on
3rd December, 1973. g

(b) The matter is under investigation.
(c) The Bunk will consider appropriate

action on receipt of the investigation report.
62 1.55/73 —5
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Awounnt insured whh the Life Insurance
Corporation of Indin

510. SHRI R. R. SINGH DEO : Will

the Minister of FINANCE be pleased to
state :
(a) thc amount insured with the Life

Insurance Corporation of India in 1971-72,
1972-73 and 1973-74;

(b) percentage of increase in the Life
Insurance Corporation business during the
last three years; and

(c) whether the increased business is as
per Government's expectations and if not,
the reasons for the failure of the Life In-
surance Corporation in achieving the tar-
gets carlier laid down in this regard ?

THF MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b) The total new business written by
the ITC duoring the last three years and
the current year upto November, 1973 and
the percentage increase over the previous
year are as under :

Year Total new Percent-

business  age in-

sum as-  crease
sured over the
(crores of  previous

Rs.) year
1970-71 . 1303.08 25.8
1971-72 . 1639.89 25.8
1972-73 . 2075.20 26.5
1973-74 971.72 16 8

(upto 30-11-1973)

{e) Yes, Sir.
Forelgn Exchange Regulation Act, 1973

511, SHRI RAJA KULKARNI : Will
the Minister of FINANCE be pleased (o
stute :

{n) whether Government have, under

guidelines for administering Section 290F
uof the Foreign Exchange Regulation Act,
1973 asked Foreign Companies in India to
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reduce equity holdings to less than 40 per
cent or to convert them into Indian Com-
panies if they are branches;

(b) whether Government will lay on the
Table of the House a statement as to
which companies have been asked to follow
the guidelines and what period has been
given to each of them; and

(c) what is the response of the Foreign
Companies to Government Directives ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b) In accordance with the guidelines for
administering Section 29 of the Foreign
Exchange Regulation Act, 1973, a copy of
which was laid on the Table of the Lok
Sabha on the 20th December, 1973, Indian
companies having more than 40 per cent
foreign shareholding will be required to
have, within a specified period, Indian pur-
ticipation ranging fiom 26 per cent to 60
per cent depending upon the nature of
their activities. Similaily, branches of
foreign companies in India will be required
1o convert themselves, within a specified
period, into Indian companies with Indian
participation ranging fiom 26 per cent to
60 per cent depending upon the natwe of
their activities

Such Indian companies/bi inches ate re
quircd to subout thenn applications to the
Reserve Bank of India for permission to
carry on their activities in India within a
period of six months from 1st January, 1974,
the date on which the Foreign Exchange
Regulation Act came into force The ques-
tion of the Reserve Bank of India ashking
such Indian companies/branches to reduce
their foreign holdings etc. will come up for
consideration while taking decisions on
the applications of such companies.

(¢) It is not possible to furnish this

information at this stage.

Report of Yonus Committee on the
‘Working of S.T.C.

512 SHRT RATA KULKARNI : Will
the Minister of COMMFRCE be pleased
to state :
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(a) whether a committee consisting of
Shri Mohd. Yunus & Shri K. Kishore,
Officers of the Ministry of Commerce, was
appointed in 1972 to investigate into the
working of the State Trading Corporation ;

(b) if so, the terms of reference of the
said committee ;

(c) whether the said committee has sub-
mitted its report and if so. what are its
findings ; and

(d) whether a copy of the report will
be laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) to (d). A Committee
of officers was earlier set up within  the
Ministry to study the working of the State
Trading Corporation  Subscquently, this
was 1ec-constituted by an Inter-Ministerial
Action Group to go into its woiking and
to suggest measures to impiove its opera-
tions and strenethen its organisational set
up. This Group has now submitted its
Report.

Financial Assistance to Bihar for drought
relief works

513 SHRI SUKHDLO PRASAD
VERMA . Will the Minister of [INANCF
be pleased to state

(a) whether the State Government  of
Bihar have recently appioached the
Centre to reimburse the expendituic mcu-
red by the State Govcrnment on drought
relief works during the year 1973-74 ; and

(b) if so, the total amount speni by the
State Government under this head and how
far the Central Government have agreed
to reimburse the expenses?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANFSH) : (a) and (b} A ceiling of
expenditure of Rs 176 crores on various
drought relief measures in 1973-74  has
been approved as eligible for Central assis-
tance. The Goveinment of Bihar have not
so far reported the progress of cxpenditure
us mgainst this ceiling for purposes  of
Central assistance.
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Dearness Allowance to Central Government
Employees

514. SHRI1 SUKHDLEO PRASAD
VERMA : Will the Minister of FINANCE
be pleased to state :

(u) whether dearnes allowance rise to
Central Government employees is due since
December, 1973 as the All India aversge
consumer price index has registered requi-
site increase in the three months period
i.e. September-November, 1973 ; uand

(b) if so, the rcasons for the delay in
announcing further instalment of dearncss
allowance to Central Government emplo-
yees 7

THE MINISTER OF S1ATE IN THE
MINISTRY OF FINANCL (SHRI K. R.
GANLESH) : (a) and (h), The 12 monthly
average of the All India working class con-
sumer price index for the month ending
December, 1973 huving gone heyond the
232 mank. a further instalment of dearncss
AHowance would be due, in terms of  the
formula of the Third Pay Commission, to
the Cential Government employees diaw-
ing pay upto Rs. 400 in the icvised scales
of pay with effect from Ist January, 1974,
The matter i~ 1eceiving atiention.

Relanation of credit facility for the export
sector
515. SHRI SUKHDEO PRASAD
VERMA @ Will the Minister of FINANCE
be pleased 1o state :

(a) whether Government have further
relaxed the credit facility for the eaport
sector ; and

(b) if so. to what extent the  exports
are likely to be stepped up during the vear
19747

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). In November, 1973 Reserve Bunk had
imposcd on the scheduled commercial
banks, as part of the package of meusures
to restrain credit, guantitative cciling on
credit expamsion and refinance from the
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Reserve Bank. In January, 1974 Reserve
Bank decided to exempt credit to  the
export sector from the quantitative ceiling
and provide refinance facilities on a bank-
by-bank basis on a review of each bunk’s
performance in export scctor and the sec-
toral deployment of its credit. The facili-
ties which are provided by the Rceserve
Bank are intended to ensure that exports
are not hampered due to any financial
bottlenecks. As export performance is de-
pendant upon a number of factors besides
availability of credit, it is not possible tv
estimate the extent to which exports are
likely to be stepped up during the year 1974
as a resylt of the aforesaid relaxations
made by the Reserve Bank.

Proposal to re-introduce system of serving
breakfast and lunch to Alr passengers by
Indlan Airlines

516. SHRI SARQ!I MUKHFRIEL
SHRI SHYAM SUNDER MOHA-
PATRA -

Will the Minister ot TOURISM AND

CIVII. AVIATION Uc  pleased to
state :
(a) whether sciting of breakfast  ond

lunch to passengers has breen discontinued
by the Indian Aiilines ;

(b) whether the svitum of giving fra-
grance paper, lozenees.  good  dishes of
breakfast and cold diinks 1 the passengers
earncd a very good nume for the Indian
domestic air service throughout the world;
and

(c) whether Cioveinment propuse  to
direct the Indign Ailines authotitics to re-
introduce that system, even by raising the
freight by a few rupees to mahe up the
losses ?

THE MINISTER OF STATE IN THr
MINISTRY OF '10OURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI) : (a) and (b) Yes Sir. The devision
of Indan Airlines to discontinue mea's
on board is in line with the practice fol-
lowed by comparable domestic carriers in.
other countries.
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(c) No, Sir. 1t is understood Indian
Airlines are in touch with catering esta-
blishments at the majoir airports to provide
packed snachs for sale to passengers.

Payment to the depositors of Central Bank
of India

517. SHRI SAROJ MUKHERIJFE .
Will the Minister of FINANCE be pleascd
to state :

(a) the measures tahen to pay back tne
deponits of Cential Bank of India, Caleutta,
the entire building of which was com-
pletely gutted in the beginning of the year
1974:; und

(b) the steps -nguested to see that such
horrible situation may not 1ecur at least in
case of such conceins with immense pro-
perty and which deal with o many jeisons’
deposited money and valuabies

THE MINISTER OF FINANCE (SHhkI
YFHWANTRAO CHAVAN) : (a) Cent
ral Bank of India has reported thur
it has been making interm  paymenis
upto Rs. 500 from 11th January, 1974 to
itn: Home Savings Depositons, Fwthei,
with a view to mvoiding dislocation in the
diuy to day trancactions in business of other
customers, bank is prrmittinz lager with
draw als subject to vetification in due course.
The Bank has further reported that it has
started a special 1econsiruction cell, undes
the charge of in  Assstant  General
Manager specially deputed by the Central
Officc, Bombay. The Bank evpects no
difficulty in being able to meet the cliims
of its depositors aad allow noimal opera-
tions in theit accounts as the clients may
desire, H

(b) The West Bengal Government have
constituted o team to investigate into the
causes of fine and its  mvestipation is not
vet completed.  HSnicial measwes, it any.
to be taken to prevent such Lire  hazards
cun be comsidered on'y after the findings
of the team becum: available,
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Techno-cconomic survey of Tea Indusiry
by Tea Board

518. SHRI SAROJ MUKHERIEE :
SHRI M. K. KRISHNAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Tea Board has decided to
conduct « techno-economic survey of the
Teu Industry in the various regions of the
countiy on a regular basis,

(b) it so, the agency which has been cn-
tiusted with the above woik; and

(c) whether special cmphasis is  being
given in the above study to the need tor
nationalming all the foreign tea plantations
in India ”

THL DEPUTY MINISTER IN Tl
MINISTRY OF COMMERCYE (SHRI A C
GEFORGE) @ () Yes. Sir.

(b) A techno-cconomic survey of tea
industiy 1n Darjeeling during 1973-74 has
been entiusted bv the Tea Board to the
National Council of Apphed Fconomic
Rescarch, New Delhi.

(¢) The object of the survey iy to
identify the specific problems of the indus-
tiy in a particulai tea growing area so s
to c¢nable the Board to initiate suitable
remedial measuses.

Financial Assistance from World Bank for
development of Calcutta

519 SHRI DINEN BHATTACHARYYA:
Will the Minister of FINANCE be pleused
to state* .

(a) whether the World Bank team which
visited India in October, 1973 has given
the clemance for drawing the loan of
about Rs. 25 crores from the World Bank
for the development projects of the Cul-
cutta Metropolitan Development Authority ;

(b) whether the financial participation in
the CMDA projects by the Government of
India is a necessary prerequisite for  the
sanctioning of the loan by the World Bank;
and
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(¢) if so, whether the Covernment
India has taken any decision on
matter ?

of
this

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Gov-
ernment of India have signed an agreement
with the International Development Asso-
ciation, the soft lending affilinte of  the
World Bank, on September 12, 1973 for a
credit of US Dollars 35 million (about
Rs. 26.25 crores) for Calcutta  Urban
Development Project to be executed
through Calcutta Metropolitan  Develop-
ment Authority.

th) No, Sir.

(¢) Does not arise.

Use of key paper currencies in International
Trade

520. SHR! DINEN BHATTACHARY-
YA : Will tht Minister of MNANCE be
pleased to state -

(a} whether the financial evperts fiom
major world trading nations have proposed
using 14 key paper currencies to replace
gold as the basis for commerce :

{b) whether the uabove scheme huas been
accepted by the International  Monetary
Fund ; and

(¢) the reaction of the Governinent of
India to the above proposal ?

THE MINISTER OF FINANCI: (SHRI
YESHWANTRAO CHAVAN) : (a) to (c)
When the Special Drawing Rights were
created as u new inteinational reserve unit
in 1969, their value was defined in terms
of gold. Since the U.S. dollar was also
defined in terms of gold, the transaction
value of the SDR in terms of other cur-
iencies was derived by multiplying  the
SDR-dollar parity by the market rate of
exchange of the relevant currency in
terms of the dollar. However, with  the
suspension of the convertibility of dollar
into gold in August, 1971 and widespread

floating of currencies since then, the above.

mentioned arrangement has been found to
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be increasingly unsatisfactory. In particu-
lar, when major currencies are floating, the
transaction value of the SDR is likely to
vary from day to day depending on fluc-
tuations in exchange rate of a currency vis-
a-vis the dollar. This has affected the use
of SDR in settlement of international pay-
ments. In recognition of this fact, the
Managing Director of the IMF has pio-
posed the valuation of SDR in terms of
a standard basket of currencies during the
transactional period, prior to the reform
of the international monetary system. This
proposal was considered by the Committec
of Twenty at its fifth meeting held in Rome
on January 17-18, 1974, The Committee
has endorsed the idea of linking the tran-
saction value of SDR to a basket of cur-
1encies in the transitional period. However,
much work remains to be done hefore the
proposal can be given an operational form.
There are still many unsettled issues
regarding the composition of the busket of
curencies as well as the intcrest rate on
thc SNDR. The Committee of Twenty  has
asked the Executive Directors of the IMF
to ewpedite their studies of these matters
with a view to early adoption by the Fund
of this method of valuation. India is in
favour of defining the value of Special
Drawing Rights in terms of a standard
basket of world currencies provided the
rate of interest on Special Drawing Rights
is kept at a low level.

Disposul of small aircraft in the Fleet of
Indian Alrlines

521. SHRI FATESINGHRAO GAEX-
WAD : Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
state:

(4) whether CGovernment have any pro-

posal to dispose of the small aircraft in
the fleet of Indian Airlines;
(b) if so, the names of the companies

who have already approached his Ministry
in this connection; and

(c) the total amount expected to be re-
ceived in this deal?
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THE MINISTER OF STATE IN THE phase out Dakotas and Viscounts in their

MINISTRY OF TOURISM AND CIVIL 'ﬁ’;‘

These airctaft are sold as and
suitable buyers come forward. De-

AVIATION (DR. SAROJNNI MAHISHD): y- 0" Sl P00 “oa e are given
(a) to (c). Indian Airlines have decided to below:-—

8. Party to whom sold Type of
No. arrcraft
1972-73:
I. Oman Investment Co Dakota
(on 2-11-72)
2. M P. Government Dakota
(on 1-3-73)
Viscount
1973-74-
1-— Arrborne India Dakota
(In February, 1974)
2 Dakota
3. Yiscount

Increase in Tourists during 1973

522. SHR1 FATESINGHRAO GAEK-
WAD:

SHRI VEKARIA :

Will the Minster of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether theie wus any increase in the
number of tourists to India during 1972;

(b) if s0, the percentage of increase and
the total amount of foreign exchange earn-
ed duning the above period; and

Dl‘-{;mal Condition/Remarks
value

Number

(Rs 10 lakhs)

1 060 Certincate of ar-
wolthiness  expi-
red [mme eapned
enginges.

| 0 S0 -do-

+ 1 26 Sold by auction as
scrap after remo-
VINg engines, pro-
petlers and  acces-
SOTIY

1 1 48 Certttieate  of Au
worthiness cY-
pued. Pattial [ n-
gine hry  availa-
bl

0 32 Sold by auction as
sc1ap, without en-
gines and propel-
lers

Suld by auction as
scrap after remo-
ving engines, pro-
pellers and acce-
SSUTIES.

a3

3 101

(c) the names of the countries from
where muximum tourists cume to  visil
India? =

THE MINISTER OF STATE IN THF
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINT MAHISHD :

(n) Yes, Sir.

(h) Foreign tourst umvals' in India re-
corded an increase of 19.5 per cemt imn
1973 over the preceding vear. The foreign
exchange earning during 1973 are estimat-
ed at Rs, 67 5 crores.

(c) USA, UK., France, West Germany,
Sri Lanka, Japan, Malaysia, Italy, Australia,
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and Cunada are the first ten countries from

where above 68 per cent of total tourists
came 1o India.

Trade deficlt during 1973

523. SHRI PRABODH CHANDRA :
Will the Minister of COMMERCE be
pleased to state:

(a) whether our country had trade dc-
ficit with foreign countries during 1973;
and

(b) if <o, thc reasons thereof?

THE DEPUTY MINISTER IN THF¥
MINISTIRY OF COMMERCE (SHRI A.
C. GEORGF) : (a) Yes, Sir.

(b) The trade deficit was on account Of
faster incrcuse in the rate of growth f
imports of items like food grains, fertili-
sers, POL. etc.. as compared to exports
(including re-exports.)

Demand for Rationalised Wage Pattern in
Public Sector

524. SHRI PRABODH CHANDRA :
Will the Minister of FINANCE be pleas-
ed to stafe:

(a) whether some of the administrators
of public scctor undertakings have called
for a rationalised wage pattern in the pub-
lic sector; and

(b) if so, the reaction of Government
thereto?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT K. R.
GANESH): (a) Yes, Sir.

(b) Government ure of the view that
rationality in wage policies should bhe
achieved to the cxtent possible. Govern-
ment have issued certain general guidelines
on important aspects of wage policies in
order to avoid unduve differences. At pre-
sent, there is a restraint on public enter-
prises effecting any general revisions of
wages and fringe benefits without obtain-
ing prior approval of Government. While
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Government
the maximum

considering such proposals,
endeavour to bring about
rationality in wage policies.

Proposal to retrench staff in Indian Airlines

525. SHR1 PRABODH CHANDRA :
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether there is uny proposal to re
trench some stafl in Indian Airlines;

(b) if so, the number of persons in euch
category;, and

(c) the reasons therefor?

THE MINISTFR OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):

(#) No, Sir.-

(b) and (¢) Do not arise.

Success Achieved by Indo-British Hot Alr
Balloon Team

526. SHRI NAWAL KISHORE SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Indo-British ot Air Balloon
Team which launched a balloon recently
has achieved success in its mission;

(b) if so, the extent to which the experi-
ment has been helpful in forecusting the
weither conditions; and

(c) the extent to which such balloons
would be cheaper than the present balloon
system of observatories in the country?

THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHD:
{a) A hot air balloon, launched jointly by
the Ballooning Club of India and the Bri-
tish Balloon and Air Ship Club of the
U.K. is reported to have reached a height
of 44,500 feet at Bhopal on 25 January,
1974.

(b) The balloon flights were undertaken
for sport and not for the purpose of wea-
ther {orecasting.
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(c) Does not arise.

demm:‘ﬂ“
garh and Jaigarh in Jalpur

'$27. SHRI  NAWAL  KISHORE
SHARMA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Rajusthan Government have
sent a proposal for development of famous
historical forts of Nahargarh and Jaigarh
in Jaipur;

(b) if so. whether Government of In-
“dia have accepted the proposal; and

(c) if so, when the work is likely  to
start?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) No specific proposal has been received
from the Government of Rajasthun.

(b) and (c). Do not arise.

Reviewing of Credit Policy with Governor
of RBI

528. SHRI K, LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be pleas-
“ed to state:

(a) whether Government reviewed the
credit policy with the Governor of the
Reserve Bank of India on 2nd January,
1974; and

(b) if so, the conclusions arrived at?

THE MINISTER OF FINANCE (SHRI
YRSWANTRAOQ CHAVAN) : (a) and
_(b) The Union Fiance Minister had
discussions with the Governor, Reserve
Bank and Heads of a few major banks on
2nd January, 1974 on the credit policy.
The consensus at the meeting was that the
present pohcy of monetary restraint should
continue in view of the current economic
situation. Tt was also agreed that the situa-
tion would be kept under constant review

for such action as might be necessary, so as in
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not to hurt proclucuon, expom and other
priority sectors.

Financlal benefits to Polk.y Holders
529. SHRI N. K. SANGHI ;

SHRI  BISHWANATH
JHUNWALA:

JHUN-

Will the Minister of FINANCE
pleased to state :

Ie

(a) whether the LIC management had
proposed to give additional finuncial bene-
fits to its employecs to a tune of Rs. 6
crores; )

(b) whether  correspondingly  Govern:
ment have considered the desirability »f
giving additional financial benefits to the
policyholders either by raising the rates
of bonus or by linking the value of th2
matured policy to the price index as is the
practice in the foreign countries; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVANJ (a) Yes,
Sir.

(b) and (c). No. Sir. Any increase in
the rates of bonuses for the participating
policyholders will depend on the amount
of surplus which is disclosed as a result
of the actuarial valuation once in two
years.

The suggestion to link the amount of the
matured policy to the price index is not
a feasible one for this country when the
Life Insurance Corporation is required to
invest 75 per cent of its investible funds
in Government and “approved™ securities,
Further the equity market which forms the
basis of such Schemes in foreign count-
ries would not sustain such a  Scheme
here.

Disparity in Wages
530. SHRI N. K. SANGHI : Will

Minister of FINANCE be pleased
state:

the
to

(a) whether for every rise of four points
the cost of living index, an employ=e
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ir: the L.IC. gets a neutralisation of 6 per
cent whereas the rate of neutralisation s
much less for a Central Government emp-
loyee;

(b) if so, the percentage of neutralisation
of cost of living index now applicable to
Bank employees, Food Corporation, Indian
Qil Corporation and other public sector
undertakings and the Central Government
employees;

(c) if the rates are not uniform, the
different principles that have been adopted
for the different rates und whether this is
one of the sources of disporities in wages;
and

{(d) if so. what steps are being contemp-
lated uniformity on this one issue which
affects all wage eurners equally ?

THF MINISTI:R OF STATE IN THF
MINISTRY OF FINANCE (SHRI K. H.
GANESH) : (u) to (d). The material is
being collected and will be laid on the
Table of the House as soon as posible.

Alr Accidents at Palam Airport

531. SHR! N. K. SANGHI : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to sate:

(1) whether almost all air accidents at
Palam Airport in the past had occurred
between the outer marker and the middle-
marker;

(b) whether Government have considered
the desirability of instituting a  thorough
probe into this peculiar phenomenon either
by Indian experts or in collaboration with
foreign experts; and

(c) whether any detailed investigation
into the matttr has already been made and
if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) to (c). During the last cight years
commencing from January 1966, six air-
craft operating scheduled services were in-

PHALGUNA 3,

1898 (SAKA)  Written Answers 138

volved in accidents at or near Delhl aii-
port. A Court of Inquiry headed by a
Judge of the Delhi High Court is investi-
gating into the recent accident to Lufthansa
Bocing 707 aircraft in 20th December
1973, Causes of the other five accidents
are given in the statement laid on the table
of the House which will show that all these
accidents were due to human error, and that
there has been nothing wrong either with
the facilities available at the airport or its
topography. [Placed in Library. See WNo.
LT-6192/74].

Having regurd to the apprehensions in
the public mind, as reflected through the
press reports, the Director Generul of
Civil Aviation took immediate steps to en-
quire into the functioning of the Instru-
ment lLunding System at Delhi airport. All
the experiments and tests conducted so far,
including tests carried out by the suppli-
ers of the ILS equipment, have indicated
that there is no flow in the functioning of
the equipment.

Profi on Export of Basmati Rice by S.T.C.

§32. SHRI N. n. SANGHI : Will the
Minister of COMMFRCE be pleased to
state :

(1) whether the State Trading Corpora-
tion has made a record profit on the export
of basmati rice during the last year and if
so, the extent thereof; and

{b) the names of items in which the Cor-
poration could achieve such good results
und those where the exports have gone
down with reasons therefor during the
came period?

THE DFEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) The STC has made
a profit of Rs. 49.62 lakhs on export of
rice shipped upto December 1973,

(b} A statement is attached.
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R Sratement
" The STC has achieved increasés in the
exports of the following items:—

Rupees in Lakhs

Ttems - 1973-74 1972-73
' April  April

73— 2--

Jan- Jan-

uary uary

1974 - 1973
Army software . 61 25
Benzene . 47 —
Paraffin wax . 17 —
Gum rosin 19 —--
. Drugs/chemicals . . 6 2
Gramophone records 10 -
Dried fish 96 41
Spices . 8 2
Cement. 159 136
Natural rubber 112
Footwear 520 454
Finished leather 78 71

Leather goods & com-

ponents " 96 45
Caster oil 1352 1043
Opium . . . 221 218
Lemongrass oil 187 65
Myroblans . . . 8 -
Art silk fabrics 884 529

The STC expects a decline in exports of
some items, the production of which s
co-related to the availability of crude 2il
and vegetable/edible oils or whose export
is facing competition from substitutes or is
affected by other constraints.

Settlement of Issues Left Unsettled by
Third Pay Commission
533. SHRI RANABAHADUR SINGH:

Will the Minister of FINANCE be pleas
~ed to state :

(a) whether any representation has been
submitted to his Ministry or any deputa-
tion met him personally about settlement
of all issues left unsettled by the Third Pay
Commission Report; and
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() if so, the gist of the demands of
Central Government Employees and = the
reaction of Government - thereon?

THE MINISTER: OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b) The Third Pay Comimission has made
its recommendations on -all the matters in-
cluded within its terms of refcrence like
puv scales, allowances, benefits and facilitics
and conditions of service of the employees.
It has, however, interpreted the tern
“cond.tions of service” in a limited sense
and has excluded matters relating to Pro-
motion Procedures. Character Rolls. Gov-
ernment Servant Conduct Rules, Political
Rights. Right of Association, Machinery
for negotiation nnd settlement of  disputes
and Disciplinary Proceedings. from its pur-
view. also because all these matters had
been examined only some time back by a
number of high-powered Commissions like
the Adm'nistrative Reforms Commission.
No representation has been made  either

orally or in wriling aguinst any of
these matters. On the points  raised
by the Staff  Side of the WNation-

al Council of 1.C.M. on the Commission’s
recommendations.  discussions were  held
w.th their representatives in September last.
and their views were also taken into ac-
count while taking decisions on the Com-
mission's recommendations relating to em-
ployees in Classes 11, 11T and IV. At the
instance of the Staf side, it has also beer
agreed to set up committees of the Nation-
al and Departmental Councils to look in-
to cases of certain anomalies arising out
of the implementation of the Government
orders on the recommendations of the
Commission relating to the common and
uncommon categories of employees respec-
tively. : '
Directions issned by Reserve Bank of India

to Foreign Companles for Acquiring or

Transfer of Immovable Properties by

them
534. SHRI RANABAHADUR SINGH:
SHRI G. Y. KRISHNAN :

Will the Minister of FINANCE be pleas-
ed to state: .

(a) whether the Reserve Bank of India
has issued directions to the persons who are
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not citizens of India nnd companies other
than banking companies to obtain permis-
sion for acquiring, holding, transferring or
disposing of any immovable property in
India: and

(b) if so, a gist thereof and the results
i:chieved?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) : (a) and (b).
Yes, Sir. A copy of the press note and
the notification issued by the Reserve Bank
of India we luid on the Table of the
Houwse [Fiuced in Librarv. See No. LT-
6193/74]. These have been issued to give
effect to the provisions of Section 31 of the
Foreips Fxchange Reguliation Act 1973 In
terms of the piess note. declaration has to
be made to the Reserve Bank before Ist
April, 1974 In view of this, it is too early
to give zn jdea of the results  achieved.

Fuel uplift from Indian Airports by
Foreign Alrlines

535. SHR1 RANABAHADUR SINGH :
Will the Alinister of TOURISM  AND
CIVH AVIATION be pleased 1o state:

{u) whether the Union Government have
recently requested the foreign  airlines
to reduce their fuel uplift from Indian air-
ports or reviewed their policy in this re-
gard; and

(b) if «o. the broad fentures thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROQJINI MAHISHI):
(a) and (b). In view of the difficult fuel
situation, the Director General of Civil
Aviation {ook a meeting of all interna-
tional airlines at Delhi on 19 December
1973 on the reduction of fuel uplift from
India. They were requested voluntarily to
teduce the uplift of aviation turbine fuel
from Indian airports by 20 per cent in the
months of December. 1973. Januvary and
February 1974 as against the figures of
three months during the previous year. The
position in respect of aviation turbine fuel
is constantly under review.
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‘Economy effected in Government Ex-
penditure

£36. SHRI P. G. MAVALANKAR: Will
the Minister of FINANCE be pleased to
state:

(a) whether any economies in Govern-
ment expenditure have been effected during
the last four months; and

(b) if so. the broad outlines thereof in-
cluding the amount suved against each head
of expenditure?

THF MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) and (h).
A statement is laid on the Table of thz
House. |Placed in Librarv, See No. LT
6194/174].

Export of groundnuts

G. MAVALANKAR :
of COMMERCE be

537. SHRI P.
Will the Minister
pleased 1o state:

(a) whether groundnuts are expoited;

(b) if so. the quality and quantum of
groundnut exported and the countries to
which they are exported; and

(¢) the details of foreign exchange
earned on this account during the first
ninc months of the current financial year ?

THE DEPUTY MINISTER
MINISTRY OF COMMERCE
C. GFORGF): (a) Yes, Sir.

IN THE
(SHRI A.

(b) and (e). Only the HPS (Hund Picked
Selected) variety of groundnut in shell and
hernel is allowed to be exported.

A statement showing the country-wide
exports of HPS Groundnuts in shell and
kernel and giving the quantity and valuc
of eaxport during the first five months of
the current year is attuched below. Fiport
figures beyond August, 1973 are not vet
availuble.
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Statemet showing country-wise export of
pomdnuts durmg the year 1973-74 upto
: August. 1973
Qty. n-:l :[';rr:t;;;‘
Value in "000,
of Rs. 1273-74
(upto ugust,
1973) :

8, Country/Commodity

Qty. Value
No.
1. Groundnuts, Kerunels, H.P.S.
Bulgaria 105 275
Czechoslovakia 56 201
German Dem. Rep. 235 1077
Japan . . 50 224
Netherlands . - -
Nepal — ——
Iran . _— —_—
Rumania : 291 1122
Poland , . : ., - —
UK. . . . . _—
U.S.S.R. . 8322 32853
Yugoslavia . . 1816 6524
Other countries 15 63
ToTaL: 10890 42339
2. Groundnut Kernels, n.e.s.
‘3. Groundnut in shall, H.P.S.
Czechoslovakia 279 718
German Dem. Rep. 392 1224
Japan . . . — —
Nepal . . . . 4 6
U.S.S.R. 59 185
Yugoslavia 388 1313
Poland . — —
U.K. N.A. Neg.
Romania — s
Other Countries - —
: ———
- ToraL - 122 3446
‘ Groundnut in shell, n.e.s.
Not:s n.es. denolcs “not elsewhere

. specified.”
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538, SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be pleasnd
to state:

(a) the total amount of deficit financing
resorted to so far during the eleven months
of the current financiul year; and

(b) the concrete results, if any, of
Government plans to cffectively curb the
additional deficit financing ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
{b). Additional commitinents had to be
undertaken by Government on account of
revision of pay and allowances of Govern-
ment employces, food subsidy. drought
relief assistance to States and larger funds

_had also to be provided for some key

projects and schemes, Though economy
measures taken this year to keep down the
deficit have by and large been implement-
ed, these savings would not off-set the
additional expenditure.

There is no month to month synchroni-
sation in the rcceipts and expenditures of
Government and therefore, month-wise
figures would not be a correct indicator
of the likely year-end deficit.

Hotel Management Training Programme

539. SHRI P. G. MAVAILANKAR:
Wil the Minister of TOQURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
start a regular and systematic Hotel
Management Tm:mng Programme in the
country ; and

(b) if so, the main features of the pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) and [(b). Management training for
hotels is available with the India Tourism
Development Corporation, as well as with
two major hotel chains in the private sector.
LT.D.C. will expand its training facilities
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in the Fifth Plan period. which will mainly
cater for its own growing need of trained
personnel.  The Department of Tourism
also propose to set up an Institute of
Tourism to provide professionul training
in Towism and Travel Industiy Manage-
ment for the different segments of the
travel industry, including hotels. The main
programme of the Institute will be a two
year post-graduate course for those who
have completed 3]4 years of under-gra-
dunte education. The Institute will also
offer an in-service tiaining programme or
Fyecutne Development Programme for the
travel and hotel industry at the senior.
middle and junior management levels.

Newsprint  Contracted and Imported by
ST.C.

40 SHR1 RAMKANWAR: Will the
Minster of COMMERCE be pleased to

stafe

ta} whether the STC bhad contracted a
number of countiies for importing news-
prnt ;

(b} 1f so, the quantity of newsprint so
contracted and imported dwing the  last
vne yen : and

(t) whether the newsprint position has
now eased and if not. what other effoits
are buing made by the Government of
India to import moie newsprint to tide
over the existing shortage ?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGF): (a) Yes. Sir.

(b) A statement is attached.

{¢) Thewe is acute world shortage of
newsprint on account of abnormal increase
in production cost and strikes in news-
print mills in Canada. Government is
providing all possible ussistance to the
STC in securing maximum quantity of
newsprint at competitive prices.
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Starement

The quantity and value of newsprint
imported in 1973 from various countrics is
as Tollows:-

Country from where Quan- Value

imported tity in  in la-
metric  khs of

tonnes Rs.

(i) U.AS.R. 38,359 636.36
(ii) Canada 34,767 417.81
(i1i) Poland 2,745 41.08
(iv) Bangladesh 14,531 203.40
(v) Scandinavia 5363 79.18
(v1) Finland . 1,000 15 20
(vii) Crechoslovakia . 2,400 32.40
ToTAL 99,165 1425.43

Poswibility of Increase in Trade with South
America

SHRI RAMKANWAR: Will the
of COMMFRCF be pleased to

541
Minister
state :

{u) the particulars of items being  ex-
ported trom India to South American
countiies ;

(b) the particulars of items being im-
ported from South American countries by
India ;

(c) whether Goveinment have examined
possibilities of increasing trade with South
American countries ;

(d) whether studies on the subject have
recently been conducted and surveys under-
taken by Government and private orgi-
nisations ; and

(e) if so, the salient featuies thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GFORGF) : (a) to (e). A statement is
attached.
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Statement

(a) Major items of export from India
to South Africon countries are Jute Manu-
fuctures, Shellac and Tea, though non-
traditional items like hand tools, bicycle
spare parts. steel wire cables, diesel engines,
rails,” textile machinery, chemicals, paper
etc. are ulso now being exported to some
of these countries.

{b) India’s imports from South American
countries are confined mainly to non-
ferrous metals, cotton and wheat.

(c) to (e). Yes. Sir. A number of pro-
motional steps such as exchange of dele-
gations including business visits, participa-
tion in fairs fexhibitions, conclusions of
Agreements etc, have been taken to in-
crease owr trade with South American
countries. Trade Agreements have already
been signed with Peru, Chile, Brazile and
Colombia. A wholly Indian Industrial
Exhibition .is also being organised by the
Indiasn Council of Trade Fairs and Exhi-
bitions at Venczuela (Caracas) shortly to
project the industrial image of India.

Two delegations sponsored by Projects
Equipment Corporation and Engineering
Export Promotion Council also visited
some of the Latin~ American countries in
February-March 1972 and May-June 1973,
respectively to explore the possibilities of
increasing our exports of non-traditional
items to these countries. The two dele-
gations have identified several fields in
which India has an export potential. Some
of the non-traditional products. identified
by the two dclegations include railway
equipment, bicycles, hand tools, bulk
handling and mining equipment, cotton
textiles machinery, cement machinery,
sugar mill machinery, power distribution
equipment, transport equipment, consul-
tancy services etc. The two delegations
have also indicated the fields in which
India can assist some of the Latin Ameri-
can countries in setting up of joint ven-
tures.
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Production, Manufacture and Marketing of
Natural Rubber

C. K. CHANDRAPPAN:
COMMERCE be

543. SHRI
Will the Minister of
pleased to state :

(4) in view of the global crisis in the
production of synthetic rubber what steps
Government have taken so fur to promote
the production, manufacturing and mar-
keting of natural rubber ;

(b) whether there is any schcme to pro-
vide better price to the small growers of
rubber ;. and

(c) if so, the steps tahen to increase the
overall production of rubber ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and (c) The following
measuies e in opeiation for promoting
the production, manufacturing and  ma-
heting of rubber :(—

(1) Granting subsidy for replanting old
low yielding rubber trees with high vyield-
ing planting materials ;

(2) Granting loons for expunding  the
existing holdings to economic units and
their maintenance ;

(3) Distributing high yielding
material ;

planting

(4) Distributing fertilisvers and fungicides
at concessional rates ;

(5) Granting loans to Co-operative So-
cieties for purchasing and  distributing
rubber rollers to members or to grant
loans to members for purchasing rollers
for processing rubber;

(6) Granting subsidy to Co-opcrative
Societies /Small Growers for construction of
Smoke Houses for processing rubber;
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(7) Granting Financial Assistance as
Share Capital and Working Capital to
Marketing Societies Undertaking marketing
of rubber;

(8) Free Technical Advice to the grow-
ers on all aspects of rubber cultivation
and processing ;

(9) Setting up of a Pilot Project in
Andamans to establish technical feasibility
of rubber cultivation ;

(10) Setting up of a Plantation Coipo-
ration in Kerala us 2 Centrally Sponsored
Project for planting rubber.

(b) State Tiading Corporation of India
and the Government of Kerala (with
Central loan assistance) are in the rubber
market to ensure that the small grower
of rubber gels the minimum notified
plive.

Development of Dharmashastha Temple at

Sabarimala and  Guruvayur  Temple
(Kerala)
544, SHRI C. K. CHANDRAPPAN:

Will the Minister of TOURISM AND
CIVII. AVIATION be pleased to state:

ta) whether Government have spent a
lamge amount of moncy to develop some
of the very prominent religious places of
woiships and temples us centre of tourist
altraction

(b) if so, the reason why the temple of
Dharmashastha at Sabatimala in Kerala,
where three million pilgrims visited from
several States of India during January,
1974 only has not been developed ;

(c) whether Government propose to
develop Guruvayur temple in Kerala which
attracts thousands of people from several
States every day throughout the year;
and

(d) whether Government have received
any proposal in this regard and if so, its
sulient features ond the decision thereon ?
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THF MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) No, Sir. The development of facilities
at pilgrim centres is mainly the responsi-
bility of the State Covernments. The
Centrul Department of Tourism is, how-
ever, constructing Tourist Bungalows  at
Rumeshwaram and Mantrallaya, ond a
youth hostel at Puri, but these fucilitier
are not primarily mended for pilgrim
traffic.

(b) to (d). The proposals relating to po-
vision of facilities for pilgrims in the form
of accommodation, water supply. electri-
city. toilet fucilities, medical fucilitier.
construction of approach roads ete. at
Saburimala, Pampa, Aranmula, Varkala,
Thirmallam, Alwaye, Ettumanoo. Vaikom
and Nevyattinkara at an estimated cost of
Rs. 7.55 crores were 1eceived from the
Travancore Devaswom Board, which is a
stututory body. In view of the constraint
on resources and other priorities, the Cen-
tral Government is not in a position to
provide funds to the Devaswom Board for

the comprehensive scheme proposed hy
them.

The Government of Keiala have. how-
ever, included the schemew for provision
of tourist facilities at  Sabarimala  and
Guruvaysur temples in the State Plan.

New Acrodrome near Cochin

545. SHRI C. k. CHANDRAPPAN :

SHRI ¢ H. MOHAMMED
KOYA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have taken any
decsion on the report submitted by the

in_vestigation team of the Department of
Civil Aviution regaiding the location of
new aerodrome neur Cochin :

(b} the names of the places examined
by the team and the brond outlines of
their findings; and
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(c) the basis on which the Government
had tahen ils decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINL MAHISHL):
(a) 10 (¢). The survey repoits on various
sites are still under evaluation in the Civil
Aviation Department.
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Steps to conserve Forelgn Exchange due to
increase in Crude Ofl Import BHl

S48. SHRI GAJADHAR MAJHI: Will
the Minister of FINANCE be pleased to
state the steps tahen by Government to
conserve foreign exchange resources in
view of the heavy increase in Crude O
Import Bill ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Steps have
been taken to curb the consumption of
petroleum products to the extent possible.
Efforts are also being made to boost the
countiy's exports. Government is keeping
the situation under constant review and
suitable measures will be tahen as neces-
sary.

Foreign Exchange for import of Capro-
lactum

549. SHRI GAJADHAR MAJHI: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether Government have sanctioned
some foreign exchange in the form of
letters of authority to nylon spinners for
the import of caprolactum; and

(b) if so, the particulars thereof ?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI *A.
C. GEORGE): (a) Yes, Sir.

(b) A statement is attached.

Statement

e e ————— o

—— e

Name of the Unit Itzm Agamst Free Against Rupees
Foreign Exchange Exchange

Qty. Value Qty. Value

(Metric  (Rs. (Metricc, (Rs.
tonnes)  lakhs) tonnes)  lakhs)
M/s J.K. Synthetics Caprolactum 900 90 00 — —
M/s J K. Synthetics Nylon Chips/ 280 21 00 — —

Nylon Waste

M/s. Nirlon Synthetics Caprolactum 700 58 69 50 9.27
M/s. Garware Nylon Caprolactum 400 38.00 100 18.54
My/s. Garware Nylon Nylon Chuips 50 3.72 —_ —_—
M/s. Century Enka Caprolactum 100 6 65 50 9.27
M/s. Modipon Caprolactum 664 74.84 —_— —
M/s. Modipon Nylon Chips 33 3.46 v —
M/s. Shree Synthetics Caprolactum 185 22,37 —_ —
M/s. Gujrat Polymides Caprolactum 400 46 50 50 9.27
ToTAL 3712.00 365.23 250 46.38

62 L5S/73—6.
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Effect of shortage of Shipplng Space and
Congestion st Ports on our Experts

550. SHRI GAJADHAR MAIJHI: Will
the Minister of COMMERCE be pledsed
to state:

(a) whether shortage of shipping space
and congestion at ports is seriomsly ham-
pering export of our country;

(b) whether there was any delay ir ex-
ecution of orders because of lack of ship-
ping space duing 1972-7% ; and

{¢) if so, the broad outlines thercof and
the reaction of Guvernment theieto ?

THE DFPUTY MINISTI'R IN ‘tHE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) It is uue that at
times exporlers are experiencing difficulty
in obtaining timely shipping space due to
global shortage of shipping and port con-
gestion.

(b) No case of delay in execution of
export orders during 1972-73 only because
of lack of shipping space had Leen brought
to the notice of Government

(c) Goveinment is fully seized of the
situation and measuies are afoot to imn-
prove the ship supoly posvition. Action
has also been initiated to bring : bout better
rapport between shippers and shipowners
with the object of ensunng full utilisation
of available shipping space.

Discussion held by Team of Officers of
Orissa Government with Representativet
of Commercial Banks

551. SHRI GATADHAR MAJHI : will
the Minister of FINANCE be pleased to
state :

(a) whether any team of officers of the
Orissa Government has recently held dis-
cussions with the represeniatives of Com-
mercial banks;

(b) if so, whether State Government's
plan covering 13 Districts has been trim-
med down from Rs. 150 crores to 35 crores;
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(c) if so, whethu the State Government
has been assured of supporg by bankeis in
implementing the State’s plan for develop-
ment of agriculture by constructing 60,000
shallow tubewells .over the next thiee
vears; and

(d) if so, the broad outhines theieot ?

THE MINISTEFR OF | INANCI
YESHWANTRAO CHAVAN): &) On
the 24th Januamy, 1974 the Orissa Sitle
Government had convened a meetmg of
the State Level Co-ordination Commnultee
at which representatives from commet vial
banks were also present

(SHRI

{b) to (d) Information to thc extent
possible is being collected and will be lad
on the table of the House.

Implementation of agreement reached be-
tween Accountant General of Kerala and
N.G.0s. Assoclation

552, SHRI M. }. KRISHINAN:
SHRT A, K. GOPALAN :

Will the Minister of FINANCE be
plecased to statc .

(a) whether Governraent tre aware that
the agreement reachel bolween the Ac-
countant Gueneral of iv:rala and Non-
CGazetted Officers’ Assuuiatien is not fully
implemented <o lar; and

(b) if so, the rensons therefor and when
it is likely to be implemented ?

THE MINISTER OF SFATE IN 1HE
MINISTRY OF FINANCF (SHRI K. R,
GANESH) : (a) and (b). All the terms
of the understanding reached betwecn the
Deputy Accountant General (Administra-
tion) of the Office of the \ccountant
General, Kerala and the Vice-President of
the N.G.Os. Assouvintion of that Office
on 24th February, 1973 have been imple-
mented, except one. In accordance with
that item, the Accountant General was to
make favourable recommendation to the
Comptroller and Auditor General and the
Government of I[ndin for relaxation of the
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1ule regarding pavment of salary for the
period of pen-down strike fiom 7-1-73 to
19-2-73, provided the arrears of work were
cleared by the staff according to the pro-
gramme agreed to by the Association.
Since the Accountaut Geperal's making the
favourable recommendation was contingent
upon the clearance of arreurs as agieed to
and since that condition had not been satis-
fied, the Accountant CGeneral could not
make the recommendation.
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Burst of Tyres of Air India Jumbo Jet at
Palam Airport on 23-12-1973

553. SHRI PIHLOO MODY : Wil the
Minister of TOURISM ANIY CIVIL AVIA-
TION be pleased to state :

(a) whether two tyres of an Air India
Jumbo Tet burst while lunding on run-way
28 at Palam Auport on the 23rd Decem-
ber, 1973%;

(b)Y whether an Air Fiance Jumbo Jet
was molied i a similat incident when its
tyres buist while landing on 1un way 28
at Palam Airport on the 27th December,
1973,

{¢) whether nvestigations have been

made into these wncidents; and

(d) if so, the outcome thercof "

THE MINISTER OF STATF IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROMNI MAHISH]):
(a) Air India Boeing 747 VT-IBN was
operating a scheduled service from Beirut
to Delhi on 23 December, 1973. On land-
ing at Delhi, two tyres were found burst,
with the complete tread missing. Investiga-
tion into the incident revealed that the
inboard wheel tyre tread separated from
the main body of the tyre on take off at
Beirut prior to landing at Delhi. On land-
ing at Delhi, the other outboaid tyre had
burst.

The basic canse of the incident is due
to tread failure on the inboard wheel tyre
which has been sent to the retreaders for
detailed examination.
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(b) Air France Jumbo aircraft was in-
volved in tyre burst incident at Pulam
while lapding on run-way 28. This incident
occirred on  25th December 1973  (and
not Deccember 27).

(c) The run-way twas visited by the
Civil Aviation officers and the Director,
Imternational Airports Authority. There
were indications that during the landing,
the under-carringe of Air France aircraft
struck the Lufthansa wreckage.

(d) The debris of the Lufthansa aiictaft
at the beginning of ruaway 28 did not con-
stitute an ‘obstruction’ as defincd inter-
nationally for aircraft operations. Howcver,
as a matter of caution, the fact rclating
to the existence of this wrechage to a re
duced height of 11 fcet had been duly
notified by Director General of Cwil Avia-
tion through a notice to Airmen issued on
24th December 1973, 'fThe wreckage of
the Lufthansa airctaft was finally removed
from its sitc on 2nd January, 1974,

This incident was duc to an excessively
low approach by the pilot of the Air
France aircraft.

Alleged Harassment to Passengers of Crash-
ed Lufthansa Boeing

554. SHRI PILOO MODY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to statc:

(a) whether some passengers of Lufthon
sa Boeing which crashed at Palam cn the
20th December, [973, were put un a
London bound Kuwait Airways plane;

(b) whether the plane was directed by
Kuwait to return to Delhi and drop the
passengers bound for London and to take
only those who had Kuwait as their desti-

nation;

{c) whether a number of passengers
took exception to this behaviour of the
Kuwait Airways; and

(d) the reaction of Government of

India in this regard ?
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THE MINISTLR OF STATE IN 1THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) After making necessary enywiries from
both Kuwait Airways and Lufthansa, it
has been confirmed by the Director General
of Civil Aviation that no passenger of the
Lufthansa Boeing which crashed at Palam
on 20th December 1973, was carried by
Kuwait Airways.
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(b) to (d) Do not arise.
Acceptance of resh proposals for advances
by Nationalised Banks

555. SHRI PILOO MODY : Will the
Minister of FINANCE bz pleased to state

(a) whether a number of nationalised
banks, including some commercial banks,
have virtually stopped accepting fresh pro-
posals for advances from any sector,

(b) whether it also includes the priority
sector units;

(c) the reasons tor the nationalised
banks and commercial banks Indulging in
such methods of credit squeeze:

(d) the extent to which industry is suffer-
ing consequently, and

(e) the reaction of Government m this

regard ?

THE MINISTER OF FINANCI (SHRI
YESHWANTRAO CHAVAN) : (a) to (e).
In the context of the sigmificant mmcrease 1n
money supply and pressure on prices, the
Reserve Bank of India’s current busy
season credit policy 15 oriunted towards
tightening ciedit control measures. These
include, inter alia, a ceiling on scheduled
commercial banks, non-food credit expan-
sion duiing the busy seass>n, limiting the
scheduled commerical banks' borrowing
from Reserve Bapk, and increase in statu-
tory liquidity ratio requirements, The mm-
mediate compliance wuth these measures
nocessitated placing of restrictions on
their advances by some banks even as they
took stock of the situation and suitably
regulated the flow of credit to the various
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sectors. Adequate steps weie, however,
taken by all banks 10 ensure that flow of
funds to prionty sector and for productive
purposes was not affected Further, In
terms of Reserve Bank of India’s instiuc-
tions banks are also endeavouring to mect
all genuine credit needs tor production and
movement of goods, thiou_h a faster turn-
over of hmits alicady sanctioned. More-
over, 1n order to ensurc adequate flow of
funds for the export scctor, Reserve Rank
has decided to cxempt this sector from the
gquantitatine ceitllng on  credit  expansion
duning the current busy season and also 1o
provide somewhat increased  1elinance
facilities 1n this sector Small Scale indus-
trial units covered nndar the credit guaran-
tee scheme have also beun exempte! from
the 1equrements or ncrcased mupins
stipulated earher The avalabiity of the
genuine credit requirements of industry cnd
of the small borrowers in the priority cec-
tors, including exports 1~ thus not lihely
to be affected by the cicdit restrictions

Mobilisation of resources of Indian seftiers
Abroad

556 SHRI PILOO MODY  Will the
Munister of 1 INANCLE be pleased to state,

(a) whether any 1atiatine  has  been
taken by the Governmont of India to mobi
hise resources of Indian settlers abroad to
India's benefit,

(b) if so, the nature of imtiatives, rnd

(c) whether as a result of these imtia-
tives Indian settleis have come forward to
invest money for developmental achivitics
in India?

THE MINISTFR OF FINANCF (SHRI
YESHWANTRAO CHAVAN) - (a) to
(c). The problems relating to mobilisa-
tion of resources of Indian settlers abroad
to meet the developmental requrements of
the country are constantly under the review
of the Government Currently operations
of non-resident accounts have been sim-
plified Further, peraons may send amounts
to non-resident (external) accounts to be
opened in their own names. These accounts
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Import of Long Staplé Sudanese Cotion

561, SHRI M. KATHAMUTHU : will
the Minister of COMMERCE be plcased
iv state:

(a) whether Government propose to
stop import of long staple Sudanese Cotton
within the next five years; and

(b) if so, the broad outlines thereof?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMIRCE (SHRI A,
C. GEORGE): (a) and (b). Since
1972-73 cotton season, import of long
staple cotton from Sudan has been stop-
ped, in view of increase in output of such
cotton within the country. However, im-
port of somec extra-long staple cotton
above 1-3/16" ataple length is being
allowed as such cotton is not yet being
grown in the country in any appreciable
quantity, A specific time-limit for stop-
page of extra long stuple cottom import
cannot be predicted at present

Curbs imposed by Reserve Bank of Indin
on advances of Cooperative Banks

562. SHRI RAM PRAKASH : Will the
Minister of FINANCE be pleased to
state !

(a) whether Rescrve Bank of India has
imposed curbs on Co-operative bank ad-
vances also; and

(b) if so. the nature thereof and the
tcasons therefor?

THY MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
fa) and (b). With a view to eliminat-

ing the possibility of the misuse of co-
operative credit for speculation and hoard-
ing of such sensitive commodities as food-
grains, oilseeds, vegetable oils (including
vunaspati), sugar and khandsari, in the
current busy season the Reserve Bank of
India has imposed Cvertain sclective credit
contro] measures. Advances made by
Central Cooperative banks aghinst cotton
und kapas have been regulated by raising
the margin fixed Jast year by 10 per cent
and by restricting the aggregate level of
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credit upto certain monetary limits. In
order 1o ensure quick turnover. schedules
for bringing down the levels of advances
and borrowings have also been prescribed.
The advances made by seclected primary
(urban) cooperative banks have also been
brought under credit control measures by
prescribing minimum margins, rates of in-
terests and maximum levels of credit.

Re-Orientation of Customs, Exclse and
Income-Tax departments

563 SHRI NARENRA SINGH : will
the Minister of FINANCE be pleased to
state:

(a) whether a proposal to re-orient the
Departments of Customs, Excise and
Income-Tax to achieve social and economic
objectives is under consideration of Gov-
vernmcnt;

(b) if so, the mam features thereof;

(c) whether the proposal to bring for-
ward a legislation to equip these depart-
ments with necessary powers is under con-
sideration of Government; and

(d) if so. when that would be done?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) tu (d). 1t has been the
constant endcavour of the Government
that Customs, Central Excise and Income
Tax Depurtments subserve the social and
economic objectives of Government within
their respective spheres of work. The
steps taken by the Government in res-
pect of each of these Departments so far
are briefly indicated below:—

1. CUSTOMS DEPARTMENT

The rates of Customs doties are under
constant review, keeping in mind such
objectives as encouraging import substi-
tution, making the rates progressive so as
not to fall heavily on the weaker sections
of the community etc.
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Smugghing has been one of the major
problems which this Department has been
facing and the success of the socio econo-
mic objectives will depend on how effec-
tively smuggling is stopped.: Some of the
steps taken by the Government to prevent
smugglmg are—

Systematic collection and follow up of
information, heeping a watchful eye on
thc suspected smugglers, rummaging of
suspected vessels or aircraft and checking
of vulnerable sectors along the coast and
the land frontiers, Additional launches
and vehicles are being provided from time
to time for effective interception, preven-
tion etc. Some senior officers of the rank
of Collectors of Customs, Additional
Collectors of Customs and Assistant Collec-
tors of Customs have been posted in
vulnerable areas to look after anti-smuggl-
g workh exclusively The Customs Act,
1962, was amended in 1969 making addi-
tional provisions to take special measures
for the purpose of checking illegal import
of certain commodities and facilitating
their detection.  Recently, the Customs
Act. 1962, has been further amended to
provide more severe punishment for smug-
gling offences and to plug loopholes.

The question of augmenting anti-smug-
ghing staff and acquisition of fast sea- going
Innches is under active consideration. The
position is kept under constant review.

11 CENTRAL EXCISE DFPARTMINI

On the Central Excise side, the objective
is being achieved through constant review
of the taxable commodities and rates of
levies to make them progressive. The pro-
cedural requirements are also simplified
for small producers and manufactures of
exciseable goods within the frame work of
the Self Removal Procedure. A Commit-
tee is also going into the Self Removal
Procedure. Incentives have also  been
provided to small entrepreneurs or self
employed workers by grant of exemption
or lower rated levies of duties through
legislative and administrative measures.
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Increased attention is also paid to com-
bating tax avoidance and surreptitious re-
moval of exciseable goods.

It is also proposed to bring before Par-
liament a comprehensive Bill codifying,
stream-lining and simplifying the Central
Excise Law and Procedures keeping in
view the need to inspire confidence in the
manufacturers who are liable to pay
cxcise duties and at the same time making
stringent provisions for coubating surrepti-
tious removal of cxciseable goods without
rayment of duty.

IIl. INCOME-TAX DFE? (RTMENT

The levy of Income-tax, Wealth Tax
and Fstate Duty at progressive rates, put-
ting of limits on deductible salaries and
perquisites to Dircctives and senior Execu-
tives, tightening the provisions regarding
Trusts, increased attention to combating
tax evasion and avoidance through legisla-
tive and administrative measures—giving
incentives for savings and life  insurance,
etc.. as also for industrialisation in requir-
cd directions are some of the relevant
features. Muss communiciation programmes
for contacting thc smaller tax payers and
inspiring confidence in them and accept-
ing bulk of the returns in the lower in-
come cases are also designed to serve the
same objective,

The Taxation Laws (Amendment) Bill
1973, based on the report of the Wanchoo
Committee for strengthening the law was
introduced in the Parliament some time
back and is now before the Select Com-
mittee.

Ban on Export Paper

564. SHRI NARENDRA SINGH :
Will the Minister of COMMERCE be
pleased to state:

(a) whether the decision taken by Gov-
ernment to ban the export of paper in or-
der 10 meet the shortage at home will have
adverse affect on foreign exchange carnings;

(b) if so, the total loss involved; and
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(c) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) to (c). The export
of “Writing and printing paper, all sorts”
has only been banned with effect from
30th November, 1973, This is likely to
affect the foreign exchange earnings only
marginally.
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Import of Newsprint from Bangladesh

567. SHRI SAMAR MUKHERIJEE :
Will the Minister of COMMERCF be
pleased to state*

(a) whether Government of Bangladesh
had agreed to supply 10,000 tonmes of
newsprint to India;
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(b) if vo, whea the supplies arvived or
are expbeted to arvive; and

(c) whether there is any proposal to in-

cremse the imports of newsprint from
Bangiadesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C GEORGF) . (8) Yes, Sir

(b) 3543 metric tonnes of newsprint
have already been supplied by the Bangla-
desh Paper and Board Corporation. The
balance quantity will be supplied by the
end of June, 1974,

(¢) There 15 possibility of supply of a
further quantity of 7000 t{onnes of news
print from Bangladesh in 1974

Effect of Fuel price hike on Tourist traffic
to India

568 SHRI E V VIKHE PATIL :
SHRI C k JAFFIR SHARIFF

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether fuel price hike 15 hkely to
cllect adversely the tounst traffi~ to India*
and

(b) what steps Government have taken
o1 propose to lake to offset the effect of
fuel price 115¢ on the volume of tourst
traffic?

TH1! MINISTFR OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROIJINI MAHI-
SHI) (a) Tourist figmes for 1973 n-
dicate that so far the rise in fuel prices
has not affected tounst traffic to India.
4,09,895 tourists came to Tndia during
1973 against the target of 4 lakhs 45,295
tourists came in December 1973 against
40 563 in December 1972 showing an in-
crease of 11.7 per cent. However, i re-
mains to be seen what affect the increase
in international air fares will have on
tourism to this country and much will
depend on the level at which world oil
prices settle during 1974.
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internal air fares are kept down to the
lowest lovels conaistent with viable opera-
tions of the air lines., Steps are also be-

ing taken to increase our joint promo-
tional efforts with Air India in the tour-
ism—generating markets of USA, Europe
and Japan. In order to stimulate tourist
traffic from West Asia, a regional office
for tourism promotion is being set up in
Beirul.

Consultancy and dcvelopment Services
rendered by Public Sector Banks

569. SHRI E. V. VIKHE PATIL : Will
the Minister of FINANCE be pleased to
state:

(a) the main fcatures of “Consultancy
and Devclopment Scrvices” rendered by
the public sector bunks for helping small
cntreprencurs for setting up viable pro-
jects; and

(b) whether such services are available
in branches of nationalised banks located
in twal arens for industrial projects?

THE MINISTLR
(SHR1 YESHWANTRA( CHAVAN) :
(a) The arrangenuents for provision of
consultancy and development services to
small entreprenews vary from bank to
bank. While most public sector banks
have set up separate cells for this purpose
in their Head Offices, some have provid-
ed such cells in their Zonal/Regional offi-
ces as well as at the larger branches
offering good potential for financing small
entrepreneurs. The banks have formulat-
ed specific schemes, some of them in
collaboration with outside agencies to
assist potential entreprencurs, Some banks
also participate through financial contribu-
tion in setting up consultancy organisations
such as Kerala Industrial Technical Con-
sultancy Organisation and North Eastern
Industrial Technical Consultancy Organisa-
tion which are concerned with the pre-
paration and scrtiny of project report for
small and medium scale entrepreneurs.

OF  FPINANCE
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In sddition to extending credil on easy
termms, the banks aiso generally assist en-
treprencuts  in giving proper shaps to
their proposals. In some cases, complete
package of services covering formulation
of schemes, advice on procurment of raw
materiuls and marketing, arrangements for
in plant training etc. are also extended to
entreprencuns.

(b) The provision of a separate cell
for providing consultancy and develop-
ment services in a particular branch
would depend to a large extent on the
potential for financing small entrepreneuss.
As it may not be feasible to ret up con-
sultancy and development services at each
of the branches of the nationalised banks
located in rural areas, the arrangement
which is cunenly in vogue is that deve-
lopment officers and other technical offi-
cers attached to the regional offices and
bigger branches visit rural areas periodi-
cally and offer whatever consultancy ser-
vices may be required by the present or
prospective borrowers there. Moreover,
almost all public sector banks have formu-
lated special schemes for assisting units
sct up in Rural Industries Project aress.
The project officers from the respective
State Governments with the help of their
technical officers and the economic investi-
gators render consultancy assistance to the
projects financed by banks.

Settingup of a2 Cofton Textile Export
Corporation

571. SHRI SHRIKASHAN MODY :
SHRI D. D. DESAT :

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have given up
the idea of sctting up Cotton Textile FEx-
port Corporation; and

(b} if so, the reasoms therefoi 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) Does not arlse.
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Submission of Memorandum by Federation
of Indian Chambers of Commerce and
Industry regarding Adverse effect of
Credit Squeez¢ on Industry

572. SHRI D. D. DESAI : Will the
Minister of FINANCE be pleased to
state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
submitted 4« memoiandum to Government
about the adverse effect of the recent cre-
dit squeeze on industry; and

(b) if so, the broad features thereof
aid action taken by Goveinment to avert
any danger to industrial progress?

THE MINISTIR OF FINANCE
(SHRI YFSHWANTRAO CHAVAN) :
(a) Yes, Sir.

(b) While broadly agreeing with the
restrictive  credit policy of the Reserve
Bank is so far ay it is intended to curb
trading activities of a speculative nature,
the Federation of Indian Chambers of
Commerce and Industry has contended
that, this policy is umntentionallv hurung
manufacturing and export operations, It
has also contended tham in view of the
price rise, the credit ceilings put by the
Reserve Bank are hurting a number of
industries like textiles, jute, sugar and
cngincering industries.

In view of the prevailing inflationary
pressures in the economy which called for
maximum possible monetary rusticint  the
Reserve Bank announced cerfain credit
ceilings and increase in interest rates for
the 1973-74 busy season after a careful
examination of the genuine needs of the
productive sectors of the economy. In
order to ensure that credit needs of the
export sector and small scale industiies
were met adequately, the Resarve
Bank subsequently relaxed its restric-
tions in respect of credit to these sectors.
Thus, bank credit to the export sector
was kept out of the ceiling on credit ex-
pansion stipvlated earlier and banks were
also promised increased refinancing facili-
ties on the basis of their performance in
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the export sector. The Reserve Bank has
been operating its credit policy flexibly
without impairing in any way the credit
needs of genuine productive sectors.

Permission to Indlans residing abroad for
holding accounts i» Indiun Banks in Foreign
Exchange

573. SHRI D. D. DESAI : Wil
Minister of FINANCE be pleased
state:

the
to

(a) whether Government are consider-
ing a 1equest by Indians residing abroad
to allow them to hold accounts in Indian
Banks in forcign exchange; and

(b) if so, the salient features thercof?

THE MINISTFR OF FINANCE
(SHRT YISHWANTRAO CHAVAN) :
(a) and (b) The matter is under con-
sileration.

I oan advanced by Nationalised Banks in
Gujarat to unemployed Engineering to start
their Business
574, SHIR] ARVIND M PATFL:

SHRI VEKARIA:

Will the Minister of FINANCT
pleased to state:

be

(a) the number of unemployed engi-
neers who were advanced loans by the
Nationalised Bauhs in Gujaiat to start their
factories or business during the last three
years, and

(b) the amount of loan advanced
them, District-wise?

to

THF. MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Public Secior Banks do not main-
tain separate statististics rcgarding the
number of unemploycd engineers who are
advanced loans to start factories/business.
The advances to such persons would gene-
raly find a place in the priority sector
categories of “small scale industry” and
“professional and self-employed”. Avail-
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able information in regard to public sector
bank’s udvances to these two categories in
Gujarat as at the end of June, 73 is set
out below:

As on 30-6-1973
No. of

I —— — -

Amount

borrowal outstan-
accounts ding Rs.
in crores

T 6110

Category

13676
{unils)

14240 1.70

Small Scale Industries

Professional & sell-
employed persons

Dishonouring of contract by East European
Countries for supply of Fertilizers to India

575. SHRI ARVIND M. PATEL :
SHRI D. P. JADEJA :

Will thc Minister of COMMERCE be
pleased to state:

(a) whether some East European coun-
tries have dishnouted the contiact of sup-
plying fertilizers to India;

{b) if so, which are these countries; and

(¢) the reuvons for dishonouring the con-
tracts?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE) : (a) to (e). Some of
these countries have approached us for
rencgotiating the outstanding contracts for
supply of fertilizers on account of abnormal
increase in ocean freight rales and prices
of raw materials.
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Plan to Import Raw Material for export
purposes

578. SHRI R. S. PANDEY : Will the
Minister of COMMERCE be pleased to
state ;

(a) whether Government have been urged
to chalk-out a long term plan for the im-
port of raw material for goods to be ex-~
ported; and
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(b) if so, the decision of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI
A. C. GFORGF) : (a) Yes, Sir.

(b) All possible steps are being taken to
meet the requitements on a long tern
basis.

Enquiry into the destruction of Bales ot
Jute in a Godown at Kidderpore Dock

579. SHR1 R. N. BARMAN: Will the
Mimmister of COMMERCE be pleased to

stute:

(a) whether Government hive instituted
an inquiry into the destruction of 10.000
bules of jute in a godown at 'Kidderpore
Dock due to tire;

(b) if =0, the findings thereot,

(c) whether this jute was purchised from
some forcign countiy; and

(d) if so, the names of the countiy and
the puipose of purchasing the jute”

THF DEPUTY MINISTFR IN THL
MINISTRY OF COMMFRCL  (SHRI
A. C. GRORGE) : (a) to (d). 10.000
bales of 1aw jute are reporied to have
been burnt in one of the golowns in the
Calcutta port. The godown was  hired
by the National Trading Co., o Nepal Gov-
ernment undertaking. The jute is reported
to be of Nepalese origin belonging to the
Nepal Government undertaking meant for
exports. The raw jute does not appear
to have been purchased by any Indian con-
cern. The Port Commissioner is under-
stood to have ordered an enquiry which
is in progress.

Profits eamned by Cofton Textlle Industry
during 1971-73

580. SHRI R. N, BARMAN: Will the
Mumister of COMMERCE be pleased to
state:
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(a) the total amount of profits earned by
the Cotton Textile Industry during 1971-72
and 1972-73 and

(b) what steps Government propose to
take to reduce the price of Cotton Textiles?

THE DFPUTY MINISTIR IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGL): (a) A study of
balance sheets of 228 cotton textile mill
compuanies in the private sector for the
year 1972-73 ieveals their gross profit
(after depreciation but before interest,
development recbate and taxation) as Rs.
R 664,73 lakhs in 1972-73 as compured to
Rs. 5,171.33 lakhs in 1971-72.

(b) There is a scheme of Contiolled Cloth
covering 400 nullion metres of cloth in the
five categories of Dhoties, Sarees, Long
cloth, Drill and shirting. The prices were
fixed m May 1968 and have not been re-
vised, In addition a Voluntary Price Res-
traint Scheme was brought mto effect from
20 7-73 acconding to which all composite
cotton textile mills agreed to maintain ex-
mill prices of wearable varieties of non-
contiolled (loth upto higher medium cate-
gory ot November, 1972 levels plus 10 per
cent, The distiibution margin of non-
controlled cloth under the scheme was
limited to 20 per cent over the ex-mill
prices inclusive of excise duty. The scheme
stands extended upto 28th February, 1974.

Central assistance for creating facilitles for
Forelgn Tourlsts

581. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) The total amount of Central assis-
tance provided for creating facilinés for
foreign tourists to states, state-wise during
the years 1971-72, 1972-73 and 1973-74.

(b) the total amount spent
States during that period ?

by these
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
‘3) Development of facilities for foreign
tourists is mainly the rcsponsibility of the
Central Government. Most such schemes
are included in the Central Plan. No
financial asvistance is given to State Gov-
ernments for these schemes, but they are
evecuted with the cooperation of State

Governments who are expected to provide

power and water supplies, road links und
so on. The expenditure incurred by the

1895 (SAKA) Wrinen Answers 182
(Rs in lakhs)

1969-70 to 1971-72 (Actuals) 1098.69

1972.73 (Actuals) . 719.49
1973-74 (Anticipated) . . 745.00
__Tm.\l..'. 2563.18

(b) A statement showing the expenditure
incurred by State Governments on tourism

Central Government during the last five w{lcmcs during 1971-72, 1972-73 and
vears is as follows : 1973-74 is appended.
Stutement
Nam:: of the States and Union Territories 1971-72 1972-73 1973-74
Actual Actual  anticipa-
Fxpnd.  Lxpnd. ted
1. Andhm Pmdt.sh 4 0] — —
2. Assam 4.08 5 00 15.88
3. Bihar 3.90 3.00 5.00
4. Gujrat 13.00 20.08 21.00
5. Harvana 80 57 44.00 45.00
6. Himachal Pradcsh 14.69 40.00 25.00
7. Jammu & Kashmir 113.53 69.75 70.00
8. Kerala 14.20 10.30 -
9. Madhya Pmdcsh 11 37 24.30 26.94
10. Maharashtra 26.49 29.11 45.00
11. Mysore 3.90 12.00 12.00
12. Manipur 1.00 2.00 4.00
13. Mcghalaya 1.25 6.25 10.00
14. Nagaland 3.14 5.00 8.00
15. Orissa 12.44 7.00 9.65
16. Punjab 5.07 14.00 18-97
17. Rajasthan . . : : . . 25.73 15.50 12.00
18. Tamil Nadu . . . . B . 10.00 12.00 .
19. Tripura 0.24 0.50 2.88
20, Uttar Pradesh (exciudmg Uttar Khand) 7.00 16.00 .
21. West Bengal . . . . . 10.00 13.00 13.00
.. 366.19  348.79 844.32
22. Andaman & Nicobar Islands . . 1.02 1.00 0.50
23. Chlndiwh + . - . - esme b —
24. Goa, Daman & Diu . . . . . . 8.66 7.90 8.00
25. Pondicherty . . 2.94 3.52 6.74
12.62 12.42 15.24

*Figure: are awaited from the States concerned.
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Forsign exchange requircd as a result of
Increase In prices of crude ol

582. SHRI S. C. SAMANTA: Will the
Minister of FINANCE be pleased to state:

(a) how much more foreign exchange
shall be needed for importing all the oil
India needs in the year 1974-75 as a result
of increase in prices of crude oil by oail
producing countries;

(b) how the gap is contemplated to be
filled up; and

(c) whether any success is likely to be
achieved in persuading the oil producing
countries to buy morc and more Indian
goods partly to compensate the exchange
deficit being affected by purchasc of oil?

THE MINISTER OF FINANCF (SHRI
YESHWANTRAO CHAVAN): (a) No
estimate of additional foreign cxchange
needs in 1973-74, over and above
the normal requirements, arising from es-
calation of international crude oil prices, 18
possible at this stage. Additional foreign
exchange needs would depend on the levels
at which prices stabilize over a period and
the extent to which economics can be made

in consumption.

(b) and (c). Measures to restrict the use
of POL to meet the bare essential require-
ments have been initiated. Export drive
has been intensified and specinl emphasis
is being laid on the need to increasc our
exports particularly to West Asian countries.
Efforts are also being made to obtain larger
assistance from foreign governments and
institutions by way of debt relief and for
imports of maintenance requirements

Impact of fall in value of sterling on
Indian rupee
583. SHRI S. C. SAMANTA :
SHRI VAYALAR RAVI:

Will the Minister of FINANCE be
pleased to state:

(a) the effects on Indian currency and
economy due to the fall in the value of
the pound sterling recently ;
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(b) whether any adjustments have been
made or are being made to offset the
differences in value of the sterling and
other foreign currencies including the dollar
in so far as rupee is concerned; and

(¢) what arc the actual effects, in terms
of loss or gain in rupee value of the fluc-
tuations in the prices or value of foreign
currencies in world markets?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN) : (a) The
exchange rate of the Indian rupee is de-
signated in terms of pound sterling.
Variations in the exchange rate of pound
sterling with other currencies lead to simi-
lar variations in the exchange rate of rupee
vis-a-1is other currencies. The recent dec-
line in the value of the pound sterling may
well have improved the competitive posi-
tion of our expoits. There do not see
to have been any other significant effects
on the economy.

(b) No, Sir.

(c) The rupee has depreciated significantly
ngainst the doller, but has improved against
DM and has 1emained more or less steady
in respect of yen.

Import of Newsprint by S.T.C. during
1974

584. SHRI C. JANARDHANAN: Will
the Minister of COMMERCE be pleased
to slate:

(1) the steps taken by the State Trading
Corporat on for timely impoit of newsprint
during 1974; and

(b) the broad outlines of the contracts
entered into with various countries for
supply of newsprint?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) As a result
of firm contracting during '74 as weli as
contracts entered into earlier, a supply of
1,46,000 tons of newsprint is expected dur-
ing the year. Besides there is an option
for purchase of further 30.000 tons ot
newsprint from Canada subject to confir-
mation by the suppliers.
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]
(b) The following quantities of newsprintwould be available for import from various

countries during 1974:—
Nanie of the suppliers

1. Canada
New contracts
Old contracts
USSR
Bangladesh
Scannews (Old contracts)
F.P.M. (1973-74 contracts)
Czechoslovakia—1973 contracts

e

Total

Raid by Income Tux Department on film
laboratories in Bombay

585. SHR1 C. JANARDHANAN: Will
the Minister of FINANCE be pleased to
state:

{a) whether the Income
ment had recently carried out raids
certain film luboratories in Bombay ;

Tax Depart-
on

(b) whether during these raids documents
reveuling concealment of crores of rupees
were scized; and

(c) if so, the gist thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANLESH) (a) to (¢). The information
is being collected and will be laid on the
Table of the House as early as possible.

Export Growth in Fifth Five Year Plan

586. SHRI C. JANARDHANAN: Will
the Minister of COMMERCE be pleased
10 state:

(a) the estimated amount of export
growth envisaged in the Fifth Five Year
Plan; and

(b) what arc the main items accounted
for increasing the export earnings?
62 1S8/73 -7

Quantit

38,000 M|T
28,860 "
45,000 ™
12.500 »
11,000 *

5.000 ”
5700 "
1.46.060 M, T

THE DCPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) According to the
Draft Fifth Five Year Plan 1974-79 the
exports are envisaged to grow from Rs.
2000 crores in 1973-74 to Rs. 2890 crores
in 1978-79 representing a compound growth
ratc of 7.6 percent per annum.

(b) The major items which are to make
substantial contribution to export earnings
ate enginecring goods, iron ore, handicrafts,
(incl. pearls, precious stones and jewellery),
cotton textiles, steel, fish and fish prepara-
tions, Icather and leather products. These
seven items account for about 2/3 of the
total increase anticipated.

Items under Banned List for Exports

587. SHRI P. GANGADEB: Will the
Minister of COMMERCE be pleased to
state :

(a) whether the list of items under the
banned list for exports is lengthening;

(b) if so, why more items are being
constantly added to it; and

(c) the steps taken to safeguard the
equilibrium of external economy ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) ' (a) No, Sir.

(b) At the time of issue of the Exports
(Control) Order 1968 on 8th March, 1968
29 items wete banred Since then there
has been a net addition of 7 items in a
period of about si1x years

(c) At the time of addition or deletion
of items from the banned list. due consi-
deration 1» given to ‘various cconomuc fac-
tors likely need to earn larger foreign
exchange and thus muntain external equi-
hibrium and the requirements for domestic
consumption

Seizure of smuggled cloth and silver in
Gujarat

588 SHRI P GANGADEB Will the
Minister of FINANCE be pleased to
state .

(a) whether smuggled cloth worth Rs 12
Takhs was seized by customs authorities in
South Cruyarat on 3rd January, 1974;

(b) if so, whethe: silver worth Rs 9
lakhs was also seized from a jecp near
Suiat on 4th January, 1974; and

(c) the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FTINANCE (SHRI h R
GANESH)  (a) to (c) On the night of
3rd/4th Januay 1974, Officers of the
Customs Preventive branch of Bulsar Divi-
sion of Ahmedabad Central Excise Collec
torate, seized smuggled fabiics approxi-
mately valued Rs 14 lakhs and razor
blades valued about Rs 24,000/- along
with one vessel valued Rs 75,000/- 10
crew members (3 foreigners and 7 Indians)
have been arrested in  this connection
Fuither proceedings are in progress

Or 4th January, 1974, the Customs
Officers of Bulsar Division also seized an
unclaimed jeep worth about Rs. 30,000/
which carried 1060 Kgs of silver valued
about Rs. 8.64 lakhs at Ring Road, Surat.
The silver was seized. Further investigations
are going on.
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Tncrease in Export during 1973-74 a8 com-
pared to the previeus year

589 SHRI SHYAM SUNDER MOHA-
PATRA:

SHRI RAJDEO SINGH

Will the Minister of COMMERCE be
pleased to state

(a) whether exports from our country
regintered a 20 per cent increase during
April to October, 1973 as compared to the
corresponding period last year

(b) whether imports for the same period
also increased by 33 7 per cert, and

(c) if s0, the 1easons for the adverse
balance of tiade ? -

THLC DFPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI A C
GFORGE)  (a) and (b) Yey, Sir

(¢) The main reason for the adverse
balance of tiade duning Apinl to October,
1973 was the laige mncense 1o wmports,
mainly of food, petroleum and petrolcum
products, non-ferrous metals and other
essential raw muaterials necess iry for main-
taiirg the mdustrial production and eco-
nomic growth of the countiy

Illegnl forward trading in Delkd

590 SHRI SHYAM SUNDFR MOHA.
PATRA Will the Minister of COMMLRCE
be pleased to state: )

(a) whether Police vigilance and dicon
nection of telephone lines of the specula-
tors have been able to chech illegal for-
ward trading in Delhi; and

(b) if not, what further action Goverp-
ment contemplates to stop illegal forward
trading 1in Delln ?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) (a) and (b) Illegal forwaid
trading has diminished since vigilance of
Delh1 Police and disconnection of telephone
lines of speculators. Police hase been in-
stiucted to step up their vigilarce and to
carry out now and then raids to stop ille-
gal forward trading in Delhi
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Disposal of unciaimed Mems by International
Airports Authority

592. SHRI S. A. MURUGANANTHAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether International Airports Autho-
rity has a collection of lost and unclaimed
items;

{b) if so, the broad outlines thereof and
the estimated cost thereof; and

(c) how it is proposed to dispose of
these items ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
{a) and (b). There aie some lost and un-
cJaimed items like  blankets, overcoats,
umbrellas, cameras, overnight bags, clothes,
vusmetics, spectacles. hats, watches and
jewellery at Bombay, Calcutta and Delhi
dirports.  Their value is estimated at
Rs. 3,300/-,

(¢) These will be disposed of in accord-
ance with the International Airports Autho-
ity (Lost Property)  Regulations which
arc under consideration of GGovernment and
are expected to be promulgated shortly.

Export of blood derivatives to western
countries

593. SHRI S. A. MURUGANANTHAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether ary investigation was con-
ducted on the export of blood derivatives to
western countries; and

(b) if so, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE: (a) No, Sir.

(b) Does not arise.
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Increase in India's total imsports

594. SHR1 RAJDEO SINGH: Will the
Minister of COMMERCE be pleased to
state :

(a) whether India's total imports increas-
ed significantly during April—Seplember,
1973 thereby registering a iise of 17 per
cent over the imports durirg the corres-
ponding period of the previous years; and

(b) if so, the figures and main reasons
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGF) : (a) and (b). According to
the data, published by the Director Gene-
ral Commercial Intelligence & Statistics,
Calcutta, imports duaring April—September,
1973 were Rs. 1117 crores and at this level
were about 31 per cent higher as com-
pared to the corresponding period of 1972,
The main factor which has contributed to
the cxparsion in imports during the first
half of 1973 is larger imports of food
grains, petroleum and petroleum products,
non-ferrous metals, chemicals, muchinery
and transport equipment necessary for in-
creasing the industrial production and sus-
taining growth of the economy.

Agreements between Management and
various employees Unions and Associations
of Indian Alrlines

595. SHR1 RAIDEO SINGH: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether Indian Airlines’ Wage pacts
lapsed in the 3rd week of January this
year;

(b) if so, whether all agreements entered
inlo between the management of the Indian
Aiilines and its various employees Unions

and Associations since 1969 have also
lapsed; and

(c) whether while entering into fresh
agreements the management proposes to

sec that Indian Airlices Services aie at pai
with other like Central Services?
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' MINISTRY OF TOURISM AND CIVIL

'AVIATION (DR. SAROJINI MAHISHI):

“(a) ‘and (b). The  period of wvalidity
of . the agreements settlements sign-
ed with the 8 Unions/Associations

in' Indian - Airlines was up to 3ist
March, 1973 and thercafter till these were
terminated by either party by giving two
All Irdia Aircraft
Engineers’ Association gave notice of ter-
-mination  of their agreement in February,
1973 and the Indian Aircraft Technicians’
Association and the Air Corporations Em-
ployees' Union gave notices in April, 1973,
The management reviewed the whole posi-
tion in the light of past experience and
terminated the settlements/agreements with
all the Unions/Associations after due notice
in November, 1973. Nonetheless, the pro-
visions contained ir the earlier settlements/
agreements would continue to be in force
until fresh settlements arc reached.

(c) While negotiating fresh agreements/
settlements, the management proposed to
keep the recommendations of the Third
Pay Commission acd also the service condi-
tions obfaining in other Public Sector
Undertakings in mind.

Assurance by Commerce Minister on the
Tarlfl Commission Report on artificlal yarns
and fibres

596. SHRL MADHU LIMAYE: Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Commerce Minister had
given ar assurance during the discussion on
the Tariff Commission Reports on Artificial
Yarns and Fibres in the winter session last
ycar that Century Enka and Shree Syn-
thetics will be brought under the voluntary
agreement soon, and that if they refuse
to come in, other measures would be taken
to brirg them in line with other spinners;

(b) ‘whether -another unit, which is soon
coming up in the private sector, will also
be similarly brought in within the ambit of
voluntary agreement;
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e, wbether Century Enka, because- it
kept out of. the' voluntary agreement, has
made a profit of Rs. 3 crores at the install-
ed capacity of 2 tonnes a day; and

(d) whether Shree Synthentics who have
ar installed capacity of about 3 tonnes a
day has made similar profits on. its first
year’s working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C
GEORGE): (a) Yes, Sir; the two firms
have been advised to agree to participate
in the voluntary agreement between the
spinners and weavers of nylon yarn so that
55 per cent of their production of flat yamn
could be released to actual users at the
agreed prices.

(b) This can be looked into as soon as
this unit goes irto commercial production.

(c) and (d). Government have no specific
information about the quantum of profits
of these firms on account of their non-
participation in the voluntary agreement.

Circular issued by Maharashira Bank and

other nationalised banks regarding display-

ing of photographs of President and Prime
Minister in their branches

597. SHRI MADHU LIMAYE ; Will the
Minister of FINANCE be pleased to stale:

(a) whether the Maharashtra Bank and
other nuationalised banks have issued a cir-
cular directing their branches to display
photographs of the present President and
Prime Minister of Irdia; and

(b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b), Of the 14 nationalised banks, Bank of
Maharashtra and four other banks have
issuced, on their own, instructions for the
display of photographs of the President and
Prime Minister of the country, in some of
their important offices, or the gromnd that
the banks have now become wholly owned

by the State.
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Impact of rise in prices of Gold in Europe’s
bullion markets on its smuggling fnto India

598. SHRI MADHU LIMAYE : Will the
Minister of FINANCE be pleased to state:

(a) whether there has been an extra-
ordinary rise in the price of gold in Europe’s
buflion markets ut the end of 1973;

(b) the impuct of this rise or smuggling
activities on the West coast of India;

(¢c) whether there hus been any reduc
tion in 1973 in the smuggling of ganja,
opium and silver out of this country; and

(d) if not, the steps which Government
piopose to take in the current year to curb
the smuggling uctivities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K. R.
GANFSH): ta) The price of gold in the
bullior markets in Furope has been show-
mmg an upward trend from December, 1971
onwards. The price rise has been particu-
tarty high from December, 1973 upto now.

tb) The impuct of the rise in price of
gold abroad at a rate higher than the rise
in price of gold in India has been that the
smuggling of gold has declined very consi-
derably. On the other hand, smuggling of
synthetic fabrics has increased as smugglers
of pold have upparently switched over
paitly to synthetics fabrics.

(c) There are no reliable means of esti-
mating the extent of smuggling of any

item. However, on the basis of figures of ;

seizures of gamja. upium and silver there
are no indications that smuggling out of
narcotic drugs or silver has decreased in
1973.

() Anti-smuggling measures are kept
under constant review. Some of the fast
sea-going launches for which orders have
been placed recently are likely to be deli-
vered during the current year. It is also
proposed to augment the antismuggling
staff. Further measures are being taken to
augment the equipment of various types
available to the anti-smuggling staff,
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Operation of a Third Shift In most of the
Textile Millg in Bombay
599, SHRI MADHU LIMAYE: Wil

the Minister of COMMERCE be pleased
to state:

(a) whether most of the textile mills in
Rombay has been operating a third shifi;

(b) whether as a result of the credit
squeeze and shortage of furnace oil, some
mills have decided to discontinue the third
shift; and

(c) if »o0, the number of mills involved
and its likely impact on production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GRORGE): (a) Yes, Sir.

(b) and (c). No decision by any mill in
Bombay 1o discortinue its third shift as a
result of the credit Squeeze or shortage
of furnuce oil is within the knowledge of
(iovernment.
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WEAL1H-TAX (AMDY.) RULES UNDER
WEALTHE-TAX AcCT, 1957,
NOTIFICATIONS etc.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.

GANESH) : I beg to lay on the Table—

(1) A copy of the Wealth tax (Amend-
ment) Rules, 1974 (Hindi and English
versions) published in Notification No.
S. 0. 2(E) in Guzette of India dated
the 4th January, 1974, under sub-section
(4) of section 46 of the Wealth-tax Act,
1957. [Pluced In Library. Sec No. LT-
6170/74.)

(2) A copy each of following Notifi-
cutions (Hindi and English versions) un-
der section 38 of Central Excises and
Salt Act, 1944 —

(1) The Central Excise (Thirteenth
Amendment) Rules, 1973, published in
Notification No. G.S.R. 1359 in
Gazette of India dated the 15th Decem-
ber, 1973,

(1) The Central Excise (Fourteenth
Amendment) Rules, 1973, published
in Notification No. GS.R. 1360
Gazette of India dated the 15th Decem-
ber, 1973. "Placed in Library. See No.
1T-6171/74]

(3) A copy of the Emergency Rushs
(Goods) Tnsurances (Fourth Amendment)
Scheme, 1973 (Hindi and English ver-
siom) published in Notification WNo
S$O. 762B) in Gazette of India  dated
the 7th December, 1973 under sub-
section (6) of section § of the Emergency
Rishs (Goods) Tnsurance Act, 1971,

{Placed iIn Librery, Sce No. LI-6172 /

74.]

(4) A copy of Emergency Risks (Un-
dertakings) Insurance (Fourth Amend-
ment) Scheme, 1973 (Hindi and English
versions) published in Notification No
$.0. 763(E) in Gazette of Indin dated
the 7th December, 1973, under sub-sec-
tion (7) of section 3 of the Emergency
Risks (Undertakings) Insurance Act, 1971
[Placed in Librarv. See No. LT-6173/74.]

FEBRUARY 22, 1974

Papers Laid 196

() A copy of the Annual Report
(Hindi and English versions) of the
Delhi Financial Corporation together
with a statement of assets and Habilities,
porfit and loss account and Auditor’s
Report for the year 1972-73 published
in Notification No. F. 6/10/73 Fin. (G)
in Delhi Gazette dated the 1st November,
1973, under sub-section (3) of section 38
of the State Financial Corporations Act,
1951. [Placed in Library. See No. LT-
6174/14.)

(6) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (3) of section 114 of
the Gold (Control) Act, 1968 :—

(i) The Gold Control (Licensing of
Dealers) Amendment Rules, 1973,
published in Notification No. § O
T90(E) in (azette of India dated  the
21st December, 1973

(i) S.0. 8 published in Gazette of
India dated the 5th January, 1974
contamning coirigendum to  Notifica-
tion No SO 765(E) dated the 27th

December, 1972 |[Placcd m Library  Sce
No. lT—ﬁlTS/’M.I

(7) A copy of the Nauionalised Banky
(Management and Misccllancous Pro-
vinions) (Fifth Amendment) Scheme, 1973
(Hindi and English veisions) published
m Notificution No 8.0. 3467 in Gazette
of India duted the 15th December, 1973,
undet sub-section (5) of section 9 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970

[Placed in Librarv. See No, LT-6176/

74.)

(8) A copy each ot the f{following
Notifications (Hindi and English ver-
sions) unde:r sub-section (2) of section 13
of the Centrul Sales Tax Act, 1956 :—

(i) The Central Sales Tax (Regis-
tration and Turnover) (Second Amend-
ment) Rules, 1973, published in Noti-
fication No. G. 8. R. 519(E) in Gazette
of India dated the 13th December, 73.
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Gi) The Central Sales Tax (Regis-
tration and Tumover) (Amendment)
Rules, 1974, published in Notification
No. G. S. R. 26(E) in Gazette of India
dated the 1st February, 1974, [Placed
in Library. See No. LT-6177[74.)

(9) A copy of the Delhi Sales Tax
(Sixth Amendment) Rules, 1973 (Hindi
and English versions) published in
Notification No. F. 4(18)/73-Fin. (G) in
Delhi Gazette dated the 6th December,
1973, under sub-section (4) of section
26 of the Bengal Finance (Sales Tax)
Act, 194], as in force in the Union
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fications

under section 159 of the Customs Act,
1962:—

Papers Laid 1598

(iv) The National Insurance Com-
pany Limited (Merger) Scheme, 1973,
published in  Notification No. 5.0.
806(E) in Gazette of India dated the
31st December, 1973, [Placed in Libra-
ry See No. LT-6180/74.)

(12) A copy each of the following Neti-
(Hindi and English versions)

(i) G.S.R. 1361 published in Gazette
of India dated the 15th December, 1973
together with an explanatory memoran-

territory of Delhi. [Placed in Library. ~9U™

See No. LT-6178/74.] (i) G.S.R. 1383 published in Gazette
of Iadia dated the 22nd December, 1973
together with an explanatory memoran-
dum.,

(10) A copy of Notification No.
G.S.R. 6(F) (Hindi and English versions)
published in Gazette of India dated the
1st January, 1974 making certain amend-
ment to the Second Schedule to  the
Indian Tariff Act, 1934, under sub-sec-
tion(2) of section 4A of the Indian

Tuiiff Act, 1934. |Placed in Library. Sce
No. LT-6179/74.]

(iii) G.S.R. 1410 poblished in Gazette
of India dated the 29th December, 1973

together with an explanatory memoran-
dum.

(iv) GS.R. 541 (E) published in
Guzette of Indiu, dated the 29the Decem-
ber, 1973 together with an explanatory
(11) A copy each of the following Mcmorandum.
Notifications (Hindi and English ver-
sions) under section 17 of the General
Insurance Business (Nationalisation) Act,
1972 —

(v) S.0. B10(E) published in Gazette
of India dated the 31st December, 1973

together with an explanatory memoran-
dum.

(vi) G.S.R. 19(E) published in Gazette
of India. dated the 31st December, 1973
together with un explanatory memoran-
dum. [Placed in Library. See No. LT-
6181/74].

(i) The New India Assurance Com-
pany Limited (Merger) Scheme, 1973,
published in Notification No. S.0.
803 (E) in Gazette of India dated the
31st December, 1973,

(i) The United India Fire and
General Insurance Company  Limited
(Merger) Scheme, 1973, published in

(13) A copy each of the following
Notifications (Hindi and English versions)

. issued under the Central Excise Rules,
Notification No. S.0. 804(F) n 4044:—
Gazette of India dated the 31st Decem- i
ber, 1973, (i) GSR. 520(E) published in

Gazette of India, dated the 13th Decem-
ber, 1973 together with an explanatory
memorandum,

(if) G.S.R. 14(E), 15(E) and 16(E)
published in Gazette of India. dated the

(iii) The Oriental Fire and General
THsnrance Company Limited (Merger)
Scheme. 1973, published in Notifica-
tion No. S.0. 805(E) in Gazette of
India dated the 31st December, 1973.
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18th January, 1974 together with an
explanatory memorandum.

(il) GSR. 21(E) published in
Gazette of India dated the 25th January,
1974 together with an explanatory memo-
randum.

(iv) G.S.R. 82 published in Gazette of
India dated the 26th January, 1974 to-
gether with an explanatory memoran-
dum. [Pla.ed in Library. See No. LT-
6182/74).

(14) A copy of the Final Report of the
Direct Taxes Enquiry Committee (Hindi
version).  [Placed in library See No.
1LT-6183/74).

‘RerorT (1973) OF THE TARIFF COMMIS-
BION ON THE BIENNIAL REVIEW OF THE
SERICULTURE INDUSTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): I beg to lay on the Table
o copy of the Report (1973) of the Tariff
Commission on the Biennial Review of the
Sericulture Industry (Hindi version), under
sub-gection (2) of section 16 of the Tariff
Commission Act, 1951. {Placed in library.
See No. LT-6184/74].

12,01 hrs
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, T have
to report the following message received
from the Secretary-General of Rajya
Sabha:—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 19th
February, 1974, has passed the
enclosed motion referring the
Foreign Contribution (Rcgulation)
Bill, 1973, to a Joint Committee
of the Houses and to request that
the concurrence of the Lok Sabba
in the said motion and the names
of the Members of the Lok
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Sabha to be appointed to the said
Joint Committee may bhe commu-
nicated to this House.

MOTION

“That the Bill to regulate the accep-

1
2
3
4.
5
6
7.
8.
9.
10.
11,
12.
13.
14,
15.
16.
17.
18.

19,
20.

tance and utilisation of foreign
contribution or hospitality by
certain persons or associations,
and for matter connected there-
with or incidental thereto be re-
ferred to a Joint Committee of
the Houses consisting of 60
members; 20 members from this
House, namely:—

. Shri D. D. Puri.
. Shii Chakrapani Shukla.
. Shri G. R. Patil,

Shri Kali Mulherjee.
Shri Harsh Deo Malviya.

. Shri Ganesh Ial Mali.

Shrimati Pratibha Singh.
Shri Kasim Ali Abid.

Shri Manubhai Shah.

Shii Fmonsing M. Sangma.
Shri Shamlal Gupta.

Shri Om Prakash Tyagi.
Shri Kalyan Roy.

Shri S. 8. Mariswamy.

Shri Sitaram Singh.

Shri D, Y. Pawar.

Shri Abu Abraham.

Shii K, P. Subramania Menon.
Shri Bhupinder’ Singh.

Shri Ram Niwas Mirdha.

and 40 members from the Lok Sabha;
that in order to constitute a meeting

of ., the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Joint Committce;

that in other respects, the Rules of

this House relating to Select Com-
mittees shall apply with such
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variations and modifications as
the Chairman may make;

that the Committee shall make a re-
port to this House by the last day
of the first week of the mnext
Session; and

that this House recommends to the
Lok Sabha that the Lok Sabha
do join in the said Toint Commit-
tec and communicate to this
House the names of members to
be uppointed by the Lok Sabha
to the Joint Committee.”

12.02 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCELLA-
NEOUS PROVISION BILL

REPORT OF JOINT COMMITTEE

SHRI S. M. SIDDAYYA (Chamara-
junagar): 1 bet to present the Report
of the Joint Committec on the Bill to
amend the Untouchability (Offiences) Act,
1955 and further to amend the Representa-
tion of the People Act, 1951,

AR whdw W (AETEDT) A
@, a &t 12 3 @ 0w oF AW A @
at 79w § -

“Police atrocities beyond mcasure with
no parallel even under foreign rule.”

AT WYY : @R Tee Wit a=w

Ta & | TEEW AT TR & w1 gW ave
& 78t ®g /a1 ot Pew @v
aitew daar ghm

12.03 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMATAH): With your permission, Sir.
I rise to anmounce hat Government
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Business in this House during the week

commencing 25th February, 1974, will
consist of i—
(a) Discussion on the President’s
Address.

(b) Consideration and passing of the
Esso (Acquisition of Undertaking
in India) Bill, 1974,

As Members are already aware, the
Railway Budget for 1974-75 will be presen-
ted on Wednesday, the 27th February and
the General Budget for 1974-75 on
Thursday, the 28th February, 1974.

PROF. MADHU DANDAVATE
(Rajapur): 1 suggest that the following
items should be taken wp and due time
allotted for the discussion of those subjects.

(1) In the last session it was agreed that
the rccommendations of the Sugar Com-
mission should be discussed. I hope that
some {ime will be allotled to that.

(2) We had ulready set up various com-
mittees for the Plan. [ hope a comprehen-
«ive discussion of the Plan would be taken
up.

{3) Theie huve been 1cferences on a
number of occasions to some of the aspects
of the international monetary system. A
comprehensive discussion, once and for all,
should be taken up on this gquestion so that
members of this House will have the oppor-
tunity to express their view-points on the
reforms to be introduced in the Tnter-
national Monetary Fund. :

Very often, our representatives attend
the international conferences. But they do
not have the sense of the House. There-
fore, 1 expect that a comprehensive discus-
sion on this subject should be taken up.

Lustly, during the last session, I was my-
sclf permitted to initiate a discussion in the
Honse on the Maharashtra-Karnataka
border dispute, I withdrew my motion
when it was suggested that some time
should be given to the Government to con-

sider the proposition. I earaestly request



FEBRUARY 22, 1974 Rajya Sabha

203  Message from

POSRIEE Y AagEiriy {Rpf
,m mm m m E wmmmm:.m.m“m mumw N
h .m .m,rm §- Zigsy mmnmm b FOEL
w .w w o mm@ g saiatet ke =855 37
m?mmm w EEpre AR NIRRT
L mm " E B giziafef=f? af.  2:
,m.m.mw .nm.rmw.mw-m 11 ZETEFOS 8% Heiz  Zs
i «.mfﬂwﬁm.r P L T LT H
mmm 1. 24 Epfes A AT T TN
amwm“m nmm,,wmm w¢u .m.m wmmwwwmwmnm FER fmuwﬁ.n.a
m ,mm m mm FEE 3 .mswwflm 5 B .m.wm
mev m mwiw .mmmmmnmm mmm .mmmmﬁmm \mummnmm
ad3 8 .r *® 3 iy £
S ww?imwﬁi init! rwm i
mmmwmm m%##mWWMWmme.m m._am ﬁm.w« .WW mh.mh
SCEEY RuBEER EXrs m #m kr.r.n
i WT EreEiEies m wm,mm w mm
i fmw.mfmw.rrmmﬂm,rmm £ Eow EEF®



206
Sonermatogragh

PHALGUNA 3, 1895 (S4KA)

.B.0. H.

EEE F EEE TOTEE- EE LRF -
.mmmm ; mmm mmlm wwm,m £t Mmm 23 °% mmm
EE¥E F_ £ - ﬂmﬁ B FEw # EES mw 23 g8
Sh Ny v TSI mmm
T S HAR I R

PSR er ,”mm EvkE ¥ ﬁ.q._m mm mumem
SO I R ]
Evve gk By pie Booppi e 297 ¢ 7 25
.mm W.r mﬂm, TeEa m.rom e WW .m .#.m mmmﬁ g G L
CERfRe BEYSEEEERSE ERRETRE. DeRRRER B o5 ]
mmwwum mmmf« b wwm £ mmwmw% memm%mm £y
jillay Brepin BEGRERIE LG
Dmm:m 443 i mwﬁ-ﬁ.ﬁ pifpeysial § b
il g B R
g ?Zf T Eh i RIS
mmmmm IHIEeY ,w nmmmmim ErfEREr Pefve °q



207 Cinemarograph

[Shri 1. K. GUJRAL]

that in 1965 the Rajya Sabba had passed
a resolution asking for setting up of
committee to examine the working of the
film censorship law. Accordingly, a Com-
mittee was set up under the chmrmamh:p
of Mr. Justice Khosla on which, in addition
to various other eminent people. Members
of Lok Sabhs and Rajya Sabha were also
1epresented.  The Committee did a very
worthwhile work and after years of labour
they produced what is now commonly
called the Khosla Committee Report and
on that basis, the Government examined
the law and we have now come before you
to amend the censorship law us it was
rromulgated in 1952 and later on amen-
ded in 1958.

Censoiship, to say the least, s
a negative function. Generally speaking,
negative functions are hardly popular. All
the same, a variety of considerations, all
fiumly rooted in the punciple of public
responsibility, make it necessary for certain
negative functions to be operative,

In our Constitution is enshrined the
rnight to freedom as n fundamental right of
the people of India. Under Article 19(a)
the freedom of speech and expression is
guaranteed to all citizens. However, this
frecdom is limited by certain reasonable
restrictions in respect of the interests of
the sovereignty and integrity of India, the
secmity of the State, friendly relations
with foreign States. public order, decency
or morality or in relation o contempt of
court, defamation or incitement to an
offence, etc. The law of censorship is the
instrument of the discharge of public res-
ponsibility in respect of ensuring freedom
of speech and expression subject to consti-
tutional limitations.

Although the general principles of cen-
sorship remain fairly constant, several
factors introduce a variety of variables.
That is why, as the demands of soceity
change, the system of censorship has also
to change as the community heeps on ad-
justing to new norms and new situations,
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The salient features of the presemt Bill
which is before the House are that the cen-

a sorship Board will not be merely an over-

seeing advisory body as it is at presant but
will be actually involved in the judging of
films, of course, with the assistance of
ussessors from different disciplines and
with dulcrent social, cultural and pro-
{essional background.

The Government propose to entrust the
appellate functions to an indepeadent ribu-
nal whose advice will be accepted except
in a few cases covered by Article 19(b)
of our Constitution.

1 may say herc that so far as the issue
of decency and morality is concerned, the
Government, by and laige, propose to
abide by the findings of the appellate
Boatd unless the Goveinment find some
very apecial reusons for intervention The
Government also has been feeling  from
time to time that thc stage has
come when we should vety exphcitly ex-
press our views regarding the trends about
sex and violence in films which have becn
cxhibited of lute  When 1 biought o
shaip focus the increasing tiend of eaplicit
sex and violence, the initial reaction in a
section of the film-makers was one of
fright and suspicion,

In deference to the strong wishes of this
House and the other House and the intense
public concern voiced by seveial public
institutions and  associations the Central
Board of Film Censors had 1o perform the
unhappy task of rigorously cnforcing the
code and even banning some films, which
violuted the principles defined in the code.
1 am glad to sav that on due course with-
n the industry itself voices of tcason and
1esponsible objectivity emerged i con-
sonance with owr own thinking and the
unfortunate disastious  tremds now seem
to be on the wanc, 1 appreciute that it
is not easy to switch off the tiends in a
short span of time. However 1 do fecl
that it will not be fair not to nmotice
the murked improvement which is
noticeable.  Several producers and direc-
tors are now coming forward to express
fairly strongly against vulgarity obscenity
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and violence and films which had shunned
these elements completely as a matter of
conscientious choice, are now gradually
beginning 1o succeed at the box-office. 1
am relieved at this very happy development
and through you, Mr, Speaker, I wish to
place on record our appreciation for the
new rolc which the leaders of the film
industry have assumed to reverse the un-
fortunate trends. Public opinion is slowly
asserting itself. I do feel that public
opinion has finally prevailed because no
media, especially the media like films,
which has a direct social relevance can
exist in a vacuum and without being
semsitive to public opinion.

1 do not want to go at length and
amplify or iciterate what 1 have already
said in the past. But I do hope the Mem-
bers will take  interest in this Bill and
when T have heard them, | will be able to
<ty more towards the close of this Debate.

But befoic I sit down 1 would like to
say this that Government on its part will
not be content by only relying upon the
ucgative functions of censorship which as
I submitted i< inescapable in our circum-
stances, but would cause meaningful posi-
tive inteivention in the film scene. which
ulone can contribute to the revival and
regencration of the Indian films. The
honourable House is aware of our thinking
to set up a Film Council as an apex body
with consultative and regulatory role, a
National Film Corporation to handle com-
mercial actlvities in consonance with the
broad principles of our film policy, the
essence of which is that film is not a mere
commercial commodity to be traded in, but
an important input into our social and
cultural milien.

1 do hope that with the proposed amend-
ment Bill we are making our pattern of
censorship meet our needs and also create
conditions which are necessary for the full
growth and development of the flm
medium.
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MR. SPEAKER: Motion Moved:

“That the Bill further to amend the
Cinematograph Act, 1952 as
passed by Rajya Sabha, be taken
into consideration,”

Befoie I proceed with the consideration
of the Bill, I have to inform hon. Members
that the Foreign Minister has returned
fiom Iran and he will make u statement
at 6 O clock mn the cvening, just at the
end of the sitting.

There are two hours allotted to this Bill.
1 request hon. Members to confine them-
selves to the time limit.  Before I call
Mr. Hazra, 1 want to call Mr. Srcekantan
Nair; he says he is not well and he wants
to go; so I will give him chance now.
Shii Srechantan Nair.

SHRI N. SREEKANTAN NAIR
{Quilon): 1 am very thankful to you, Mr.
Speaker, for giving me this opportunity to
speak.

I called the attention of the hon. Minister
1o this Bill moment it was presented to
this House and I pointed out how cumber-
some it is and how it defeats its own
purpose because it is so costly, and there
are so many bodies constituted under this
new amendment. 1 said then that the pur-
pose will be defeated. Sir, admire his
independence and his appreciation of
aesthetic values and his resistence to pres-
sures put in by some top members of his
party in such matters.

So far as Censorship Board is concerned
it is all right. With regard to the Appellate
Tribunal you have got 11 members and
you have got the examining committee.

In the very first page of the Bill, there
is constitution of an Fxamining Committee
in relation to films; on page 2, for Sectign
3(a)(i) for the words ‘not more than nine
other Members’, the words ‘five other
whole-time members and six honorary
members’ making a total of all shall be
substituted. This will make it more
costly.
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Again under 3A, yon have provided for
$Cven assessors in each language. That
means the examining committee is very
very costly to Government and it defeats
the very purpose which you want to serve.
I would have moved a motion for sending
the Bill to the Select Committee. But, for
want of time, 1 would only like to bring
this to your notice for the consideration
and also for the consideration of this
House and also the hon. Minister so that
this cumbersome procedure may be elimi-
nated as far as possible,

That is all what 1 want to say.

SHRI N. K. P. SALVE (Betul): Mr.
Speaker, Sir, so far as the objects of the
Bill are concerned, there would hardly be
d4ny contioveisy As far as laudabihty
and salutariness of the objects of the Bill
are concerned, I entiicly agree with the
principles enunciated in the Bill. They are
in conformity with some of the recommen-
dations of the Khosla Commission.

On reading the report, one would find
that the commission have rendered yeoman
service to the film industry by going into
great details of the various malaise of the
industry and in suggesting remedies to get
out of the malaise in which it has been
langushing for decades,

The Bill secks to revise essentually the
set-up of the Central Board of Film
Censors so ably pointed out by the very
personable and able Minister of Informa-
tion and Broadcasting. Censorship in the
present stage of Indian socicty is utterly
indispensable to maintain certain moral
standards for those who go to see and
view the motion pictures. We cannot, at
this stage, ever dispense with the censor-
ship of films because we have yet to ensure
who are in the show business. And one
cannot ever undermine the influence of
films on the India society. This is on:
media of entertainment which is a very
powerful media and 1t has the largest im-
pact on the social and moral values which
govein mny open society permitting  ex-
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!ﬁbilioa of films, produced without State
intervention, The impact of the films,
particularly, on the younger geneiation is
tremendous. They are at u stage when their
mind is still cultivable. It can be culti-
vated in the direction which could be
highly dangerous and perniciows tor the
futme of the country, but, at the same
time, may be with pioper soit of enter-
tuinments, we may be able to biness the
tremendous wealth of the talert that we
have 1n our young men for the emanci-
pation of the lot of the people in this
country.

In other woids, censorship by itself has
an exceedingly important role to play not
merely 1n ensuring moral standards of the
people who go to the films but also ensure
a proper direction for the younger genera-
tion of this country.

SHRI M. C. DAGA (Pali): I want to
know what is the moral standard which
will B¢ enswed for our younge: generation

SHRI N K. P. SALVE: Moral stan-
dards those are which moral and standards
My leained friend will not be able to
undersand the cxplanation without stan-
dard It would be futile tor me 10 explain
it if he does not understand 1t

PROF. MADHU DANDAVATE: It is
hike the Holy Roman Empire which was
neither Holy nor an Empire.

SHRI N. K. P. SALVE: I shall come
to the moral standards a little later.

MR SPEAKER: They diffe: from per-
son to person.

SHRI N. K. P. SALVE: I do not want
to barter away regut to cieatiom of art
for supposed moral standards Rut at the
same time, rampant licentiousness must
not be allowed under the name of art; it
must not be allowed unduer the pame of
aesthetics, and it is to that that 1 am going
to address myself,
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if onc were to sce the responsibility of the
censors to ensure that certain moral stan-
dards are maintained in the films and to
ensure that an improper or immoral direc-
tion is not allowed to bc given to the
younger generation who ure particularly
vulnerable, then one must submit that the
performunce of the board of film censors
s0 fai has been appallingly dismal. That is
the finding of the Khosla Commission. The
board of film censors tried (o shift the
blame on to the industry and the industry
tried to shift the blame on them. and other
witnesses who came in evidence before the
commission tried to blame both the industry
and the film censors. It has to be appre-
ciated that in view of the very serious
responsibility which this board carries, its
failure means a very setious lapse. In fact,
today. we find a very unholy effect of these
lapses on our vounger genaration. and in
fact, one would not hesitate .n stating that
the history ofdegradation and debasement in
the values of life of our younger genera-
tion is in fact the history of tremendous
box office suceess of films, full of excessive
scX, intense oreticism and over-abundane of
crime. If that is correct, Government cannot
escape their own responsibility, because a
casual tinkering with a very serious rcspon-
sibility like film censorship is utterly uncos-
cionable. This sort of censorship is much
worste than rank naked licentiousnéss. This
is what has been happening so far in our
country. If one were to see ten box office
hits, one would find that nine out of them
are such as have violated the entire guiding
principles of censorship in letter and
spirt, the one which has not violated the
fetter of the guiding principles of censor-
ship, according to which the board was
supposed fo act, has violated the spirit of
such principles. 1f this be the story that
all our box office hits are only those which
violate the norms and principles of censor-
<hip, then it is an extremely lamentable
story for which the hon. Minister will have
to answer this House.

Coming to moral standards, I think it

is necessary for me to offer a personal
explanation and submit that whatever I
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have

ure

said regarding moral standards
not  something which I am
stating as a puritan; nor am I on orthodox
person; I am liberal in my views and fairly
modern in my attitude. .

MR. SPEAKFR: That is quite 2 normal
aftitude.

SHRI N. K, P, SALVE : But that cer-
tainly does not debar me from expecting
certain moral standards in public Iife, and
if we have been seeing the most obnoxious
obscenity, vulgarity, and lewdness in the
public, we have got to protest against i
somewhere some time. I do not know how
effective that protest is going to be. If pub-
lic exhibition of these obscene vulgar films is
rampant and has become the order of the
day. 1 submit that we are not poking our
nose inside the private affairs of anyone,
because I do not want to poke my nose
into the private affairs of anyonc.

SHRI M. C. DAGA: Can he cite the
instance of any film which he «calls
cbscene? Has he seen that film?

SHRI N. K. P. SALVE: T have recently
scen a film which is saturated and drppirg
with juvenile sensualism.

MR. SPEAKER: Shri Daga wants the
hon. Member's guidance.

PROF. MADHU DANDAVATE: He
wants the name of that film so that he can
see that,

SHRI N. K. P. SALVF : Piof Danda-
vate will provide the name. It comes from
a genius of producer, who is a friend of
mine. He produced a tremendous film
‘Joher', it was poetry on ccllvoids. It had
its romunce and it had its other enter-
tainment angles and it was not
an insipid film. But that film flopped.
From that he climbed down to this, another
film full of absolute sensualism and juvenile
infatuation of the most shameless and con-
tagious variety, This film is clcurly and com-
pletely violative of so many principles
which have been laid down. T just want
to refer to some of them. Dagsji is a
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hard taskmaster. He will ash, next, ‘Why
do you say the film is violative of general
principles?’

These genetal principles have been
enunciated in a Notification issued by the
Ministry of Information and Broadcasting,
of which the hon. Minister is the head,
and he owns the full responsibility for its
implementation. It is dated, 6 February,
1960. It lays down principles which,
inter alia, are (1) It is not desirable that
a film ought to be ceitified as suitable for
public exhibition, either uniestricted or res-
tricted, to adults which (a) deals with
crime in such a manner as to depict the
modus operandi of criminals. Then it
says ‘which throws the glamour of romahce
and heroism over criminal characters’. Two
criminals indulging in the worst type of
juvenile sensualism being glorified—if that
is not crime, I really do not know what it
would be.

Crnematograph

But there 1s more duect violution, under
(b). It says ‘deals with vice and immora-
lity in such a manner as to undermine the
accepted canons of decency’. A rich parents’
minor sons falls in love with a munor girl
faitly nich herself, and without there being
the slightest semblance of anything sublime
and noble in that love, both of them elope-
and try to commit suicide. The unfortu-
nate part of it is that they do not die in
that scene.

This film is making crores and crores of
ropees. The censor has passed it. Why
blame the Board of Censors? Why don't
you exercise the power of review, if you
have the courage? 1 am addiessing this to
the Minister. He is one of the very few
Ministers who understands his job
thoroughly well. He has the courage to
take the requisite decision if this film is
violative of these principles.

SHRI D. BASUMATARI (Kokrajhar):
What is the name of the film?

SHRI M. SATYANARAYAN
(Karimnagar);
‘Robby"?

RAO
Wby does he not say
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MR, SPEAKER: Mr. Basumatari, you
can speak in your own turn whatever your
experiences are.

SHRI D. BASUMATARI: Since he has
described it and wc aie tempted by the
description, let us hnow the name of the
film.

SHRI N, K. P. SALVF: | am not lead-
ing hum to any temptation. It docs nol matter
which film it is 1t is a film of this nature
which is making roaring business; whether
it is A, B o1 C does not matter, If T
whisper the name of the film into the
ounisters T will not be surprised if the
Minister will suy 1 have seen 1t half a dozen
umes'.

Then (c) says ‘which deals with the rela-
tions between the sexes in such a manner
as 1o depict cxcessively passionate Jove
scencs, scenes auggestive of immorality’

If these principles were ever applicd
with 1 modicum of sincerity, minimal
sincenty, while censoring films, I think ninc
out of ten films would never have been in-
serted into the projector for public exhi-
bition If at all these principles have been
shown any respect. if they have ever been
adhered te, they have been adhered to in
theu breach

It is easy to blume the Board of Film
Censors. But what has the Governmert
donc about 1t ? let them today ban a film
like this which 15 having crores worth of
business and tomorrow the film industry
will come down to ity senses. It is your
tesponsibility Why don't you take the
responsibility yourself ? Why are you brow-
beaten by the powerful film industry which
always says, ‘We are a languishing industry,
we are a starving irdustry, we are a fa-
mished industry, we are very small people
and even the ‘black’ which we make is
niggardly as compared to the ‘biack’ made
in any other industry? This is the way
they compare themselves. But what is of
importance is what influence it has on the
tecn-age children. The Minister has a son,
a handsomc young man. Can he imagine
what influence it has on his son when he
goes and secs that film which has no no-
bility, no sublimity, about the sort of love
making adventure that is depicted there ?
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I have nothing ngainst a man and a
womar having been in love from the days
of Adam. It will go on till vternity. But I
refuse to accept sheer carnal lust between
a4 men and woman, however universal, us
a matter of public exhibition in the namc
of art. An American friend of mine was
telling me, “1 have a scrious grievance
against your Indian films.” I asked him what
was it. He said that his grivance is that
they end with the marriage, as though in
India after mariiage there is no romance
between a man and his own married wife.
This is what we have allowzd our films (o
becume just because the censors do not dis-
chaige theit duties properly and the Minis-
ter himself and the Government itself are
utterly blind to their own responsibilities
and they merrily allow the films to go on
exploiting the so me whal sex starved
Indian society.

Fvery film bas a cabarct scene, a cabaret
scene with a young lady shown half-nude,
dancing and swinging. her botloms
in a very obscene and vulgar manner
which goes on. T have yet to see a cabaret
in India huving that sort of dancing any-
where. We are not living in Paris; this is
not Honolulu; this is not copenhagen: we
aic not a Scandinavian countiy. In this way
you create a sex-starved society. You do not
huve cabarets in India of that nature. You
allow people to witness that sort of caba-
ret scenes. Will the Minister give an assu-
rance in the House that all these cabaret
seen oy here after at least vall full within
this censor's banned list and will not be
allowed with half-nude lady coming out
and dancing and to create a sex-starved
socicty ? There are one or two points which
I will be making, and I shall have done.

The Bill contemplates a mechanism for
making the Board of Censors more effec-
tive; they will have ore paid Chairman as
it is now, and instead of having casual
members who never discharge their duties
properly and who absented themselves
most of the time whenever films were
sought to be censored, the Bill contemplates
that there will be five wholetime members
and six honorary members, out of which
threc would be drawn from the industry.
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It is our most unfortunate experience that
radicalism has come to mean State capita-
lism and socialism has come 10 mear sheer
burcaucratisation. 1 hope the Minister witl
give a solemn assurance on the fioor of the
House that these men—five, six and the
Chairman—-that are drawn will be people
of imagination, people drawn from publio
life, who have an image, who are res.
pected, and are capable of conscrien-
tious duty and that it will not be another
Board to accommodate some of the re-
tiring 1CS and IAS officers; and that it is
not going to be a Board in which some
yes-men will be sitting, because the Board
has an extremely onerous and delicate res
ponsibility.

Before 1 conclude, 1 would like to draw
your attention to an extremely important
recommendatior made by the Khosla Com-
mission. They have sought to keep the
Cemsor Board itself out of the pernicious
influence of the film industry. It is good
that they have not suggested another Cen-
sor Board to censor the presen Board. They
have however suggested (o remove the
Roaid office from Bombay, Madras and .all
those places where the corrupt influence is
tremendous. 1 do rot find anything in the
Bill to 1emove this from the corrupt influ-
ence of Bombay, Calcutta and Madras. 1
have nothing against Bombay, Madras and
Calcutta. But the Commission, after a
thorough examination of the entire pros
and cons of the matter came to the con-
clusion that this Board must be located
away from these places. One of the places
they have suggested in Nagpur. 1 hope the
Minister will give an assurance that the
muin Board will be located at Nagpur.

These are my submissions.

SHRI MANORANJAN HAZRA (Aram-
bagh) : Sir, 1 want to confine myself with-
in the periphery and jurisdiction of this
Bill only. At the very outset, I would like
to remind the hon. Members of this House
that in the last budget session the bon.
Minister told us that he would bring a
comprehensive Bill in respect of the film
industry. But as ill-luck would have it,
we the Members of Parliament and the
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people of this country do not feel that the
Minister has desired 10 keep his promise.
I must say emphatically that this Bill ha.
been brought here not to further the cause of
the cine industry or develop the industry
ag a whole. On the contrary st has been
brought here only to tighten the grip of
the party in power over the industry by
creating a bureaucratic octopus. It is a
matter of regret that a pair of chair and
a table brings crores of rupees from thi
industry as amusement, or as enteitain-
ment tax at that time. The Government
has a moral responsibility to do some-
thing for the industry but they are eva-
ding their duty, They are creating a
miniature from a espionage system with
regard to this industry

Cinematograph

There are five hinds of units over this
industry. Firstly, there is the appel-
late tribunal with 12 persons who will be
nominated by the Government Second-
ly, there will be a board consisting of 11
members out of which five will be whole-
timers and six will be hon. members.
Only three out of eleven will be taken
from the industry. It is needless to say
that the remaining eight will have a brute
majority over them. Thirdly, there will be
an examining committee and fourthly, a re-
vising committee and fifthly, assessors for
the regional languages. Thc work of all
these five agencies is almost the same and
to some extent is auxiliary. It is just like
the police organisation. The asscssors are
like the TOP's, the examining comittee is
the police station, the revising committce
is the S.DPo's office the fourth is the
office of the Superintendent of Police and
the Appellate tribunal will be like the
office of the 1G police. If the Bill had
the purpose of safeguarding the soverignty
and integrity of India, it would have been
drafted in a different way. WNobody will
say anything against the safeguarding of
the sovercignty and integrity of India. But
what has the Minister done? The Minis-
ter is going further and that arises suspi-
cion. It is dangerous for this industry. If
we go through this Bill,we would find that a
provision had beecn inseited at a place
which 1 want to refer at present.
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A provision of the Act says:

“A film shall not be certified as a film
free for exhibition outside India
if, in the opinion of the authority
competent to grant the certificate,
the film or any part of it presents,
or is likely to present, an erro-
neous, distorted or misleading
image of the social, cultural or
political institutions of India, or
any part thereof”,

The question of the sovereignty and in-
tegrity of the countiy are already there in
the previous clause. Then why again, in
the nume of the sume, new fetters aie be-
ing introduced in this Bill? Since theie
is no definition of this, the competent
authority is bound to misuse it. Suppose
in a film 1 insert a scene of scveral men
and women collecting their food from the
dustbin, will that be considered a fit film*
The competent authornty, without having
any knowledge of the reality, surely woull
not certify that film for exhibition abiousl
because, according to them, it will blach-
en the mmage of India The Minister
should think over and over again as fu
what he is going to do in such circumstuan-
ces.

In the last budget session 1 mentioned
the problems facing the workers behind the
screen like set-makers, light men and other
technicians. There is not a single word
about them in this Bill. T appeal to the
Minister that their grievances should be
looked into T would request the hon.
Minister to think over these problems and
bring a comprehensive Bill in the near
future which will cover all the aspects of
the film industry, including the problems
of the workers and technicians, so that
the film industry can flourish.

’
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The Lok Sabha adjourned for Lunch

13.90 brs.

till Fourteen of the Clock
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The Lok Sabha re-assembled after Lunch
... @t Six Minutes Past Fourteen of the
- Clock

' Me. DEPUTY-SPEAKER in the Chair.]... ,

CINEMATOGRAPH (SECOND AMEND-
MENT) BILL—<conrd.

MR. DEPUTY-SPEAKER : We will
now resume the discussion of the Cine-
matograph (Second Amendment) Bill.

Shri Daga.

" SHRI M. C. DAGA (Pali 1 was
quoting from this report of Khosla Com-
mittee. On  page 147 the Committee
says : *
“The Board is criticised for not be-

ing a board of censors at all

because in a large number of

cases the final decision is arrived

at without any member of the
Censorship Board having seen

the film. The Board has been cate-

gorised as a parking place for
Government officials who are

due to move from one post to

another but for whom suitable

jobs cannot be immediately found.

The members of the Advisory

Panels have been criticised for

being mostly ill-educated and for

not taking sufficient interst in
censorship. They work in an
honorary capacity, and for each

viewing they are paid a derisory

amount of Rs. 10 . . . . The

Board has also been criticised

for inconsistency in their various

decisions . . . J»

‘So, these are the observations of the Khosla

Committee and what have you got as cer-
tain general principles or norms ?

A word about the general principles. The
same Khosla Committee says:

“In most countries, there is State cen-
sorship ... Censorship all over
the world as tendinr to becone
increasingly liberal...There is a
growing tendency not to have dc
tailed rules of censorship but to lay
down biefly-worded general princi-
ples...”
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.». But what about your Rules which you
have framed now? 1 will quie only from
certain portions of the Khosla Committee
report and say that this Board is useless...

MR. DEPUTY-SPEAKER : Do you
think that the Government has not read
that report? Why waste the time of the
Hounse quoting extensively from it?

SHRI M. C. DAGA : 1 am quoting from
this report. Has the Government imple-
mented their findings?

'SHRI N. K. P. SALVE (Betul) : He is
only giving the Minister the bencfit of
doubt.

MR. DEPUTY-SPEAKER : Mr. Daga
is a versatile man, he can speak on any-
thing.

"SHRI M. C. DAGA : Now, as to the de-
tails, it goes on to say.

“Under H(ii), details of surgical opera-
tions are to be considered objec-
tionable. We find nething in any
law which prohibits such a scene
or sequence. It may be neces-
sary to make a film giving details
of surgical operations for the
benefit of medical students or in
order to disseminate knowledge
about the advance of medical
science. Many more instuaces of
indefensible clogs on the right of
frecdom of cxpression contained
in the ‘Application of General
Principles’ can be cited”.

So, what T want to submit is and which
is also said by the Khosla Committee is:

“It is clear that many of the rules
which are at present in force have
no legal sanction behind them”,

They further say:

“The public taste is best looked after
by the public itself...”

MR. DEPUTY &PFAKER : What have
you to say? That is the report.

SHRI M. C. DAG\A -+ T am supperting
these very principles.
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I now come to Sweion b of the present
Act . ..

It says @ “Notwithstanding anything
tained . . "

con-

MR. DEPUTY-SPEAKER : [ must now
ask you to conclude. There is a time-
limit. Quoting takes the time¢ of the
House. Place conclude.

SHRI M. C. DAGA 1t says ; “Notwith-
-standing anything contained . . . the Cent-
ral Government may at any stage call for
the record of any proceedings in relation

to ., 7 etc. You can call record at
any time.
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SHRI 1. N. MUKERJEE (Calcuita
Noith-Last) : Mr. Deputy-Speaker, Sir, I
fear this is a futile piece of legislation and
T am very sony that the Minister who has
earned the seputation of being acknowledg-
able person in regaid to Cinematography
has chosen to bring forward this legislation
which might very well have been kept
away fiom Parliament. We have already
tahen 10 years or so because in 1965 the
'nhosla Committee was appointed and then
« long period of gestation has led to the ap-
pearance of the Cinematographic legislation.
Sir, I do not understand why the Minis-
ter with his flamboyant appeal to the
country chooses not to apply his mind to
the evolution of some kind of a natinnal
policy in regad to the moduction, the
evhibition and the distribution of films in
this country in a manner which would
really be worthwhile.

I see, for instance, something of the
mood of the Government and I have no
patience with this kind of conduct when 1
find that nearly a couple of years ago this
House had the delectation of having list-
ened to discussions on a Bill moved from
the Government Benches regarding the
working conditions of woikers in the
cinema industry and that was withdrawn
on the plea that it had to be formulated
a little differently, and since this time,
nearly two years ago, we have been trent-
ed to the spectacle of one assurance after
another by the Minister in regard to the
introduction of the Bill about the conditions
of work of those who are producing these
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pictures either in the production side or in
the exhibition side or in the destiibution
side.

Nothing has been done in spite of the
fact that in the autumn session last year,
the Minister himself had sugested that he was
"going to move this Bill in that veiy session
itself. But, nothing happened in the win-
ter session; nothing has happened also in
this session and in this session you would
be ever so busy with your budget. I find
that he said in answer to a question on
19th of December, 1973 that the’ draft-
ing stage is still continuing in regard tv
this matter. This goes on at a point of
timé when certain interests—big money in-
terests—Indian as well as foreign, are
vitiating the entire atmosphere of cinema-
tographic production, exhibition etc, in this
country. We have heard about the tone
which prevails in the big-money cinema
centres like Bombay and Madias where
most of the production is too tinsel and too
footting for any self-respecting country to
produce films either for herself o1 for ex-
hibition outside We have seen also foreign
interests coming into the picture  And
‘Government seems absolutely indilferent in
a manner which is, to put it very politely,
emegious I say this because omly the
other day we were told that there is, in
this country—this was on 19th of Decem-
ber, 1973, USQ. No. 5464 in the Lok
Sabha—accumulated account on 30th of
June, 1973 in favour of eight U.S. firms,
to the extent of Rs. 4.973 crores in block
funds by firms which were importing films
into this country. There was an idea at
one time that this could be utilised for
producing worthwhile joint-venture films.
But, nothing has happened from what the
Government’s answer was on it. The ans
wer was ‘No’. These funds are there. I
wish to point out how big-money operates
Only last year, there was a tramsaction
which cansed an upioar all over the
country because a spendal was exposed and
Government itself admitted position.

The Metro Cinema owned by an Ameii-
can Company M G.M.. transferred its in-
terests by a corruptions transaction in Swit-
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zerland (o a socalled twiss company
which obviously, was  operating
through an Indian national who was their
stooge, a man called Shiva Shander Gupta,
whose mame was also mientioned in this
House and who was described by the
Minister of State for Finance, Shri Ganesh,
as a person who was evading the clutches
of the law. He was put up as the show-
man The Swiss Corporation took over the
interests of MGM Metro. Cinema and its
exhiition, distribution and so on and so
forth As a reesult of this tiansaction, I am
sure that MGM had indirectly transferred its
block funds in India in favour of the
Guptas and in 1eturn, got some accured
amount abroad  Thisy man, who has ac-
counts, operating in Switzerland and else-
wheie. was described by Shri Ganesh as a
person who was escaping fiom the clutches
of the law; he goes about, strutting alf
over the place threatening even Members
of Parliament who are trying to stand for
the 1ights of the Metio Cinema employecs.
He threatens them because he has got a
whip hand over the admunistration. There
is no doubt about it

And when we discovered the full expo-
sure of the Metio scandal, the Minister
himsell, Mr 1 K Gujral repeatedly stated
in Tok Subha and in Rajya Sabha that he
was seriously considering the idea of tuk-
ing over the Metro cinema; it would have
been a wonderful proposition if the best
cinema houses in Calcutta and Bombay
could have been taken over and run by the
Ciovernment  He said repeatedly in this
House and the other Housc that he was
considering the taking over of that cinema,
but of course. nothing has been done, and
to make matters worse, with the employees
of Metro Cinemia trying to get out of the
clutches of a ctiminal, who is evading
foreign exchange regulation laws and
other things, like Shiv Shankar Gupta,
when the Metio Cinema employees in
Calcutta got from Calcutta High Court an
injunction preventing that man Gupta from
operating as the owner of Metro Cinema,
the Government of India was brought in
as a party to the application, but the Gov-
ernment of India did not have the gump-
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tion to appear in the Calcutta High Court
merely to say what the Minister did say
openly in this House and the other House
that they were considering taking over the
Metro Cinema.

1 hear now from the Minister himself
that they have dropped the idea of taking
over the Metro Cinema because they can-
not touch the people in Switzerland; there
is a change of ownership of cinemas ope-
rating in India from American hands to
so-culled Swiss hands: the hands have got an
Indian agent to operate for them, yet they
can do nothing about it, because somec
hocus-pocus has tuhen place in Switzerland
and the arm of the Government of India
cannot extend there. The Government of
India has not got the gumption to do a
thing. That is why they cannot brirg
in lepislation for the working people in the
cinema mndustry, they cannot Jdo anvthing
to contiol big money interests, and when
big money interests are allied with foreign
money. then, of course, the (Government
shivers in itv shoes and cannot do a thing
to touch those interests concerned. This
Government is thinking of bringing in legis-
lation to improve the cinema industry by
acting in accordance with the modified re-
commendations of thc Khosla Committee.
Tt is aboul time that this nonsense stops.
It .ix ubout time that this fraud on the
country stops [t is about time that Gov-
einment «eases to talh about this kind of
thing. The time of Parliament need not
be wasted over the discussion as to how
far the Khosla Committee’s recommend -
tions about kissing being permissible or
cuddling being permissible can he sanction-
ed by the vote of Parliament; that can be
left to other agencics.

If vou wish to have my opinion, 1
would cut out this censorship business al-
together. The way to operate it is: let
Government keep to itself the power of
mahking suie that nothing that is vulgnr in
the sense of something which goes against
the grain of Indian national decency would
be allowed in the cinema. But all this
talk about puritanical pruning here and
there is sheer ubracadabra and the soon-
er we can glve up this kind of exercise
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which costs money to the country the
better. The Khosla Committee’s report was
submitted some time after 1965, and we
find Mr. Khosla is busy with a hundred
inquiry committees and commissions and in
his leisure he produce something and Pai-
linment has to consider it. Stop this non-
sense. Go ahead with a sensible policy,
and then alone you would be able to do
something. 1 say so because Government
comes forward and puts in  somecthing
about the image of Indin having to ba
projected properly. Do it in a funda-
mental manner. Do not continue to work
in the mechanical, official, bureaucratic
fashion which you have conducted so far.
Do not allow yvour corrupt elements in the
Ministry as well as in the administration to
bec won over by big money interests In-
dian and forcign, us they have been repeat-
edly. 1f there were time for a full dis-
cussion, there  are people here who  know
sumething about the cinema industry "and
they would be able to tel you all about it.
Do not allow this sort of burzwucratic prac-
tice to continue. and 1 say this because they
talk about the improvement of the stand-
ard of Indian films.

The Indian film which biought lauiels to
this country, was ‘Parher Panchall’, direct-
ed by Satyajit Ray, which brought India
to the forefront of the world cinema. It
was made by Satyuijit Ray and it showed the
life in our villoges in the 1920's, not now;
but even so, it was a beautiful story be-
cuuse it was truthful; a true story aesthe-
tically told can be as beautiful as you wish
it. Satyajit Ray told that story in a beau-
tiful fashion. He got the stoty written
by Bibhuti Bhushan Bandyopadhyaya, and
he made a wondeiful job of it as a
film.

When it went to the bureaucrats, they
said: it shows the poverty of India—and
India had two Plans at that point of time—
and after the two Plans have been in the
picture, to show the poverty of India would
be a terrible thing and, therefore, add on
to this picture something about the facto-
ries set un under the First {'iv¢ Year Plan
and the Second Five Year PMlan and make
a different job of it! This is the criterion
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applied by bureauciats who operate under
the aegis of the Ministry of Information
and Broadcasting. They do not know a
thing about thc aesthetic aspects of the
cinema. They do not have a notion
about how the image of this countiy can
be projected. If a scene is there showing
the poverty of ow people, thcy say 'Look
here, this is something which goes against
the Indira Government the Congiess Gov-
ernment und ull the rest of it'  If the truth
18 told at the same time, the nobiity of
the people of this country in the mdst of
the wallowing poverty, that would shine
out lthe stars m the heasens 1 you do a
truthful ,ob of 1t as a film produces, you
can bring out something of the woist as-
pects of human life and you can show how
they coexist with some ot the noblest and
the most magnificent elemets of  the
human chaiacter

That was why when a Fienchman pro-
duced a pictwie 'Oh Calcutta’, they went
on making a noise about it  They do that
sort of thing But ow film masters have
the capability in them provided they have
a free hand in this matter Today no
wonder they cannot do 1t

1 know Mi. Guyral has done a few good
jobs. The Poona Imstitute 1s working very
well To some extent, the Film Finance
Corporation at least 15 1eady and willing
to assist those who comc out with original
ideas about production and that sort of
thing But that is not enough On the
contrary, you have to do more if you
really mean business.

You know I have said in this House thot
1 have a soft corner for the Minister But
my patience i1s exhausted when 1 find the
way in which the working people in the
cinema industry are tieated. When 1 see
them woiking in Tollygunge, Calcutta—I
do not know about the Bombay situation;
my friends know 1t better—I see that no-
thing is done to help them When I see
that big-moneyed inteiests who coutrol the
production, distribution and exhibition do-
minate the scene, I am fed up with this
petty fogging little legislation about kissing
or cuddling or God knows what other sort
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of thing. I am no puritan, I was re-
minded of what a 14th century friar had
smd. He said 1t in the 14th century and
he wus a frair and you can imagine the
kind of morals he piessed. He said:
‘A young man and a young maden m a
green arbour on a4 May mormng—if God
does not foigive them, 1 will’,

It does not matter two hoots to us This
15 a country of sunlight, of sun and 1an,
a country open to the clements. Thi s
a countty of honwmah This 15 2 countiy
of khajwiaho Nobody i the wountiy s
worried about it

So 1 would cut out this legislation [
would throw 1t in the wastepaper bashet.
‘shosta report o1 no Khosla repoit, this 1s
not necessary The (Government, coming
into the picture 1 an enlightened rational
manncr, ¢an control this industry i the
national interest and look after the working
people who wie the salt of the Indian earth,
on whose toll depends whatever lnttle pro-
duction you aie going to sell abroad You
get some pneumatically attrazin  females to
be picturised and you earn some foreign
exchange. | would not mind st in the
lcast Go ahcad in that manner, but deep
down, have a genuine policy. Open more u-
nemas —You have 1ung the bell We Jo
not get much oppoitunity to discuss this
1 hope T am not bemg it1elevent

MR. DFPUTY-SPEAKFR . Left to my-
self, | would like to hear more of 1t

SHRI H N MUKFRIFE I disconen
that on the 4th April, 1973 we were told
in reply to starred question No 605, that
the Confeicnce of State Mimsters of In-
formation held in December 1972 at New
Delhy, attended by all States cxcept Tri-
pura, recommended that the States should
dinveit a fixed proportion of vollections
from enteitainment tax for promoting the
consti uction of more cinemas, and this
was adopted unanimously,

Nothing has been done in regard to
this. We can have <o many more ¢inemas,
Nothing has been dome hers also. TFor
instance, 1 find that in Bargalore city,
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with a population of a little over 12 lakhs, g=w mod'c mET wWiie? gt oride
there are 61 cinemas. On this account, oA
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have 121 more. Calcutta has 150; it geitn

could have 210 more. All over the coun- ¥ TAUdiE WwrT @t At ver o
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cinemas, but they must be run properly. soer gws! W it . . .
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Get a national sector in so fur as the N v e : H@ g & h
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duction. Otherwise this Jegislation as LRl T T IET W qo

proposed s worth nothing at all 1t should wwrg ...
be thrown into the waste-paper bashet,

sft ong’. W, aErTw ;oW W, wEew

{3
2.5
¥~
9
r
3
E
%-.
”
4
3
%
3
4

g SEPEEE!
tESHE
qﬂ'g
iié&
EERE
i
§%$1

TR
e
o o

:
3
4
i
¥

g
E|
¥ E}

¥
%

i

by

E

3

% s

TAF
%%

3

]
4

i
i
i
;
:
i

|
: 4
b
11t
3l

<
34y

;

i
it
|
£
a3
119

=>
&=

4
3
4
rd
g1
11
a4
ig
by !
o N 2
=)
4q



236

(Second Amdt.) Bill

FEBRUARY 22, 1974

Cinematograph

235

#m wﬁmwwthw#mmmﬁmamw wmwmwmwmmﬁ FEE L EEFELE
N R T
a3 I PE Ll N ) m F it
h;n.w mﬂwmm wﬁe Sy Eb. PpEiEeu by LT mwmm
- W.m Wwﬂ?e‘mﬁ\m%m .enm_r 9 mmmhm ok
mm W#w ELECE Ep si, EbEy
WW Wmﬁﬁwmm mmm mmm tm m I ma 4
mmmwwmemﬁ mmﬁmwmw mm MMﬁ EREEE rEs R
T i o E ;a# % m FPRERFEREEEE®™
L R T
wmm £ Ammm.m”mw.w. \mﬂmw%mmdmm .m\w.mw_.o __m.m.fwﬂmw"w.af
N S L T Y
m -ﬁmeMmmm w#mmmm#m kﬁw wmw FepEteratpsg
wwﬁwﬁ#mmw mmﬁ%ffmﬁMrﬁﬁﬁ 4 m mw«mhmmwmww?mr
meWmMMm¢éﬁ¢“ mwmdﬁwmdﬁwewWw : fwwmmmw
mmwdw mmmmm MW mmmmmwd mmw Mﬁ Frkp®
%mWﬁﬁmwmmﬁmm NN W



257 Yinematograph ~ PHALGUNA 3, 1898 (SAKA) (Second Amdl.) 28
wr TEd B, e ey da dg Pew w1 fad & g e 8 T o Tew

:

FE

43

1
4

o

LEE

P ®
|

i

|
3
73

el
1
&
o 2L

.
E
P
%
E
4
IPE
%

ﬁ“&
F
-
£ |
*3
-~
%
3
4
3
£
49
1
3’3’5
7
5 .
49

oy, Me
r i i
4 d
|

13

A%
114
1%

1
T
3
s
oy
Taa
£E

it
1
t
3
?aﬂ
-
gﬂ,
1
-%g
b
44,
A1z

i

3

3

i

51

i1

a’ig
g

it

PE

i
13

a

MR. DEPUTY-SPEAKFR: On a sub- &S ¢ i

ject like this, I can appicciate that one can 8 gwd Weom o

easily fall a prey to going into the intri- g Pyewt &
cacies of nesthetics, philosophy, morality AT®
and things of that sort. But the Housc " W fﬁﬂ;

has allotted only two hours and I do not X qram o
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+
13
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: i’i

hnow what to do; the list of speakers N0 9T U ¥99 F 94, I PewAr
heeps on swelling. Each member seems @aT Faa & Paawr qT?'E: P!'HH’ ’I’ﬁ",
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PROF. MADHU DANDAVATE (Raja- trotor &1, @iert a1 ogfter sy o, o
pur): 1f this House devotes time only to =47 gywiew &1 s dgv gf, o=
economics and not to culture and art, it is =gy FrAerS wr T 997 &F, 7 S @ Tgw
a sad aspersion on the House. 2 A & gy axn | Wb omer Pl
MR. DEPUTY-SPEAKER : Left to my- %1 Sftaw w1 §—31 gl owev
self. [ would prefer to hear more of ggwmar w g
specches like that of Professor Hiren Mu- dar H"TS“'HT !:? fs 2w % m.i.!':;
hetjee. Even it we take one full day, 1
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sensus or agreement on what is morally W @ &} witew w7 oF ¢ gint
right and what is morally wrong. 1 will &t qgevrr giy=w gt mar ¢ |
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3.

SHRT AMRIT NAHATA (Barmer) :
Mr. Deputy-Speaker, Sir, the films in our
countiy wie not oiganized as an industry.
1t is a misnomer to call it a “im industry.
It is at best n trade or a business or com-
merce; we can vall it a show-business.
There is nothing wrong with our film
people. Our artistes. actors and actresses,
our technicians, ow directors, our usi-
cians and singers. are comparablc with the
best in the world. And still the flms that
are exhibiled in our country leave a lot
to be desired. I am not going tn dis-
tinguish a religious film from a sex film or
a crime and violence film from a social
film. That is not the correct distribution.
Even a religious film can be a very bad
film. That is not the cor;ect distinction.
The distinction is whether u film projects
things in a beautiful way, in n sensible
way. If it appeals our sensitivities, if it
appeals to our finer instincts, il it cultivates
our tastes of aesthetics, it is a good film.
Nude in itself is nothing. There are nudes
which are beautiful, there are nudes which
are crude, vulgar and  obscene.
What T mean to say is that most
of the films that are exhibited in  our
country today are bad, ugly, crude, ob-
scene, and they cater to the lower and
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# Fi ot & wfar seow Pe vulgar tastes of the masses. This is the

basic question. How is it that these direc-
tors who are technically very competent,
who know how to handle the medium,
these very musicians who can compose the
most melodious tunes in the world, these
very singers whose melody is comparable
with the best in the world, thesc very
actors and actresses whose histrionic talents
are comparable with the best in the world,
these people are giving us bad films ?
1t is said that they produce what is required
or what is desired by the awliences. This
is an argument which does not stund rea-
son. Did the people ask some industria-
list to manufacture the Lux Soap ? No-
body does any demand survey. It is just
the reverse. When*a particular type of
films are shown to the people repeatedly
one after another, the tastes of the people
arc conditioned. 1 entircly agree that it
is very difficult for a4 good filin to succeed
at the Box Office today.

That is why dozens of films, indeed very
good films, are Jying in cans and no dis-
tributor is buying them, thc reason being
that the tastes of our people have been
conditioned and circumscribed by a parti-
cular type of wulgar films. No amount
of half-hearted measures, no amount of
patch work here and therc can remedy the
situation,

Sir, I have mever demuanded nationalisa-
tion of the film industry and 1 am opposed
to it because that roes not help. Of
course, theoritically, it is possible as they
say that once films are nationalised, the
only films we will have shall be the films
about family, films about the Five VYear
Plans, films about the public undertak-
ings and films about the Government poli-
cies and all that. [ do not sec¢ anything
wrong in that. If art is hired for adver-
tisements, nobody raises an eye-brow. If
house-wives are used to publicise or adver-
tise aspro or saridon or cigarettes, nobody
raises an eye-brow. But if thesec very me-
dia are used for family planning , for pro-
pagating certain policies, objection s
raised that it is propaganda. After all,
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all art 18 propaganda. Still, I do not plead
for the nationalisation of the film industry.
I was trying to find out and place before
you the reason why the best of the people
give us the worst of the films. The rea-
son is the domunation, the octopus grip
©of private finance over this industry. That
13 the basic reason...

AN HON, MEMULR . Very corect.

SHRI AMRIT NAHATA : The Pu-
vate financier in the form «f distributor,
in the form of exhibitor ai1e the immedhate
audience of a flm producer. And what
is the film producer ? He 18 a proposal-
maker and a proposalseller The (Indian
film producer does not do anything. He
does not direct the film, he dues not wnte
the film, he does not do anything in the
making of the film. He does not even
process the film. He makes certain  pro-
posals. To-day 1n India’s film industry,
everything has a price 1f I take a parti-
cular actor and a particular actress with
a particular music director, it has a price
S0, I make a proposal and sl 3. My
immediate avdience is not the people who
will be comung to the theatres to see the
film. My immediate audience 1 the film
distributors. And most of these film dis-
tributors are ignoramuses, they are idiots
and stupid people who have heard the
names of Prem Chand o1 Tagore They are
black-maiketeers, racketeeis and smugglers
and what not. They arc gamblers essen-
tially and they are suffering a Int, Most
of the distributois go bankrupt within a
couple of years. Stll m a spunt of gamble
they enter the industry and they buy the
films and they dwtate the terms. They
say, ‘No. There must be a cabaret dance
here.! And the poor producer asks the
Director, ‘You must iniroduce it' and he
has to introduce a cabaret dance. If he
does not, hus film will not be sold If it
is not sold, he cannot get finance. No
producer invests any amowunnt, substantial
money in the films. ., ,

SHRI N. K. P, SALVE : Ths is a
film man speaking.
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SHRI AMRIT NAHATA : The film
producer invests a small initial sum, Then
he takes hulf a reel or a reel of the film,
gots it processed and shows it to the dis-
tributors and then sells it. Those distribu-
tors, one or two of them, who want to
buy the film Ffor a particular terniory,
will pay money in instalments This is how
the film will proceed further and will be
completed.

So. the financier is the distnibutor and
the distributor also ‘oes mot pay frum his
own pochet He collects advances from
the exhibitors and the cycle goes on No-
body invests money fram his own pochet
Ultimately, 1t 15 the cine-goers who finance

the film at the window. This 15 the
basic reason
That s why 1 say, hbetate the flm

producer or the Duector or the technician
ar the writer from this octopus grp of pri-
vate finance and these very directors these
very technicians and these , 1 musi.lars
will give us good hlms and beautiful films

How to do that ? There aie ranous
ways I can place a very concicte sugges-
tion. Let the Government of India con-
stitute & Film Corporition of India This
Film Corporation of India shall be manned
by anybody who has directed at least one
film dunng the last three years and all
directors will be membeis as also  the
technicians except the producer because,
as 1 have already sud, the producer
nobody in the actual making of the films.

15.0D hrs.

The Darectors, the Actors, the Muosc
Directors, the Editors, the Cameramen,
all these can be Members of the }ilm
Corporation of India. Il.et that Film Cor-
poration body be democratically constituted,
let it be democratically run. Some mem-
bership should be open to anybody who
18 qualified and trained under ceitwin edu-
cational film institutwens being tun by
this very Film Corpotation of India. 1hs
shall have monopoly of making films Its
entire financial responwb.lity should be
taken up by the Central Goveinment That
18 my submission. If such a financial res-
ponsibility is undertalen by the Central
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Government and if in this way they are
liberated from the grips of private finan-
ciers, I am sure you will have goud filny
in this country. 'That is all that I wanted
io say.

DR. KARNl SINGH (Bikaner) : 1
welcome the opportunity in this House for
Members to discuss the Cinematographic
Act and other maiters connected with it

There is no doubt that in the las! few yeurs,
the Indian Motion Picture Films have
improved in quality. [ remember, in my

college days. most collegz students con-
sidered it a waste of timc to go und see
Indian films. But in a very short span
of time today you have scen that we make
some of the finest Jilms in the world and
we can rightly be proud of them. 1t has
just been mentioned abouw Shri  Satvajit
Ray. [ think his name is so famous that
even foreigners think that they have got
a lot to learn from his art ani technique.

SHRI AMRIT NAHATA : Pleuse ex-
cuse me for this intervention, but 1 have a
serious intervention; the first film that Shri
Satyajit Ray made coukl not be finished
because he could not find a single buyer
and it was the West Bengal Government
which came to his rescuc and the fust
film, that is, Pather Panchali, was finished.

PROF. MADHU DANDAVATE: It
is not a pett intervcntion, it is a pretty
intervention !

DR. KARNI SINGH : | agree that very
often very high stancdard of art can very
easily go over the heads of masses and
very often prove a flop although in later
years the same film may be a great success.

SHRI1 R. §. PANDEY (Rajnandgaon) :
1 think that that victure was a flop  be-
cause another bad and vuigar picture was
available in the maiket.

DR. KARNI SINGH : Sir, I hold the
view that movies and television entertain-
ments have an educational value. There-
fore it is essential that Government in sume
shape or form of censorship controls the
type of films and television programmes
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that are put up before the masses so that
they do not hurt the sentiments of the
laymen who go and see thum.

I had two occasions which make me think
seriously about these cinematographic and
censorship aspects. One was this. A
friend of mine was playing golf with me.
I met him in the 2olf club and he told me
that his son had come and asked him one
thing. He had a girl friend and he usked
whether ne could bring his il friend along
and could he vse his house, futher's housec.
As adult human beings, we are concerned
with this because this is a phenomenon
that they are lcarning from foreign films.
You cannot say that any amount of liberty
can be given to film produce:r to protect
any aspect of life because it may not cor-
respond with the Indian way of life, Indian
way of thinking. Another occasion was
this. There was a theft at the National
Museum and when the thief was caught
he said that he was influenced by some of
thesc western films that glorified thievery
and crime and 2all that Lind of thing, how
to steal a million and how the most ela-
borate modern scientific means were used
to break open bank sufes. Now you have
only to go and see certain movies today,
not so much Indian films, but Western
films. I do not know the reason why
such Western films are permitted to come
to India. Every film that you see is con-
nected with violence and crime. Actuully
1 once wunted to write to the Minister
after seeing two or threc foreign films.
Here what was the idea of prohibiting
first-class cpics made in other countrics
from coming into this country and allow-
ing the third class murder mysteries de-
picting violence, theits, arson, murders and
killings ? If the youth of this country
are going to be exncsed to this type of
films, what type of a country are we going
to build for the next gencration ?

Therefore, I feel that censorship in some
shape or form is necessary., I am not
opposed to art. 1 consider myself an
amateur photographer. Tt has been my
hobby. I make amateur movic films, T
do feel that art should not be smothered or
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‘controlled. But, where art gets ofl and
phornography enters, that is a very thin
‘dividing line. I think even the Western
world which has experimented it, mokes
the obscene phornographic films available
to every man who wanis to see it, are
now having second thoughts. 1 do not
really know whether it is really improving
“their sociefy at all or whether it is only

something that caters to their baser insti-
ncts.

I would like to make a suggestion to
the hon. Minister - that your censorship
board must consist of teachers, doctors.
psychiatrists not just anybody, but, people
who deal with the human mind or who
deal with the minds of India's youth. 1
think they will be far more capable in
telling the censors as to what types of films
should be made available to the youth. I
am not opposed to the liberalising f the
censorship too. I do feel that. I would
like to see movie films and take my child-
ren and wife who will sit with me and
enjoy the films. 1 mean what T call the
family films. I have seen some films with my
adult son and daughter and have felt
extremely embarassed. You may turn
round and say you are a prude. After
all I am an average Indian human
being and so I feel that there are certain
norms in which we, the inlian neople,
have been brought up in~ It sometimes
hurts us to see that norms destroyed in
front of our very eyes, and in front of cur
children. As Mr. Pandey said when we
see such movies, along with our children,
we are greatly embarrassed. Theiefore,
some kind of censorship is necessary. 1
would only make an appeal to the Hon.
Minister that let him not be carried awuy
by the concept of art or that kind of thing.
You have to guide the nation and tell
the people what types of films and T. Vs.
are going to be shown to the masses in
this country. You have to preduce films
for the generation of young men and wo-
men of tomorrow who are going fo be
first-class decent human beings given the

“.proper comﬁu_ons.
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I think you can do it. But, for that,
you will need the help of the psychiatrists,
teachers, doctors, writers,” philosophers,
thinkers etc. on censorship boards. I hope
you will utilise their talent that is available
in the country.

248

SHR1 VASANT SATHE (Akeola) : Mr
Deputy Speaker, Sir, I must congratulate
the hon. Minister for bringing forward this
Bill. Although 1 do feel that s is a hali-
hearted measure, yet 1 feel that something
is better than nothing. This will be an im-
provement over the present censorship sys-
tem. That is why I am congratulating him.

But, I feel that we have to go to the
very root of this problem. In the nume
of freedom, we say that films too should
be given complete freedom to pioduce
whatever they want. What is it that we are
trying to encourage in this country? What
is. it that the younger people want? Some
people say that it is the younger pevple
who want to sec this typs of films. Only
the other day or rather only yesterday or
day before, on TV they had carried a
sample survey. And that wns shown. A
question was asked: ‘Younz men, why is
it that you sec the films? To this they
replied ‘we sce that because nothing better
is available,” Even & young man does
not want to see any films other thun the
sex films in the most Jurid form. 1 took
my son with me to see the film. He later
told me that he would not lix: to see such
films. 1 would ask Mr. Daga, would you
like this thing lo he done by your own
sister or daughter? Or would you like
a thing to be done by your own son ?
The immoral thng is one which when dome

or spoken either hurts yourself or the
society.
For, you are living in a society, 1f you

were alone in a jungle, you can do what
you like. If my friend Mr. Naik  was
alone in a jungle and 1hcm was no other
person at all . ..

SHRI B V. NAIK (Kanara) [ am in

a_political jungle.
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SHR1 VASANT SATHR .
is.

1 agree he

SHRI R. S. PANDEY : Why dovs he
suppose ? Suppose he is in a jurgle, then
what happens ? Suppose a sher comes ?

SHRI VASANT SATHE : If he were
in a jungle he can do whatever he likes.
The "Sher” would refuse to touch him.

Unfortunately, 2ven from the poinl of
view of art. 1 say that the censors have
totally failed in doing their duty. Fven
from the art point of view, sexual rela-
tionship or intimacy can be depicted in
a very artistic,  civilised and  aesthetic
manner,  You do not have to depict two
human beinps. & ynung man and a girl as
vou would  depict an animal, a dog and
bitch. Acestheuically there is something en-
nobling in w man and a woman. [ have scen
the film *Bobby ™ and I do not agree with my
fiiend Shn N K. . Salve has sad. 1 Ho
not know if he has really seen that film,
It is o ey oreficshing filme A young
boy and a giil come together. I do no.
think there iv anything to object to except
the losing of the hey and that song. Other-
wise, what does the film try to depict ?
I am not tulking of the young man and
gitl coming together, but they are {rying
to show that they elope and run away and
their parents cannot help; thcy run away
against socicty and against their parents.

SHRI N. K. P. 3ALVE : T'wo minors.

SHRI VASANT SATHF : If a young
boy uand girl at the age of 16
or 17 come together, there would be no-
thing unnatural in it. If it were shown
instead of this that the parents had such
an influence that the boy could have had
patience and the girl could go for higher
education and read and then they could
come together, that would huve been some-
thing ennobling. But what does the film
show ? It tries to encourage them by
saying that the best thing that should be
done is to elope with his girl and then
try to commit suicide . . .

62 1.88/73—9
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SHRI N. K. P. SALVc : Unsuccess-
fully.

SHRI VASANT SATHE : What are
they trying to show to the young men?

It was something unnntural.

The other day, I saw a film much pub-
licised; Bikini on the Beach is under-
standable. But why have Bikini on the
road from Bangalore to Bowmbay midway
on a rock ? What i« this sense of pio-
portion or propriety ?

SHRI N. K. P. SALVE : That is by
the Information anJd Broadcasting Ministry,

SHRI VASANT SATHE : What is the
whole object of this medium ?  This me-
dium in this country must encourage young
men or those who see them, apart from
entertaining them, to be creative young
men., It must encourage them for some
higher values to build this nation. But
does it do that ? \What is being shown is
only escapism. What the young men can-
not have in reul life they like to sce for
two hours in the film or vn the silvery
screen. This is why they see films.  Are
we not going to have some busic objec-
tives ? Otherwise, we shall be petting into
a vicious circle and producers would
come forward and siy ‘What can we do ?
Only such types of films ure asked for by
the people; thereforc, we must produce
them and make money’. Then, you more of
that type of taste and mcre and more of
such things are asked for by the people
and so there is motc and more vulgarity
and lewdness and violence and so on.

Again, what an smount 'of violence is
shown in our films; I had fortunately some-
thing to do in my college days with the
gentleman’s art of sclf-defence. hAncwn as
boxing. I really do not understand the
type of violence that is being shuwn in
these films. A man is going on boxing
and bashing for five minutes at the other
man. jumping, kicking and doing all sorts
of things, but there is no harm at all
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With one blow yon can knock out the
other man and he will nover get up. But
here you cun go on giving blows after
blows to the other man.

SHRI N. K. P. SALVE: Will he de-
monstrate it to the Minstar ?

SHRI VASANT SATHE : What is the
reaction 7 In colleges, I have seen young
boys doing this. Just to impress the girls
they pick up a fight and they go hitt-
ing. What are you tryinz to encourage?
Why do you allow such type of violence
to be shown, scencs steeped in violence
and glorifying violence tao ?

There is another Espcct. This is about
the blackmarketeers and smugglers. Do
you know that in most of the films the
smugglers are shown as fellows, living a
most luxurious and nappy and rich hfe.
Will this not tempt the young mind to
emulate them? You may say that for the
sake of the story it is necessary. A man
wants to make a film and wants to make
easy money. But what is its impact on
the young mind ?

Government must lay down scine guide-
lines. Of course, there 15 an c\umimng
committee. There is a revision commuittee.
There is an appellate board, tribunal and
then Government. In between, there is
a reviewing authorily. Why this duph-
cation and multiplicitp of orgamsations ?
Why should Government not tave @
committee of public men to give clear
guidelines ? Of course, these guidelines
have been there. Only they have never
been implemented. If this is done and if
you are strict on some films, I am suie
it will give better results,

I wish you godspeed. The only thing is,
try to see that we create and use this
medium for the good of the country, for
the good of the people. In the name of
freedom, let us not spread depravily in
this country. Let us not erode the values
and moral fibre of the youth of our
country.
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PROF. MADHU DANDAVATE (Raja-
pur): The contents of this Bill very clearly
reveal that our Government is the saddest
victim of the generation gap. The ob-
ject of the Bill is to streamline the ma-
chinery so that examination of films, pro-
vision of certificates for films for exhibi-
tion outside India and all other related
problems can be tackled quite effectively.
Therefore, an amendment is sought to be
made through this Bill to sce that the en-
tire structure of this machinery and orga-
nisation is totally changed, in a way 1t 1s
streamljned. But 1 am afraid if the ma-
chinery as proposed in this Bill is accept-
ed and implemented, elements cxtraneous
to art will be introduced into the film in-
dustry in this particular process of censoi-
ship. and there is nothing more dangerous
to the content of art than elements extra-
neous to art bemg  superimposed as a
superstructure on the structure of art itself

A piece of art must be judged solely by
its inner sovereign values. To my mind,
these 1nner sovereign values of art can be
nothing else but the sensitivity of art, the
transparency of art, the intensity of art,
the highest significance of art from the
pont of view of exprcssing hife as it exists.
If the life is ugly, cven the depiction of
ugly life can be the most beautiful piece
of art. Let us not go into this debate
whether nudity is vulgar or something
else 15 vulgar. In a picce of art even un
aristocrat who has been clothed right from
top to bottom can be an expression of the
most vulgar thing in life and the nudity of
an Adivasi woman who is hunted in our
present-day society, when she is seminated
and raped by an aristocrat, can be the
most beautiful depiction of a piece of art.
Such elements of rape and violence intro-
duced into the film might, if taken in iso-
lation, appear as something crude, some-
thing very obscene. But in the
context of a piece of art, if it
is properly fitted in, probably even that
piece of rape or the action of rape might
itself reveal the pity of the audience for
that victim and probably the noblest and
the sublimest feelings of the audience can
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be roused. Therefore, mere nudity is not
something that can be considered as ob-
scene and as extraneous to art.

Someone has rightly said that an artist
expresses only the mode in which he can
conceive life at all. To him what is dumb
is deaf and therefore expression is the soul
of art. The sense of art is in the sensiti-
vity of its being in close relationship with
truth and beauty, If that is the soul and
the spirit of art, the cxpression of art is
not to be curbed; the expression of art is
not to be stunted. 1 am afraid the type
of bureaucratic machinery that you are
proposing, the various types of liaison and
duplication of machinery that you are
suggesting, will not enhance the prestige
and the content of artt I am sorry to
say that it will bring about the stunting
and stifling of that particular piece of art.

The moralists talk so much of obscenity,
of nudity, of the display of sex, of vio-
lence and eroticism. I must candidly ad-
mit in the context of the entire structure
of a beautiful art, all these things,
even a cabaret dance, even a rape
scene, even violence, even nudity and even
the so-called obscenity in that context of
the proper linising and perspective of that
art, particnlar piece of art, can be the
most beautiful thing.

I am giving one simple illustration,
Many of you must have seen the classic
piece of art, Sahib Bibi Ghulam, both in
Bengali and Hindi. It has depicted the
habit of an aristocratic Bengali of one
particular age and he is shown with all
his vices. There is adultery there; there
is violence there, there are all forms of
violence and display of eroticism there.
Adultery is displayed there; but it is dis-
played in such a beautiful manner that
when you see adultery there, and when
you see all the vices there,—when you see
drinking there and when you see the zamin
dar forcing his wife to drink so that he
can get the vicarious satisfaction that even
his pious wife has been forced to drink,—
probably all these things may appear to
some of the moralists as obscene, but in
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the context of the film, what is the im-
pression that is created in the audience?
It only creates a sense of hatred for the
aristocratic zamindar class of that type,
and it creates a sense of pity for the vic-
tim of that aristocrat. All these things
are indicated there.

Therefore, things are ugly or beautiful.
Oscar Wilde once said that there is no-

thing wvulgar or there is nothing
obscent. All art is either good art
or bad art. 1 think'even the most so-

called vulgarity, if depicted in a manner,
in the context of a particular situation,
may be all right. In isolation they might
appear to be very bad. People may say
anything about a cabaret dance. But
even the most vulgar cabaret dance shown
in a particular context, shows what
type of aristocratic life one side s
leading, and probably if the other side of
the picture is put in the proper context,
in fact, even on the young mind there
cannot be any bad effect.

SHRI N. K. P SALVE: What do you
say about the cabaret dance for money-
making?

PROF. MADHU DANDAVATE: I am
coming to that. I have been weighing
my words very carefully, (Interruptions) 1
have been saying that all these so-called
obscene things, weighed in the perspective
of art—all these things shown in the
perspective of the art—actually enhance
the situation. If there is vulgarity in life,
even by showing the vulgarity in life in
the films, you can create some sort of
hatred for that type of life. There are
dramas and there are films, in which
people are shown as addicts to drugs. But
after seeing the piece of art, one is not
driven to that particular vice, but onec is
driven to a feeling that something that
was shown is a bad thing.

From that point of view, my contention
is that it is better that in the perspective of
art, a particular event has to be judged,
and therefore, I would: leave the judgment
and the assessment, whether they have
been put in the proper artistic perspective
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or no, not to the bureaucrat but to the
artists, and on that I do not think there
can be any diffeicnce of opinion as far
as this House is concerned.

In that context, I should like to come
to the last point and there I shall refer
to the objection raised. If caberet is
shown, if smugglers’ activities are shown
and the ferocity 1s displayed only in orde:
to play to the gallery it might appear to
be a vulgar thing and it will be a vulgar
thing. AIll that is happcrung as my friend
Mr. Nahata has righly pointed out. It is
only because a few private financers, who
control the production of films produce
films for piofits, but they do not produce
beautiful pieces of art. The remedy lies
in removing a mal-adjustment in the film
industry. ‘They should be completely re-
moved and a balance should be struck and
proper guidance should be given even for
financial motivations. Then the moralist
will not have to diaw wrong lessons; they
may not have to stiengthen the censor ma-
chinery. They have to sirengthen the ma-
chinery of art Art has to become a
pivotal point of the entue machinery and
not a few Government bureaucrats, m
which case, possibly all this controversy
arising out of the Bill will end. My
second point, therefore, 1s that since the
machinery provided for the Bill will not
te able to fulfil this basic task, this House
should thiowout this Bill loch stock and
barrel.

SHRI N. K. SANGHI (Jalore) This
Bill has given us 4 thance to discuss the
film industry Much of my work, has
been lightened by what Prof. Mukherjec
and Shii Nahata said regarding the back-
ground of the film industry. So much has
been said aboul censorship in India taat
I do not want to go mto that aspect This
malter was discussed by the  commyttee
consinsting of knowledge people under
the Chairmamship of Mr Khosla who took
marathon cvidence in this matter and that
commuttee has come to cerfain conclusions
Theie werc also certa.n Mcmbers and 1
l_h_.inl their opmion has to be considered.
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It has been stated that in film industr
there is glamour, dazzling lights, show-
manship and everything. On the other
side the industry has poverty, qualor and
hunger as also the pitiable life of the wor-
hers in the film industry. Unless we
achieved some cohesion between these
two—the glamour on one side and pitiable
conditions on the other side. 1 do not
think any rapport can be there. Shri Guj-
ral 15 heading the Ministry and he has
undelstanding and involvement in the m-
dustiv  We expected a somewhat res-
ponse ftom him In 1969 vhen I dis
cussed the matter of formaiion ot the him
council Shii Guyral was good enough
to gve an assurance on the floor of the
House that this council would come verv
soon. Unfortunately five years have puss-
ed, but nothing has been done. Two years
ago, on a pnvate Member's resolution
we discussed lnbous rclations n the
film mdustry and the [Iobour Minister
gave us an assurancc that legn'atien was
coming Agan nothmg hie be+r  done
We do not know i which woy the n-
dustiy is beng tackled

In the context of this Bill it 1 better to
go mnto the history of censoiship in this
wountry The onginal Act was passed 1n
1898 n this country In 1952 an Act
was passed and a board of cunsors was
set up In 1058 they provided two cale-
gories of films (U) and (A)

MR DEFPUTY SPCAKRFR: You may
continue your speech on the next occasion
We shall now tahe up Prnvate Members

Business

15.29 hrs. .
WORKMEN'S COMPLNSATION
{(AMENDMLNT) BILL*
[AMENDMENT oF SECTIONS 2, 3 ricl]
SHRI P. M. MEHTA (Bhavnagar): 1

beg to move for leave to introduce a Bill
further to amend the Worbkmen’s Com-

oidinary, Part II, section 2, datel 22-2-74.
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce
u Bill further to amend the Workmen's

Compensation Act, 1973™.
The motion was adopled.

SHRI P. M. MEHTA: 1 inuoduce the
Bill.

15.30 hrs.

PAYMENT OF WAGLS (AMEND-
MLENT BILL

[AMLNDMELNT OI 8ICTIONS 1, 2 etc.)

SHRI P. M. MLHTA (Bhavnagai): I
beg to moie for lcave to introduce a Bill
further to amend the Puyment of Wages
Act, 1936.

MR. DEPUTY-SPEAKER: The
tion 14:

ques-

“That leave be granted to introduce
u Bill further to umend the Payment of
Wages Act, 1936".

The motion was adopied.
SHRI P. M. MEHTA: T introduce the
Bull.

15.30} brs.

—_—

FACTORIES (AMENDMENT) BII L
{AMENDMENT OF SECTIONS 8, 9 ETC]

SHRI P. M. MEHTA (Bhavnagar): I
beg to move for leave to introduce a Bill
further to amend the Factories Act. 1948.
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Disparities &
Concentration of
Wealth Bill
MR. DEPUTY-SPEAKER: The ques-
tion is;
“That leave be granted to introduce a
Bill further to amend the Factories Act,
1948".

The motion was adopted.

SHRI P. M. MEHTA: 1 introduce the
Bill.

15.31 hrs.

PAYMENT OF BONUS
MLNT BILL*

[AMENDMENT OF SLCTIONS 1,2 ETC]

SHRI P. M. MFHTA (Bhavnagar): 1
beg to move for leave to introduce a Bill
further to amend the Payment of Bonus
Act, 1965,

(AMEND-

MR. DEPUTY-SPEAKER: The
tion is:
“That Icave be granted to introduce a
Bill further to amend the Payment of
Bonus Act, 1965,

ques-

The motion wus adopted.

SHRI P. M. MEHTA: 1 introduce the
Bill.

15.32 hrs.

REMOVAL OF DISPARITIFS AND
CONCENTRATION OF WEALTH BIIL

by Shri K. Lakkappa—carutd.

MR. DEPUTY-SPEAKER: We now
take wvp further conmsideration of the Bin
of Shri Lakkappa on removal of disparities
and concentration of wealth. Out of the
two hours allotted 45 minutes were taken
and the balance is onc hour and forty-five
minutes.

—— aam

“Published in Gazette of India Extraordinary Part II, section 2, dated 22.2.74,
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'. SHRiM RAM GOPAL REDDY (Niza-

mabad): Sir, 1 strongly support the Bill

'~ moved by Shri K. Lakkappa for the re-

duction of disparities in this country. As
somebody has rightly said, disparities in
India cannot be bridged even though the

.distance between the moon and the earth

can be bridged. This is the state of affairs
in this country.

After assuming full control of the or-
ganisation and administration in this
country, Shrimati Indira Gandhi wanted
to do a lot of things. She promised to
banish poverty from this country and she
took very many good steps. She also en-
unciated the percolation theory that the
wealth should flow not to the highest but
to the lowest in this country. Unfortu-
nately, the political parties in this country
are putting hurdles in the way. Their
only objective seems to be to obstruct the
implementation of the progressive policies
of this government. From the day they
lost the elections they have started this
agitation in this couniry. In other coun-
tries when a party is elected to power
because it has got the majority, it is allow-
ed to pursue its policies for the next four
and & half years. Only during the remain-
ing six months they start criticising the
government because the election is fast
approaching. In this country, on the
other hand, the moment the government
was in office the opposition started agita-
tions on all conceivable grounds. They
started indulging in gherao and violence.
In order to indulge in violence we do not
need a large number of people. One per
cent or even half per cent of the popula-
tion can create disturbance in this coun-
try.

We have witnessed  disturbances in
Andhra Pradesh and then in Gujarat re-
cently. If the Congress Party failed in
discharking their responsibilities, they take
full responsibility for it. But the other
parties should allow the majority party to
function effectively and implement its poli-
cies. If there is any failure in the imple-

_mentation of progressive policies in this

country, it is on account of the obstruc-
tionist policies of the opposition parties.
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Take, for instance, land reforms. Gov-
ernment wanted to take away the surplus
lands from the zamindars and redistribute
it to the 1landless. Unfortunately, in
Andhra Pradesh there were agitations in
which all the land records were destroyed.
Now Governmont are taking fresh steps
to redistribute land.

Then. when we have invested huge
amounts in industries we naturally want
to get reasonable returns from the invest-
ment. But the opposition parties day in
and day out call the workers to go on
strike which hampers production.

In this poor country, we are paying a
very decent amount to.the worker. On
an average, every worker in this country
is getting Rs. 400 to Rs. 500 per month,
including bonus, provident fund, gratuily,
sick lecave. medical lcave, ete, These well-
placed workers are playing havoc in the
country. In the Railways, in the L.I.C. in
the Indian Airlines, the employees are well-
paid. Their wage amounts can be com-
pared with thosc of America and other
places. But still these people are not
satisfied and they go on strike. The
Government wants to deal with these
people firmly, ‘There also, in the matter
of removing disparities, these people are
coming in the way.

As regards the foodgrains distribution,
the Government wants to give cheap grains
to the poor people in every part of the
couniry. But it is the Opposition parties
which are creating trouble and they are
creating trouble on the transport side also.
There are a handful persons who are going
on strike and coming in the way. That is
why there are disparities. .

MR. DEPUTY-SPEAKER: There is a
disparity between what you say and what
the Bill says.

SHRI M. RAM GOPAL REDDY:
There are disparities and we want to do
away with them. Nobody has got any
quarrel with spirit behind the Bill. But
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it is the implementation side of it which
is more important I am speaking about
that. Unless and until the Opposition be-
haves in a constructive and responsible
manner, there will be little implementation.
For that, the Government need not be
blamed. That is why the Government has
programmed that every family in  this
country should have at least one person
cmployed in & Government Department, in
a factory or somewhere. In that way, we
can reduce disparity.

Moreover, huge amounts are concent-
rated in a few people and these people are
playing havoc with the black money. The
Goveinment is doing its best to unearth
the black money. The black money, as
you know, is a child of the Second World
War when therc was scarcity and the
people were hoarding articles and selling
them at double the price. That is still
going on . ..

MR. DFPUTY SPEAKER There
should be a limit to the disparity between
vhat you say and what the Rill says.

SHRI M. RAM GOPAL REDDY : One
mae disparity is that there is a disparity
between one type of worker and another
type of worker. That disparity has to go.
The Government employees now-a-days arc
threatening the Government now and then
to go on strike. Out of a total Budget,
the Government employees are getting
about 70 per cent of it and hardly 30 per
cent is left over. That is why I appeal to
the Government that they should decide
once and for all that there will be no in-
crease in the pay of Government scrvants.
The difference betwecn one wage carner
and the other wage earner should not be
more than 10 times.

DR. RANEN SEN (Barasat) : Mr.
Deputy-Speaker, Sir, I am in agreement
with the spirit of the Bill moved by Mr.
Lakkappa though I have some objection
to the words used by him, namely, that he
wants conversion of big industrial and
business concerns into cooperatives manag-
ed by all for all. That is why I say I do
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not agree with certain words, the language,

used by him though I support the spirit

behind the Bill.

In the last few years, both in this House
and outside in the country as a whole,
much has been talked about the disparities
in wages, the growth of monopolies, the
concentration of wealth in a fewer bands
and all that. Ags far as I am concerned, I
think, I have heard several speeches made
in this House and also outside. But what
has been the result ? During the last 25
or 26 years of our freedom, it has been
admitted by the Government, there has
been a huge concentration of wealth in the
hands of a few, & huge concentration of
black money in the hands of a few and
that the disparity in our country between
different sections of the people, between
different strata of the people, between dif-
ferent classes of the people, has grown
cnormously. Take. for example, the ques-
tion of wages. If we compare the wages
or salaries of the lower scale employees
working in a factory or an establishment
and the wages or salarics or remuneration
and perquisites enjoyed by a Managing
Director or a specialist or General Ma-
nager, we will find that the difference is
100 times or even 150 times. Even in the
Central Government or State Government,
if we compare the salaries of the highest
paid, the ICS or its tribe TAS, and of the
chaprasi, the Class IV, we will find that
the disparity is ten times or 15 times or
20 times. This has becn the legucy of the
British days and Government has not made
any serious attempts to do away with this
disparity in wages between different cate-
gories of employees. In the laubour move-
ment we have all pleaded for a differential
wage system so that there is a category-
wise diflerence in wages but at the same
{ime not a vast disparity between different
scales of pay; that is why we call it a
differential system of wages—keeping in
view the egalitarian outlook. This is the
first point.

Secondly, it is not denying the fact—
in fact, in this House this has been dis-
cussed—that in'spite of the pious declara-
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tion made in the First Five-Year Plan and
the Second Five-Year Plan, there has been
a serious growth of concentration of wealth
in a few hands. The Mahalanobis Com-
mittee, the Sarkar Committee and the other
Committees huve found out that quite a
huge percentage of the total wealth of the
country Is now concentrated in a few
hands, in a few houses. The Government
has admitted and that is why the Govern-
ment have introduced the Monopolies and
Restrictive Tirade Practices Act. Fven then
this disparity grows. I1Joes 1t grow due
to strikes o1 ghernos » No, This grows
due to the wrong policy of the Govern-
ment bemng pursued for the last 25 or 26
years. Thercfore. the country has to secri-
ously consider how to get rid of this con-
centration of wealth. I know, M1, Gancsh
will get up und say, ‘These are the
messures that are being taken, thesc are
the meastues that are bcing taken, these
are the measures that aie being talen'. 1
know of such arguments because wc huve
been hearing each other for a pietty lonp
time. Therefore, I am not going into those
things. But what 1 want to say 15 this that
a defimte plan has to be adopted by the
Government to tahe over and nationalise
the large number of industries in our
country, starting from big monopoly capi-
tal of the foreigners to the Indian capital
that is growing, that has grown, and that
is likely t> become a huge menace to the
country. That step has to be taken.
Otherwise. what happens ? . . .

SHRI P. M. MEHTA (Bhavnagar) : It
is beyond their capacity.

DR. RANEN SEN : Mr. Mehia says
that it is beyond their capacity But f
there is proper pressure inside the courtry
and the House, the Government will have
to do it. Or, the Government has to quit.
Theie is no othet way,

Therefore, 1 say that this is the first
step that the Government should adopt—
nationalise the foreign investments. There
was a disoussion in this House to take
over the foreign oil interests in the country
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on a resolution moved by Mr. Hiren Mu-
kherjee but that was defeated. But
even then, starting from such a position,
you should take over some of the industries
which have a commanding height in our
economy. Otheiwise, what will happen ?
However much we talk about the concent-
ration of wealth and other things, nothing
will happen m the country unless that first
step 18 taken.

Secondly, the Government should take
spectal measures to really cutbh or control
the big business that 1 1uhing to-day in
our country. It is an adoutted fact. That
the Government will adnut and Mr
Ganesh will also admut that (¢ day onc of
the man 1easons for these high ptices and
artifictal scarcity 1s the eawstence and ope-
tation of big business i our  country
Take the mill-owners, the monopolists who
are controlling production, who are cont-
rolling the distribution and who are di-
tating the puces to the country and dic-
tating the prices to the Government and the
Government 1s unable to or does not want
to interfere in such a position

Thciefore, 1nstead of converting big in-
dustrial and business concerns into co-ope-
tatives managed by all for all, I suggest
that 1t should be that the Goveinment
should socialisc and nationalise these con-
cerns leaving only the smallet and muddle
industrialists and theieby this concentiation
of wealth in a few hands will be curbed.
No. 2—the Government as a model emp-
loyer should tiy to see that this dispanty
in the wages of Government cmployces
should be done away with,

I do not want to make a long speech
on this I have just indicated the linc the
Government should adopt. I have not
taken a very negative or critical attitude
of the Government because therc is no use
in doing that, I think this is thc linc that
the Parliament and the Government should
adopt. With these words, I support the
Bill moved by Shri Lalkappa.

st sk W' (EIvwgn ;o Ty
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MR, DEPUTY SPEAKER : Lect the bell
be rung.

There is quorum now., The hon. Minis-
ter.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 am thankiul to the hon.
Members who have briefly participated in
this Bill.

Qur friend Mr. Lakkappa has moved his
Bill with the best of intentions. There is
no difference between him and the Govern-
ment as far as the spirit of the Bill is con-
cerned and as far as the objectives which
he wants to achicve. He is o very militant
member of this House and he hus lot of
cxperience, he has been working among
the people of this country, and naturally
this question of disparitics which are there
has disturbed him and he has come wup
with this Bill.

Having said this 1 would like to point
out that there are certain featwes of the
Bill which we have to comsider. For the
benefit of the House, T may point out that
the major point in his Bill is that industrial
tmits and business concerns with a capital
of Rs. 5 lakhs or above should be convert-
ed into cooperative socicties, and the
owners and pariners and labours and stuff
should become the owners and members
of such a society and the other connected
matters therewith. I may say that this
particular approach of him, of converting
the business concerns info cooperalivés or
cooperatlive societies will not achieve the
desired objective which he has in his mind.
There are also certain constitutional sufe-
guards as fur as this Bill is concerned. 1
may just indicate what these arc,

Firstly, Parliament is not competent to
enact saying that all industrial units and
business concerns should be converted into
cooperative societies because Entry 33 of
the Concurrent List is there, Trade and
commerce is within the States® jurisdiction.
Production, supply and distribution of goods
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fall within the State list. Even Coopera-
tive Societies is a State subject. Taking
over these under the management of co-
operative societies without deciding the
question of compensation may also involve
certain constitutional problems. By saying
all these things it is not &t all my inten-
tion to belittle the objective of the Bill
which he has moved.

There is also unother point and it is this,
that cooperative societics may not be the
correct organisational forms for the deve-
lopment of industrial and for industrial
growth in a vast country like ours.

It is now accepted by the largest body
of opinion in our country that the large
scale industrialisation bused on heavy in-
dustrial growth is the basic foundation on
which industrinlisation and development
can take placc. In a vast country like
India, we have certain commitments to our
people. We have certain national objec-
tives. We have an international atlitude
and policy. Therefore, it is very necessary
that this country stands on its own legs
and becomes seif-rcliant. This is abso-
lutely essentinl. Industrialisation based on
beavy industry or based on core scctor is
fully justified. It does not make a dif-
ference between the public sector under-
takings and the private sector undertahings.
The hon. Member vants that all concerns
with a capital outlay of Rs. 5 lakhs are to
be converted into cooperatives. In  the
course of his elogquent speech he gave cer-
tain figures with regard to disparities, con-
centration of economic power, wage dif-
ference between the minimum and the
maximum and various other factors.
Since he quoted from the governmental
record itself, there is no difference of opi-
nion or dispute about it, This is a reality
in which we are to-day and it has been
recognised by Government itself. Govern-
ment has set up the Monopolies and Res-
trictive Trade Practices Commission. It
has taken various other steps. In respect
of planned development certain distortions
in our economy have taken place resulting
in disparities, They are still continuing.
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Concentration of economic power in a
few hands is also comtinuing. There i$ no
difference of opinion in that. My only
point is : what is the strategy that we have
to follow? Should we be self-reliant by
industrialisation alone ? Simultaneously,
we have also to bring about reduction in
disparities in income to the extent possible
in our own conditions, The bill suffers
from one grave infirmity. He speaks about
industry; he does not speak about land.
Land is a very large sector in which
wealth is there. As a Parliamentarian of
repute, he should know that the basic
problem of the Indian economy to-day is
land reform. Without land reforms it will
not be possible to solve many of the prob-
lems that our economy to-day is faced
with. Some of the great difficulties with
which we are faced aie not only in in-
dustries but also in land. A large part of
wealth is in urban propeity As far as
this Bill is concerned, theie is a large body
of acceptance in this country that these
disparities have to go

15.39 hrs.
[SHRI VASANT SATHE in the Chair)

There has to be a levelling up of the
wages and salmies and concentiation of
economic power. It has to be reduced
to the extent possible The point T was
trying to mahe was this, What is the
stratcgy we will have to follow. The stra-
tegy that the hon. Member has given is
the conversion of companics into coopeia-
tives. This stiategy, T must submit with
all humility, is an utopian strategy and it
does not take into consideration the rela-
tive economic situation that exists in this
country to-day.

Though his intentions are good, the
strategy of having a cooperative organisa-
fion in a laige country like Tndia will not
reduce the disparities that exist to-day.

16.00 hrs.

Then, what should the strategy be ?
One strategy which Dr. Ranen Sen had in-
dicated was nationalisation of all big in-
dustries, foreign as well as Indian, as a

niration of
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means of reducing the concentration of
economic power. 1 heard an hon. Mem-
ber who is not here at the moment saying
that this was beyond the capacity of the
present Government. In reply to him I
may say that this Government has shown
the necessary political courage to nationa-
lise many industries. This 15 a reality.
We may not be in a position to go the
whole bog as the hon. Member Dr. Ranen
Scn wants us to go, in the present econo-
mic situation in which we are, having ac-
cepted some role for the private sector in
the economic development of the countiy;
and within the tramework of parliamentary
democracy which we have accepted we
may not be able to go the whole hog with
it. But 1 do not think that it is a tue
o1 correct assessment to say that it is be-
yond the capacity of this Government, be-
cause from the very day thiy Government
has come o power, its primary objectne
has heen to put the public sector into com
manding heights and to have planncd deve-
lopment of the countiy Wc are now on
the threshold of the Fifth Plan It muay
tun nto difliculties, but that 15 a separate
aspect of the matter, But a Rs. 53.000
crores plan has been prepaied and various
other clements which are part of the I'fth
Plan have also been gone into  As 1¢-
gards the core sector being provided with
necessary resources, foreign resources as
well as capital equipment and all that, a
serious discussion has tahen place, as every-
bodv knows., and we have entered into an
cconomic agicement with the Soviet Union,
according to which 1t looks as if this part
of the core sector of the Plan will be
taken came of and we may not have to go
sound the world abegging as far as this
aspect 18 concerned.

It was not cortect for the hon. Member
to say that it was beyond the capacity of
this Government to nationalise For, na-
tionalisation has taken place in this
country Very recently, nationalisation of
banks was there and that brought about
a churning in this country and it brought
about new political attitudes and a new
political thinking. Again, general insurance
has been nationalised: coal mines have
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been nationalised, and various other things
have been nationalised. This will show
that there is no hesitation and there is no
lack of political courage as far as this
Government is concerned to nationalise
any industry if it is necessary in the in-
terests of the mational economy to do so.

1 may say that the stratcgy which Go-
vernment has been following, which is
open to correction and which is also open
to change is that through planned develop-
ment, we try to bring about industrialisa-
tion and industrial growth, increasc produc-
tion and simultaneously reduce disparities
in income. Then, we have been using
liscal measures. The taxation system being
what it is—as everybody knows, a section
of the House as well as u section of oni-
nion or thinking in this ¢ountiy says that
it s a verv coofiscatory system of taxa-
tion—it has been devised to mop up the
surplus that is generated in the hands of
the afffuent sections and if it is fully imp-
lemented, it will bring about a tremendous
amount of reduction in disparities. 1 am
guite coascious of the fact that we have
not been able to reorient the cntire taxa-
tion muchinery to achieve this objective.
As you are aware, Sir, the Taxation Laws
{Amendment) Bill is before a Select Com-
mittec, and linked with it is the question
of the reorientation of the entire machinery
of taxation to achieve this objective not
only of collection of taxes but also of
achicving the desired social purpose and
national objective, namely of reduction in
dispatities which can be achicved if the
present taxation sysltem is fully imple-
mented, and tax avoidance and tax evasion
and black money is attacked frontally and
an assault is made on that.

The taxation system itself has been devis-
ced to achieve these desired objectives, I
have figures to show—I do not want to take
up the time of the House this subject has
been discussed many times—how at a par-
ticular level income becomes counterpro-
ductive, how at a particular level of wealth
and property, it becomes counterproductive.
But I concede that unless the taxation
machigery is oriented to this task of achiev-
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ing these objectives, not only the collec-
tion of revenue but also at tacking the dis-
parity in income, probably the full impact
of the taxation laws will not be felt.

Then .there has been a continuous em-
phasis since the budget of 1971-72 when
the Prime Minister as Finance Minister
initiated it and it has been followed up in
subsequent budgets—on what is known as
social investments. There have been va-
rious social investment programmes like
nutrition for children, rural water supply,
social security for industrial workers,
schemes for rural employment, special
employment programmes for both the edu-
cated and uneducated, cxtension of pri-
mary educution, rural house sites and so
on. These were stuited in 1971-72. A
budget provision of Rs, 125 crores was
made in 1972-73. These have been car-
rned forward in the last vyear’s budget.
There is a snecial programme for gene-
tating employment among educated youth,
I'he nationalised banks have been there.
In spite of the criticism of the banks, the
tact is that they have been geared to the
achievement of the desired objectives. More
credit is now available to the priority sec-
tors, the agricultural sector, self-employed
youth. small scale industries and varlous
other things. While making this statement,
4 am also conscious of the fact that the
banks have also to vigorously pursue these
objectives to achieve the targets set.

Then theie is the rtole of the MRTP
Act  The licensing system has been used
to sec that industries are laken to areas
indicated by Government, arcas necessary
1o be developed in the inteiest of the
.natir.mai economy., There has been a con-
tinuous cxpansion of the public sector,

Recently, there was the takeover of the
wholesale (rade in wheut. There is now
a question before State Governments of
having a ceiling on urbun property for
which a draft Bill is being considered at
the highest level.
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These are the various steps Government
have taken in the direction of achieving
cconomic growth and self-reliance.

MR. CHAIRMAN : He may also deal
with a point raised in some of the speeches
about co-operation of all for all—I think
that was the term used in Shri Lakkappa's
Bill. He may deal with the aspect of
taking the workers’ co-operation in mana-
gement.

SHRI K. R, GANESH : 1 will endea-
vour to do that. 1 was trying to indicate
that these various steps have been taken
and the impact of these steps is also there.
Yet the problem remains. The problem
is of very considerable dimensions. Much
more vigorous steps and much more poli-
tical courage as well as organisational and
administrative machinery will be required
to achieve the targets we have scl.

There are two more questions.  You
asked about workers” participation  in
management.  As far as the functioning of

industry is concerned. there is an infirmity
here. The hon. Mover wants these indus-
tries to be co-operativised and the manage-
ment placed in the hands of the same
ewners. According to his scheme—I1 do
not know how he has worked it out—he
will have the same people as the managers
of these industries. But it just does not
work out in reality. Then he alo savs
that the salaries will be fixed by the Go-
vernment. T do not know how Gevernment
can fix the salaries of such a vast sector.
because the salaries and other conditions
and emoluments have got to grow depend-
ing on the conditions that evolve in our
country.

As far as the workers’ participation is
concerned, vou know and von are aware
that this the declared policy of the
Government. [ am conscious of the fact,
having been in the movement myself, that
its full implementation will involve many
things; it would involve the full co-opera-
tion of the trade unions and the climina-
tion of a multiplicity of unions; it will

is
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involve the workers® movement itself tak-
ing a stride and becoming the defender
of the public sector as the conscientious

workers in their movement are feeling
today. It will involve a chunge in the

thinking of the management. and it will
involve a change in the thinking of what
is known as the bureaucracy. Therefore,
it is a total change that will have to take
place before the full impact of the wor-
kers’ participation is realised.  Workers'
participation will not only have to be at

what is

known as the works committee
fevel but it will also have to be at the
decision-making level.  Then  only parti-

cipation will become effective and it will
have meaning. Therefore, it is a contlinu-
ous struggle that is there, because it in-
volves the involvement of the trade unions.
The trade union movement will also have
to be relieved of its present tensions that
are there. There is a multiplicity of unions ;
some norms will have to be fixed for having
n recognised union for every industry. The
Labour Ministry is applying its mind to
this, and I think the veteran trade unionisis
who have devoted their entire life to the
cause of the workers like Dr. Ranen Sen,
who also believe in the expansion of the
public sector and who belicve in the public
sector becoming the dominant sector will
realise that all the various assets in the
trade unions and the induostries will have
to be used for achieving this objective.

There is only one more thing. We in
this couniry cre developing in a particular
world picture, a world situation, whatever it
may be called. Tt is well known that the
western countries developed in the era of
industrialisation, in the 18th and 19th
centuries with no trade union rights and
with very little democratic rights, with no
article 311 as we have here. They also
developed on the basis of exploilation of
the colonies. The socialist countries deve-
loped under an organisation of complete
take-over of all productive apparatus and
means of production as well as vnder a
system, what they called the democratic
dictatorship of one party. They developed
like that. But we are trying to develop
in the sixties and the seventies under a
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very democratic Constitution, and under wealth by the larger houses and inciden-

very advanced labour laws, and under a tally on concentration of land also. The

judiciary and with a free press and vari- Ministers of Industrial Development and

ous other things. We have accepted Company Affairs should have given a

pailiamentary democracy as an instrument reply to the debate. 220 millions of our

of social change. We have no precedents.
We cannot follow the capitalist countries
who developed in a particular epoch of
the world development. We cannot whole
hog follow the socialist countries, because
we have accepted parliamentary democracy
and a multi-party system, free press, and
all that. Therefore, the mechanics of a
social trunsformation has still to be work-
ed out and it is for men like Dr. Ranen
Sen and others who have to say what kind
of mechanism we are to have, what role
the working class has to play and the vauri-
ous foices have to play. These are the
aspects.

in the end. 1 would like to congratulate
Shri Lakkuppa for bringing this issue and
taising once again this question which is
being debated  throughout  the country
todiy. pasticnlarly in the cconomic situa-
tion which is grim and which is difficult.
I would only appcal to him that the objec-
tive that he wants to achieve can be
achieved by a further expansion of the
policics that the Government have been
following. by a better implementation and
by a consensus developing in the country
to tihe over all industries and the system
of workers’ role in managements and vari-
ous other things.

Finally, I would appeal to the hon.
Member to withdraw his Bill, since his
objective of focussing the attention of this
avgust House has heen achieved.

SHRT K. LAKKAPPA (Tumkur) : T am
very happy that hon. Minister of Stale
in the Ministry of Finance has gone into
the various aspects of the Bill and he has
also commended the spirit with which the
Bill has becn brought forward. This Bill
aims at the removal of disparities in wages
and also the removal of concentration of
wealth. I have focussed the attention of
the Government on the concentration of

people live below the poverty level. We
have given unfettered sovereign powers
even to those who are below the poverty
level and they participate in massive elec-
tion programmes. Because of that we are
in power. We have promised them too
much, but nothing has come out by way of
proposals. The situation is explosive. My
friend Mr. Gancsh is very industrious and
progressive and is doing a very good work
in the Ministry. With the best of inten-
tions our Government has been unable to
estublish a classless society among our
people. Various measures have been
tahen but by legal buttles inside and out-
side the House, certain reactionaries and
vested interests are  opposing progressive
measures of the Government. The will of
the people to establish a democratic social-
ist society will ultimately prevail, because
sovercignty is vested in the people.

The hon. Minister has said that many
measurcs had been taken. 7That is true.
Unfortunately those measures are not
enough to meet the situation. As stated
by me earlier lurger houses have accumu-
lated 1400 crores of black money, accord-
ing to the report of the Wanchoo Com-
mittee. This money is in the hands of a
few people who are establishing a society
for themselves. There is a great disparity
in the wages earned by different people.

Take, for example, the Managing Direc-
tor of a Birla concern. He would be
drawing more than Rs. 40,000, and that
is allowed under the Companies Act. Be-
cause, the new Companies Act is still to
come into force, which will plug all the
evil practices of the big business houses
which are operating in this country. These
Managing Directors are enjoying all the
facilities at the cost of the employees of
those undertakings who are producing
wealth, a share of which has been denied
to them. Why should we allow this dis-
parity 7 Take the Mangalore Fertilizers
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and Chemicals, owned by both the Central
and State Governments. The salary of the
Managing Director is Rs. 7,000 plus other
perquisites. This was opposed by the
shareholders, who held a dharna before
the general body meeting. Why should
the Company Law Department permit such
fabulous salaries to the Managing Director
of a fertilizer factory? I can quote many
number of instances of this hind Ths
has caused an explosine situation in this
country.

I will refer to another adverse effect of
the concentration of wealth, The manu-
facture of car is concentrated in the hands
of a few industrialists. The manufacture
of spare parts and ancillaries is controlled
by their close relatives, »o1s-in-law ™
brothers-in-law. They produce sub-standard
material and the result is that the entire
machinery of the car is deteriorating day
by day.

Even to introduce a change m the Cons-
titution we have to wage a battle because
of the opposition of these reactionaries.
Whenever we try to bring in progressive
measures by amending the Constitution,
they oppose it.

That is why I suggest that at least 30
per cent of the concentration of wealth
should be minimised until radical measures
are brought in. T am not suggesting that
everything should be converted into co-
operative societies. For that we shall have
to fight a legal battle and pass a legislation
in this country by democratic methods I
am suggesting an easy solution My friend
says that there are defects my Bill. I

60. At the same time, the Managing
Director of a conterm gets a fabulous
salary, That is why I suggest that such
units should be converted into coopera-
tives and they should be run by govern-
mental machinery. This 15 the first step
towards the establishment of a welfare
society

The object of the Bill is to remove the
disparities in wages. This Bill is on a
question of economuc policy and planming
which is covered under Entry 20 of the
Concurrent List—Economic and social
planning Wec have got a federal charac-
ter We have also got the Concuirent
List There are ample powers with the
Central Government to direct the Stute
Governments to establish such a society,
to transform the system that has been pre-
vailing in this country, and remove the
disparities  Therefore, there 135 nothing
wrong in it. There 18 no legal defect ~o
far as this Bill is concrened. This Bill can
be improved by the Government and ac-
cepted by the Government The subject-
matter of the Bill is covered under Entiy
20 of the Concurrent List.

The Bill also embodies one of the
Directive Principles of State Policy, arti-
cle 39 (b) of the Constitution which states
that both the Union Government and the
State Governments should duect their
policy towards securing thit the ownei-
ship and control of the material resources
of the community are so distributed as
best to subserve the common good This is
the Directive Principle which adorns our
Constitution. If it is not implemented,
what is to be done? It is the responsi-

agree that it is not perfect. He has ques- bility of the Central Government to see
tioned the legislative competence of this that it is implemented The material 1e-
Bill. This Bill only says that industrial sources of the community should be dis-
units with a capital of Rs. 5 lakhs and tributed so that the weaker sections of the
more should be converted into cooperatives community get economic and social justice
of the owners, labour and staff. in this country.

Let us remember that 40 per cent of This is a socialistic measure of welfare
the people of this country are agricultural and it is within the legislative competence
labourers who are getting only Rs. 1 to 3 of Parliament itself. In an Emergency,
a day. Similarly, a class TV employee in the Parliament is empowered under article
an industrial concern gets only Rs. 50 to 353 of the Constitution to legislative on
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these matters. They can take up these
issues which are very necessary and essen-
tial to establish such a society. There is
no question of any defect in the Bill so
far as the legal aspects are concerned.

Sir, for every legal battle, you must
have observed, as a very active Membe: in
the House, you have to face the reac-
tionaries who come in the way of progres-
sive legislation. Even in the case of Bank
nationalisation, you know what happened.
The nationalisation of Banks is only in
name. We have nationalised the Banks.
Whose photographs have been put in the
Banks ? Still the photographs of owners
of Banks are put there, not of the Prime
Minister who has changed the system of
our society. This is the first time, she
has changed the system of our society.
She has said that there is to be eradication
of poverty. But what do we find? We
find the photographs of the owners,
the proprietors, of the Banks there. Most
of their relatives are working in the Banks.
1 want to know whether after the nationa-
lisation of Bunks, the Government has
changed the feudal character of the Banks.
The same people are running the Banks
even after the nationalisation of Banks.

All these industrial units should be con-
verted into a cooperative society without
giving any compensation because all the
wealth belongs to the nation, the society.
The people who produce wealth should
get into the ownership, the collective owner-
ship. This is the first step to be taken.

There are many obstacles which come
in the way. After the taking the over of
the wholesale trade in wheat, the vested
interests are creating difficulties. Same is
the case with the taking over of rice trade.
The administrative machinery that we are
having is a coterie of IAS and ICS officers.
Unless article 311 is removed, it will be
very difficult to implement anything in the
country. So much protection has been
given to the very people who have got feu-
dal character and who are opposing
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This Bill does not attract article 117 of
the Constitution which requires the recom-
mendation of the President for introduc-
tion of the Bill in the Lok Sabha. This is
a very simple measure. It may take some
time to achieve the ultimate object that
we want to achieve. Do you think that a
hungry nation can wait till that time
comes, till all the legal battles are fought ?
Let us establish a socialistic society imme-
diately and see that the control of the
economy by a few hands is removed, as
a first step. We huve to go further also.
I agree with Mr. Ganesh that this is not
a permanent solution. What I am asking
is this: as a first step, we may have
this. . .

MR. CHAIRMAN: On that agreement,
I think, the hon. Member may conclude.

SHRI K. LAKKAPPA: Unless the
Minister for Company Affairs also replies
to this debate, it will be incomplete, be-
cause my Bill attracts the attention of the
Minister for Company Affairs also. The
debate that has taken place concerns the
Minister for Company Affairs also, and un-
less he replies to the debate, it will be
incomplete. You have got ample power,
Mr. Chairman. Anyway, I will leave it
to your discretion. Most of the hon.
members who participated in the debate
have agreed with the principle of the Bill.
Hon. Minister, Mr. Ganesh, has also
agreed with the principle of the Bill and
has promised on the floor of the House
that he would do something better, he
would take a serious note of this. In view
of the assurance given by Mr. Ganesh, I
would like to withdraw my Bill.

MR. CHAIRMAN : The question is:

“That leave be granted to Shri K.
Lakkappa to withdraw the Remo-
val of Disparities and Concentra-
tion of Wealth Bill.”

The maotion was adopted.

SHRI K. LAKKAPPA: Sir, I withdraw

gocialistic measures and socialistic ideas. the Bill,
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lition of the practice of employing
casual labour in the Railways be
teken into consideration”.

SHRI S§. P. BHATTACHARYYA (Ulu-
: Mr. Chairman, Sir, I fully support
brought forward by Shri Kachwai.
bour are suffering for a long time.
been before the Govern-
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i officers.
is the internal circular issued by the Rail-
y Board or the Minister but their appeals
not granted. That is the situation. They
be compelled to follow the locomen
you do not do this now. You think that
the casual labourers are distributed through-
out India and so you are unable to hear
their grievances. If you go on allowing
them to be casual labourers for ever, I am
sure their capacity of tolerance is bound
to come to and end. This you must under-
stand.

£53°%
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Before such a situation comes about, with
his rationality and reasonableness and his
proposed and declared policy, the hon.
Minister must give permanency of service
to the casual labourers and thereby set an
example to the other industries. Otherwise,
how can we stop this system in other
industries, such as the jute industry, for
example? There are about 2.50 lakhs
of jute workers in West Bengal, and about
50,000 in UP, Bihar and Andhra, making
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DR. RANEN SEN (Barasat): I sup-
port this Bill which has been moved by
Shri Kachwal, He has very eloquentﬁlyand
sometimeos irrelevantly spoken on this Bill,
but I accept the underlying spirit and prin-
ciple behind the Bill.

PROF. MADHU DANDAVATE (Raja-
pur): Is he supporting him relevantly or
irrelevantly ?

DR. RANEN SEN:
and irrelevant things.

MR. CHAIRMAN : Irrelevance will be
out of order. Let him stick only to rele-

vant things.

Both the relevant

DR. RANEN SEN: Irrelevancy was
not out of order when he was speaking.

MR. CHAIRMAN: Tt would not be
unparliamentary but out of order. So, let
him atick to relevance.

DR. RANEN SEN: The railways
employ nearly 15 lakhs of workers. and
out of them, as far as I am aware, four
lakhs, and not five lakhs as the hon.
Mover has said, are casual labourers. In
1968 there was a Bill in this House called
the Contract Labour (Abolition and Regu-
lation) Bill, and it was referred to a Joint
Committee. As a member of the Joint
Committee 1 had the opportunity to visit
several places including several railway
centres. Along with contract labour
we found employment of a large number
of casual labourers also, throughout the
railways. The abolition of casual labour
has besn debated upon in this House al-
ready and all the railway trade unlons have
appealed since a long time to the Railway
Ministry to abolish this casual labour
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in the railways a uniformity
of wage scales. I am not discussing the
question whether it is good, bad or in-
different, but there is uniformity of grade
and scale whether a worker is working in
the Western Railway, Eastern Railway,
Southern Railway. or NEF Railway. But
in regard to casual labour, there is no
unformity of wages which is appre-
hensible thing. The Railways have not
considered it fit to see that the casual
labourers are paid uniformly throughout
the country.

The second facet of it, as Shri Kachwali
has told us—and the Minister himself
knows probably much better than many
of us about it—is that this casual labour
system is a breeding ground for corrup-
tion. Absolutely, corruption in two senses.
Just a day or two before the six-month
period is over, they are sacked, and then
after a few deys again admitted. This is
a sort of corruption. ‘The Ministry evi-
dently encourages it among the officers.

Secondly, it is also known to the Minis-
ter that while appointing them afresh, a
certain amount of bribe is taken by the

ek



287 Reilways (Aboli-
tion of

[Dr. Ranen Sen]
be finished in 15 days or six months
:nayear. As an MP and & member of

MPAC,Ihadthcndmtmdﬂﬂl
and inspecting the DBK  Railway
beginning from Waltair, going th:aush
Bailadilla through one of the most difficuit
tracks, through mountains, crossing rivers,
going through ravines, through jusgles in-
fested with wild animals. The whole
railway line was built for years together.
A major portion of the workers employed
were casual labour, Sometime after the
line was constructed, many of these casual
labourers were transferred from the DBK
railway line to somewhere clse and for a
pretty longer time.

That is why I say they are doing a job
which is more or less of a permaaent or
perennial natme. So fiom the point of
natural and social justice, the system of
castal labour must go. If the railways
spend a few more lakhs and employ these
workers who have acquired some ea-
perience, specially when the railways are
expinding, these workers can be fruitfully
utilised in the service of the railways.

Therefore, I would plead with the
Minister ; Shri Qureshi, to have a little
human approach and look into these cases
with an attitude of social justice.

17,00 hrs.

Sir, once, when I was a Member here
of the Railway Consultative Committee,
this question was raised and before that,
this question was rajsed in the Labour
Consultative Committee. I think the
Labour Minister—I forget the name of
the then Labour Minister—had in principle
agreed that this system of casual labour
should go, but then he esaid that since this
easual labour eystema is prevalent in the

¥s, be must consult the Railway
Minister and then make some recommenda-
tion. What consultation took place between
the two Ministers, we are not aware of. But
it 50 transpired that nothing happened in
tegard to this question of casual labour.
Therefore, I would plead again with the
Minlster 1o take into comsideration this
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question of casual labour in a humane way
and with a sense of aatural justive to thess
poor people.

‘With these words, 1 support Mr. Kach-
wal’s Bill.

SHRI P. G. MAVALANKAR (Ahme-
dabad) : Mr. Chairman, Sir, let me at the
outset congratulate my friead, Shii Hukam
Chand Kachwai, for bringing this Bill—
The Railways (Abolition of Casual I abour)
Bill, 1972. 1 am glad that he has got the
opportunity to move this Bill and speak
today, and 1 am equally sorry that such
a Bill though brought in 1972, 15 still
being discussed in 1974, and still it may
not find a pluce in the Statute-Book, and
the Government may not accept this pro-
posal as part of the Goveinment Act
an appreciable or foreseeable future

Sir, one of the interesting sidelights of
this debate today has been the fact that
the Bill biought forward by a Member of
the Jansangh Party has been supported by
two lefust parties, the CPM and CP],
rightly because they find in this particular
Bill some of the basic socialist stance for
which obviously these two parties and
some of us, although Independents, also
stand.

This debate incidentally also gives us an
insight into the valuable Friday that we
enjoy in terms of the Private Members'
Bills and Resolutions, in the sence that
although hon. Members of this House
belong to different parties——and some of
them may not belong to any party——and
they hold different views, yet, in the midst
of those differences, there are areas of
agreement, and this Bill is one such
example for an area of broad agreement.
I am glad that Shri Hukam Chand Kach-
wai is finding support from different sec-
tions of the House,
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Members who are interested speak with
knowledge and with competence and with
conoern for the subject on which they are
talking, and then loave it at that. I hope
Mwﬂlmmitthattbmidmexpm.md
in this august House, which carry weight
behind those ideas of millions of people
whom we have the honour and responsl-
bility to represent here, are implemented.
Simply because some of these views and
some of these opinions and comments arc
refiected on the fioor of the House on a
day like this, it should not make the
Government treat these views and com-
ments in a light manner or in a not serious
manner. I hope the Government will look
into this question as well.

While I say, so, I am speaking not only
with regard to this Bill but in regard to
muny such Bills which inevitably spotlight
some of the pressing issucs affecting our
public life and to which pointed attention
is drawn on the floor of the House, so
that the Government may sooner or later
—and we hope sometimes sooner than
later—put those ideas into legislative enm-
actments.

‘This Bill is simple enough. It is short
and clear and it brings out in n pointed
way one unfortunate phenomenon that we
see in our country, especially since Inde-
pendence. So many ideas have been put
into the Preamble and Directive Principles
of our Constitution. We say we are loyal
and faithful to the Constitution, but when
it comes to implementing them we do not
seem to go into the direction of imple-
mentation with the speed and sincerity with
which we ought to go. When you want
to do a certain thing which involves a lot
of financial expenditure by Government,
even the most ive Government
would think twice or three times or even
four times, because it means finding more
revenue. A developing country is bound
to have a limited revenues. ' So there is
always a question of choosing among'the
different alternatives, and there is always
the possibility of saying that ome should
do this first and that afterwards: Can
the hon. Minister say that all the projects,

PHALGUNA 3, 1895 (S4K4)
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prestigious and moneprestigious, uscful and
the not so useful, in the railways, are 80
necessary and worthwhile and that they
bring welfdre to the people? In other
words, my poitit is that it is no use saying
that, because of financial implicutions we
will not do something which is good. Un-
fortunately, this idea does bother not anly
the Minister of Railways but many other
Ministries of the Government. They want
to have prestigious projects. For iastance,
why should they have so many five-star
hotels in the coustry in the name of
development of Tourism? A developing
country must use its resources in a judi-
cious way ond there should be some kind
of priority. This is one such area which
should get priority and the casual labour
in the Railways must get his legitimate
dues.

When one looks at the condition of
these casual labourers and the manner in
which they are employed and the kind of
corruption that goes into it to which a
reference was made by Shri Kachwai and
Dr. Ranen Sen, we should really call it
condemned labour instead of casual
labour. They ate condemned in more
than one sense. You are asking them to
do work which you know is of a perma-
nent nature, while you still call them
casual labour. This is a travesty of the
situation. You deny them their legitimate
due of gratuity, Provident Fund, security
of service and other benefits to which
confirmed employees are entitled. This is
an example of the subtle and open form
of exploitation by a Government which
talks in terms of socialism. I am one of
those who support the Government when
it goes in the socialist way, the progressive
way. Why should they tolerate this kind
of exploitation ? This s a very bad and
ugly form of exploitation. You call them
casual with the full knowledge that they
are not casual,

But you call them casual labour merely
becauss you wamt to avoid certain res-

gest that the
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nency in other employments.

I feel that we must not look at this
problem ooly from the human angle and
the humanitarian angle, which ame of
course important. But I want to ask: is
it morally justifiable, politically pardonable
for a government which says in one elec-
tion manifesto after another that it is
striving for the remeval of poverty and
inequality to continue this practice 7 There-
fore, if you want to do what you talk,
this is one area where you can really
exemplfy . To begin with, you can
say that those who have put in ten years
of service and more would be made per-
manent, because it would be difficult to
make all of them permanent at the same
time.

Moreover, this practice of casual laboor
is bad because government becomes res-
ponsible for providing a bad example to
others. We find in so many schools,
colleges, universities, even in textile
and other factories, etc, a teandency to
employ people casually to avoid
cape giving benefits to them. Sho
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unfair and unjust. Finally, I am thankful
to the Chair for not ringing the bell

MR. CHAIRMAN: He can have all

the time he wants.

SHRI P. G. MAVALANKAR: Then,
Sir, with sincere thanks for allowing me
to continue, may 1 say one or two more
things before I sit down.

I am very grateful o you for giving
me some more time.

In the Financial Memorandum, it has
been estimated that a recurring expenditure
of about Ry 50 lakhs annually is likely
to be involved for this purpose. I would
like to ask* 1s tlus a big amount ? When
the Rmlways are spending crores of
rupees . .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): According
to him, there gre about 5 lakh casual
labourers and the yearly expenditure on
them will be about Rs. 50 lakhs. ‘That
means, he will pay them Rs. 10 each. If
this is the scale he has in his mind, then
it is all right,

SHRI P, G. MAVALANKAR: What
is the total amount involved ?

SHRI MOHD. SHAFI QURESHY: If
it is 5 takh casual labourers, it will be
about Rs. 50 chores.
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paying some amount of mosey
workers. Why does he
account? He simply says, Rs. S0 crores. portast—you cas do something now.

, of
MR. CHAIRMAN:' He means, addi- of a permanent nature, why do you mot
tional to what they are already getting. ta start

SHRI MOHD. SHAFI QURESHI: I
these persons are permanently absorbed in  How do you expect these poor people
the Railways, they will be governed by with a i
different sets of rules under which Dear- them to do work in a dedicated meanner ?
ness Allowance and other allowances will .
be payable to them. We have to provide ~MR. CHAIRMAN: They circumvent
them medical facilities, etc. the industrial law provision by not allow-

MR. CHAIRMAN: If they were to
be made regular employees, what will be SHRI P. G. MAVALANKAR: 1 am

the financial implications? That is what 8lad, you have mentioned this. This is
they want to know. exactly my point. They are taking ad-
vantage of that; they are resorting to legal

SHRI MOHD SHAFI QURESHI: I points so that they escape the responsi-
think about Rs. 40 crores. bility involved. My point is that if you

SHRI P. G. MAVALANKAR: I am
not asking him to reply immediately, Let thet you give them good salary
him give the facts when he replies to the
debate later on.

How much money are the RailWays penefis.  Th i
spending every yoar on all kinds of pro- volvunem of mthue’ yo]n.k::n ofampect mwg‘h

jects? Why can't you at least start reduc- : :
ing the mumber of rers in & rﬁ::;:inhmuun and the working of the

phasedﬁmr? You start with taking

those who have put in 10 years' service The Rail i organi
or more and later on you do it in a prog- tion. Wea‘;‘i'&alr:a-ummﬂmﬁnﬁ:
ressive manner. as one additional department of the Gov-

later. Therefore, my fear is that this should

casual Iabour will be condemned for all points made by us and give us some
their life) time, for all time to come. Do surance.

you want that? We do not waot that

surely. Whils the problem is still some- Each Minister tells us every time when-
mmwmmwwwmmwmwmm
hﬂm&nﬁ;ﬁm.wh&mwm&uhekumm.m
cat have & phased programme, taking first are hopefully and prayfully looking to the
those who have boen casual labour for Fimamce Minister. And those fast fow
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Gays of this month are difficult days be-
cause nobody knows what is going to
heppen and what will be the government
siotments. But certainly a socialist gov-
eramient, a goverament which talks im
terms of socialism, which has before it
the Constitution of India where we have,
in the Directive principies of State policy,
a clear directive thut there should not be
exploitation, that people must be given
fair treatment and justice, must do this.
1 suggest that the Raitway Ministry should,
before long, start with this phased prog-
ramme so that they will not only earn
the blessings and gratitude of the unfortu-
nate but devoted workers in the Railways
and their families but it will also mean
indirectly showing the way to other areas
also where employers are having the same
kind of cmployment, on the basis of casual
labour.

I thank you, Mr. Chairman, once again
for giving me more time. I hope the
House will support this Bill put forwarded
House will support this Bill put forward
by Shri Hukam Chand Kachwai.

SHRI B. V. NAIK (Kanara): Hon. Chair-
man, Sir, T have gone through this brief
Bill. Some of the interruptions which I
had to make when hon. Member, Shri
Mavalankar, was speaking were motivat-
ed by the fact that neither tius House nor
the hon. mebers therc havc been in a
position, whether duling the couwrse of dis-
cussion of Private Members' Bills or even
during the course nf more intense discus-
sion of Railway Budget or the Railways,—
I consider myself as a parl and parcel
of that guilt—to give to those in
anthority clear and umambiguous decisions
ourselves. And one such case is shis. [
have repeatedly asked this question; it s
on record ; 1 wanted the Railway Ministry
to define whether the Railways are rim in
this country as a owuhlic wnitility concern
or they are run in this country as a com-
mercial enterprisa. And 1 must, regret-
fully, admit that I have not been able o
gt = categorical reply. Becamse, as was
stated, 1 suppose, the calculations in se-
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gard to the additionn] barden .on the il
way admigistration will be agked, whe-
ther it is Rs. 40 crores ar Rs. 50 crores;
and then it comes to the question of Rail-
way Budget. We again take the Ministry
as well as the peopls involved therein wo
task and ask, ‘Why bave you been in-
curring a loss?’. Is it our clear direction
in which we say, ‘Loss or nv loss, go
ahead with this and see to it that the
socialistic pattern is enforced first and
foremost in the public sector? Ome of
the oldest public sector undertakings in
this country is the Railways. Aic we going
to tell them, ‘We do not mind whether
you incur a loss or profit; go uhead with
it; we do not mind whether vou increase
the freight or increase the cost of tickel'?
We have been told by the hon Deputy
Minister himself that the Indian Rail-
ways—I am sure he will include China
also—are one of the cheapest railway
transportation systems in the entire world,

But when there is a slight price hike
in regard to the tichet price, we agamn say
that the common man is bewng fleeced.
When they incur a loss because of their
socialist measures, we say, ‘Well, here 1s
an inefficient railway administration It is
not able to make a profit.’” Now, I put all
of us to blame for this. T would categori-
cally request the Railway Ministry and the
Railway administration, for heaven's sake,
at least in the 120th year of the railways,
consider the railways in our country as a
public utility concern and have no bones
about it thereafter, come out with a defi-
nite decision and say it so and be answer-
able to some of the charges that will be
levelled.

I am saying that this system of ambi-
valence we want to have is no good. You
want profits and you want utility. In this
case T have also am opportunity to ask
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such other things " But if it is our inten- ous or important projects. Certainly you
tion—whether it is a fvestar hotel or gan have them, you can bave the five-star
mnumwmmmmmuaumwmmum

i

inst which certain criticisms have been
and which {s rumning between
and Bombay and Delbi and Calcutta
whether it be the jumbo jets against
ich also we have been hearing some
cisms, can you say that we do not
nt an excellent hotel in our copntry,
any ome say that we do not want a
fast-running train and can any one say,
‘T do not want a jumbo jet in the coun-
try? When we take a look at the fore-
most socialist countries of the world—
China or USSR, leave aside the rotten
capitalist socicties about which we have
no ambivalence, why do they invest so
much in their atomic experiments? Why
do they try to put their cosmonauts or
spacemen into space ” Why do they try
to develop their Aeroflot? Can this
money not be utilised in the socialist
society to put one more chicken into the
pot of the comrade who is working in the
mines or the comrade who is working in
the steel plants? Why do they pursue
these things, these extravaganzes which are
typical and the charaeteristic of the capi-
talist society? Becaus¢ they want to lay
down certain norms. Even the socialist
society wants to lay down certain norms
to which one would like a common citi-
zen to reach for a better opportunity. I
think it is possible even in a socialist
society to take an interest not only in
regard to comsumer’s satisfaction but also
in regard to performance and in regard to
achievements and in regard to excellence
and in regard to doing something purely
outside the material existence. In that
+way, the socialist society is more idealistic
than a half-sociatist or a capitalist society.
1 hope Prof. Mavalankar. ..

SHRI P.G. MAVALANKAR : I did oot

T¥

gia

All T was saying
why do we do it at a time when more
be done first? 1
talking more in terms of priorities
in of not having any prestigi-

dying and starving and at the cost of

basic things. My point was that a right
order of priorities needs to be followed.

SHRI B. V., NAIK: 1T see there is a
greater amount of agreement than disagree-
ment between the hon. Member and mysclf.
I may inform the hon. member that five-
star hotels have been banned now. Then,
leave aside the five-star hotels ...

MR CHAIRMAN : While putting & man
in the space, the socialist countries also
ensure minimum wage to their working
people. Please do not forget that.

SHRI B. V. NAIK: I was still on the
pursuit of goals of the society as a whole.
It is a sort of macro-socialist concept that
I was trying to submit to the Chair.

Sir, T will now come from the ‘macro’
to the ‘micro’ socialistic decisions which
we will have to take. Sir, it is possible
to put a curb on the consumption of
Indian nationals; we know, black mil-
lionaires go to these places of luxury;
stop Indians: keep it only and exclusively
for the foreigners as it is being done in
some other countries. There will be no
harm. But there again you might come
up against a sort of old British and racial
prejudice or a certain complex. Then
we will say : Look, in our own coun-
try we are not permitting our own
nationals to enter. But, that is a matter
which would amount to a deviation.

I now come back to the essential con-
tent of the Bjll. The Bill presented by
my hon. friend Shri Kachwai ji is plainly
acceptable.

AN HON. MEMBER : By Whom?

SHRI B. V. NAIK : By the Government
of India, in the Minisiry of Railways, by
our own Government who are rupping the
whole Reilway system in this couatry,
There should be no objection in principls
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[Shri B, V. Neik] mm‘%&:ﬁu the worker can be
1 would say this with mqwlﬂu!mm you think job 'will aot
Railwa Today e¢asual labour is

hn;:tmvﬁm work, It i OSHRI B. V. NAIK: What I wapt to
there in almest every comstruction work, S2Y B this. The need of peogressive logis-
It is there in every building contractor’s 1200 i3 going to be felt most by
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many things including our food prices,  Sir, I think something will have to be
agricultural commodities, movement, dis- done against the emeigence of the very
tnbution, etc? At this time you are ask- powerful organmsed labour aristocracy in
ing the Railway Administration to take Up this country.
anothor big burden like this. 1 would
seek the indulgence of the hom Member, MR. CHAIRMAN: Are you putting
Prof. Mavalankar : let him fix up the prior- the railway casual labour on par with
ties ; let us have priorities fo; the areas the Labour that you have just now said ?
where tonnes of rupees, tonnes of money are
Seios o Foc  extangi, there i the SHRI B. V. NAIK: Exactly contrary I
case which I want to mention. I have %M Saying. The railway adn}immnmn
nothing against it as such In the case of 1002 has to pay greater attention to the
an industry like the paper industry, in casual labour. This 18 one of the sec-
w&hme.umnhuwwnmﬁw"“memy' Thereafter comes
mmwb“nmmudhmr“mmemahmm;hemnfcrwmuheA.&Mz
of it, just nothing can be done n{;d thcroafmeopmthuhisherandhhhcr
ia'm“"’mi: It was in this spirit that many hierarchy either in the Railways or mn any
times we have asked the Minister of Other Orgamised sector. Who ctches the
Lal whyheunnmhawawmm&m-mm‘.h“}}“”f“mmpm
sive lgilation, what are the difficulties O Radio? It is this privileged orgaaised
of implementing it, etc. What I have to “Rion Which catches the imagination of
nyhthh:lfyouhmtobﬂnlinﬂ“mm‘l Kard
n;n,fqﬂewm'.uh,plouedon‘tmkemm”hmmm‘ , he
it sopli mmwnmm«w“‘““.‘”‘"‘“’?“"’“"‘“m
inmwm”. muhwmuc‘ossmiﬂwmm . He
million pocple in this country. Tm woud e o o the Agriowitual -
casual labourers do not have security, p
even fair wage being given to them. them as proletariat of this

SHRI & P. BHATTACHARYYA: West. I do
Where the work is not permanent then Marxist's jargon-—marxists’
may not have permanent worker as understood cotrectly or mot. It
example the sgricfitural Inbousers. the wrong end of the Iabour
may be cases whers the work

for a But,
where the work is permanedt, from follow the Garihi Hafao progremems

0%
X
g
F
i

ge§

i
:
§
s

i



distribution system. If you cannot give Hbour is employed for supplying drinking
them adequate commodities at a fair Water at the railway stations, but when
price, ot least establish the purchasing the summer comes to an end, their job is
power. Now, the entire public distribu- Over and they have to go. Similarly at
tion system is built up even in the well the time of harvesting, casual labour is
organised sector on the basis of rations cmployed in agriculture; their job is
which are being distributed once a fort- temporary and when the job is over, they
night or once 8 month. I would like to have to go. But we have to see whether
know in the weaker sections of our society, in the railways there are some people who
how many people earn enough to buy Work regularly but who are treated as
their provisions in a month? Particularly, c2sual labour and are not being made
the agricultural labourer is so poor. The Permanent. I am in favour of the sugges-
people earn their daily wages. They have tion that those who work in jobs of a per-
to come and make their purchases from manent nature should be absorbed if they

these circumstances, I would request you . I do not know whether the total
to do one thing. The moot point is whe- humber of casual labour on the railways

ther the public sector will give the lead/or is four or five or six lakhs; it is for the
somebody else in the matter of labour hon. Minister to tell us the exact figure;

Prof. Mavalankar said, i would be the I am all in favour of that suggestion
responsibility of the public sector to give There is no question of our denying to
a lead in the matter of labour welfare. ‘To them the benefits which the workers in
the weaker sections of the labour, that is other industries are having, when they have
mmmmwummmmmmmmmmn

. is
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[Shrt Raghunandan Lal Bhatia]
We are very keen that more and more
people should be employed, and if we
cannot absotb them permanently at least
we should employ them casually so that
we may be able to perform our normal
fuictions Letter wherever they are of a
casual nature. 1 am not against the object
of the Bill. The object is good namely
that casual labour should bhe made perma-
nent and more and more people should be
absorbed in the regular employment of
Government. But it is not possible to
abgorb all the people, because cagual “work
will always be there. When a project is
started, or even for normal functioning
sometimes, there will be some jobs which
will require additional hands. Suppose a
soal rake comes we have to employ casusl
labour in order to unload it, and the
labour has to be casual because the rake
does not gome every day. In the railway
workshops also sometimes we find that
additional jobs have to be done for which
more people are called for such as turners,
weight-lifters, and so on.

If the demand is that we should make
them all pertnanent even when they are
employed for small jobs only for a tem-
porary period, it would be very difficult,
because apart from the railways being a
service organisation, we have also to see
whether it functions economically. If we
go on loading them with more and more
jobs like this, the result would be that
they will not be able to function properly
and a day may come when we shall have
to consider how to make it function eco-
nomically or we may have to stop new
fines which are not working economically
and dispense with the services of those
employees who are working there on a
permanent basis or whether we should take
casual labour only for that purpose, I
feel that casual labour should be accom-
modated in casual jobs, so that we have
more and more people under employment.
1 think the object is very tlear., T would
like the hon. Minister to assure us that
the maximum number of casual labour
who could be accommodated on permanent
works in new vacancies which a rise are
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80 atcommodated and they are given first
preference when mew vacancies arise.

Secondly, out of the present number, if it
is possible to accommodate the maximum
number of people, # should be done.

SHRI INDER 3. MALHOTRA (Jammu):
I am glad my good and old friend, Shri
Kachwai, has for a change tried to focus
the attention of this House on & very im-
portant ard basic issue which is before the
nation, This problem of casual labour,
cither to be made permanent or given bet-
ter wages or other amenities available to
other permanent government employees, is
not a new one. It is as old as this country.
In the past also, we have made efforts to
solve this problem of casual labour, whether
it is ir the field of railways, agriculture or
any other.

As far as casual labour ir the Indian
Railways is concerned, T would request the
Ministry of Railways to categorise the jobs
which are available to be hundled by casual
labour, From my personal experience, I
have secn casual labouiets working as peons
in offices. I a casual labower is to do
the work of a peon, I think there is no
justification for heeping him casual. If a
particular job is purely of a casual nature,
let us say that a person is required to do
a particular job for a month or two in a
year, I can understand the plea that there
is no justification for paying him for the
rest of the 10 months for working two
months a yecar. But as 1 said, it is very
necessary for the Railways to categorise the
jobs and say that such and such jobs will
be on a casual basis for which only casual
labour will be employed. By this means,
it will be possible for the railways to eli-
minate certain jobs which even today are
done on the basis of daily wages and put
them in the category of permanent jobs
a:ed engage permanent labour for doing
them.

Then it also happens that labour s
employed for two or three months, but his
services are required for a further two
months for which sanction is not imme-
diately available. Thus he is Iaid off for
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a week or ten days. This creates a great
hardship for that poor lsbourer. I a
labourer has been engaged for two or three
months and if his services are again required
after a gap of ten days when the regular
sanction for the further employment is
availuble from the concerned authorities, for
these ten days Ministry should consider
compensating him. He should not sufter
on that account.

There is no quairel as far as the objec-
tive is concerned. There is no quarrel over
the nobility of the principle of making the
conditions of casual labour better, As my
hon. friend Shri Naik was saymnz, this is
not a ptoblem confind to the Indian Rail-
wavs, Casual labour is working in other
sectors of our economy and is in a worse
conditicn compared to the Indian Rail-
ways, Theiefore, as some other friends
have suggested, I would also like that Gov-
ernment should bring forward a compre-
hensive labour Bill to take care of ull the
problems which all kinds of casual Iab-
our has been suffering from for a number
of years in this country. Whatever limited
resources aie available with us today, we
should try to give priority to solving these
problems, onc by one. We should gradual-
ly proceed towards that aim and goal
which we want to achieve, to give better
working conditions and better wages to all
kinds of labourers working in this coun-

try.

In the end, I would, however, make ano-
ther suggestion to the hon. Minister. As
far as possible, the employment of casual
lubour should be limited to the local peo-
ple. If casual labour is to be imported
from one State to another, and if the poor
fellow is to be given work just for 15 days
after which he is no longer required, he is
again on the streets. This should not be
encouraged. Therefore, I would very hum-
bly request the hon. Minister that he may
kindly give his attention to the immediate
problems and solve those problems by which
immediate relief and benefit can be given
tc the causal labourers who are working in
the Indian Railways.
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SHRI K. LAKKAPPA: Mr. Chairman,
Sir, Mr. Kachwai is elways conservative
and now he thought that inevitably his
mind has to be changed towards a humas
aspect of this problem. Of course, every-
ome is accepting the human aspect of the
stand taken by him. The problem that he
is posing today is very human, becanse
he has brought forward a Bill which, even
though it is not comprehensive and does
not touch all sections of casual labom
who are working in the various public
undertakirgs in the country, the railway is
the biggest public utility service wherein
several casual labourers are involved. At
the same time, this aspect of the matter has
to be seen from a humane point of view,
and the human labour has to be respected.
Whether it is shilled or unskilled, wherever
this human power is involved in a public
undertakings, it has to be disciplined in such
a way that no casualty occurs and the sys-
tem of livirg is improved and not impaired.

Even today, the tremendous manpower is
not respected’ by the public undertakings
because of the fact that the casual labourers
wlio are working in the various spheres of
the 1ailways have not been recognised,
whether they are skilled or unskilled, and
they bave not been consolidated by the
Ministry, and that is why there is a tremec-
dous unrest and also there is no co-ordina-
tion and co-operation in respect of the
human power involved in this great orgam-
sation.

Therefore, the tremendous task done by
the casual labourers is another great con-
tribution to the railways and so it has to
be respected ultimately. I know that diffi-
culties of the Government because of the
embarrassing situation. 1 do not want to
mention it. If in a particular railway or in
the railways as a whole, the casual labourers
are recogmsed, again there will be the
cusual labowners and others in the public
urdertahi.g who will agitate in the matier.
I do not say that they should not agitate,
but it has to be taken at a national level,
and it has to be consolidated, and the
labour laws bave to be emacted in a con-
snlidated way.
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Therefore, tefors taking any steps, let
the Raitwey Ministry appomi o commis-
sion of inquiry to go into the quéestion of
shsual labeurers who are working in varioss
Loategories and sce what the financial in-

yotvement will be, so that they can ease the
stuahion in 1hiy respect.

I would cite the Southern Railways an
£xample. Thoic the tremendous manpower
das not beer rospected, because many of
the contractors who are directly involved in
the construction and other activities of the
Jailways have engaged manv  unskilled
jabourers

In Karpataka they are working in stone-

of employment without any respect being
ghown to them; their family life is dis-
turbed and many persons move from one
er like nomadic tribes., They
for a few days and then
of employment. A public
pndertaking like the Railways should make
an see that the jobs are categorised
be made permarent. There
retrenchment of labour after
is over, because you know that
be re-employed. This should
be approach. The labour laws
have not been implemented because the
thinks that the employees
backbone of the Railway Ad-

£
:

MR. CHAIRMAN : Mr. Lakkappa may
continue his speech next time. This debate

17.56 e,
STATEMENT RE. FOURTH MEETING
OF THE INDO-IRAN JOINT
COMMISSION

'‘THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI SWARAN SINGH) : 1 was

discussions which I had conducted my
counterpart on the Joint Commission, H.E.
Dr. Hushang Ansari, the Minister of Fco-
romy in the Government of Iran.

Iran is the most important supplier of
crude o1l to India and I am glad to inform
Honourable Members that agreement has
been reached to enable the Madras Re-
finery to expand its capacity from 2.8 mil-
fion tons to 3.5 million tons per anoum, an
inciease of approxumatcly 25 per cent. The
crude for this expansion will be supplied by
Iran.

In addition to the expansion of the Mad-
ras Refinery, Iran has also agieed to provide
on a farrly long term basis additional crude

to help supplement present availability to
us.

It gives me great satisfaction to inform the
House that Iran has also agreed to extend
financial facilities which would cover
existing supplies to Madras Refinery as also
the additional supplies of crude.

It has become neceasary to step up our
exports in order to meet the much heavier
foreign exchange bill to enable us to

%
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and the expectation is that the foreign ex-
change thus earned will enable India not
only to repay the credit but the export will
yield additional foreign exchange.

Another project for which Iran has agreed
to provide credit is for the production of
Alumina based on Bauxite. Iran has indi-
cated that her requirement of Alumira
would be about 100,000 tons per year over
a period of 10 to 15 years. Preliminary
estimates indicate that this credit may come
to US $ 70 million.

An understanding has been reached for
cooperation in the field of fisheries. It is
contemplated that these arrangements would
include the supply of fishing boats from
India and the trairing of Iranian personnel
as required. Details of this scheme are be-
ing worked out by an expert team from
India which is at present in Iran.

In order that industrial capacity in India
may be further expanded to meet the ra-
pidly growing needs of Iran for various
Commodities, it has been decided to set
up a Joint Committee of experts with the
object of identifying industries in India
which are of interest to Iran and determine
the best manner in which Iran can assist
to expand production so that additional
quantities could be made available to that

country.

We have agreed to supply to Iran 3 lakh
tons of cement and 65,000 tors of ateel
products including rails. Other items of
interest to Iran, the availability of which
from India will be determined shortly, in-
clude machinery and equipment, railway
wagons and other engineering goods.

During my stay in Tehran, I was received
in audience by His Imperial Majesty the
Shahenshah and had also beld discussions
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with the Prime Minister and the Minister
of Finance. In particular I would like to
bring to the attention of the House the
deep interest and understanding that the
Shahenshah has shown towards the curremt
problems being faced by India, But for
his constant guidance, the deliberations of
the Joint Commission would not have yield-
ed the mutually beneficial and successful
results. These decisions provide opportu-
rities to both the countries to strengthen
their mutual relations.

18.04 hrs.

RE. RECOGNITION OF BANGLADESH
BY PAKISTAN

SHRI S. A. KADER (Bombay-—~Cen-
tral-South) : Sir, on a point of informa.
tion. Information has just now been recei-
ved that Bangladesh has been recognised
by Pakistan, Is the hon. Minister in a posi-
tion to make a statement on that ?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): Sir, 1
have also heard this report that Pakistan
has accorded recognition to Bangladesh.
If this news is correct, we welcome this,
because from the very beginning we have
been urging that recognition of Bangladesh
by Pakistan is recognition of a reality.
This recognition should row open up ways
of further implementation of the Simla and
Delhi agreements. We welcome this deve-
lopment.

18.05 hrs.

The Lok Sabha then adjourned till Ele-
ven of the Clock on Monday, February 25,
1974 /Phalguna 6, 1895 (Saka).
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